| -]

of the le, This political seduc-
tion is going on day in ang day out.
The Government has got the privilege
of making somebody a Governor,
making somebody a Minister and
what not. The Government should
come to a flnal conclusion ahout it at
an early date. The time should not
be extended upto the next Budget
session but only upto the first week
of the next session that is, the win-
ter session.

SHRI H. N. MUKHERJEE (Cal-
cutta-North-East): They are asking
for a long postponement. We are
finding defectiongs on the political
scene. How long are you gomng to
stand the stink of defection? It is too
much.

DR. SHANKAR DAYAL SHARMA:
There is no quesion of Government
not being interested in having this
Bill passed at the earliest. The lead-
ers of all Oppisition partieg are mem-
bers of this Joint Committee ang it
was the unanimous decision of the
Committee that extension of time
should be asked for upto the first
week of the next Budget Session. The
Joint Committee is taking and consi-
dering evidence of important people
and, therefore, it is taking time. As
I said, it was the unanimous decision
of the Joint Committee to ask for this
exlension of time. The Commuttee
would try to submit its report as early
as possible.

MR. SPEAKER: The question is:

“That this House do further ex-
tend upto the last day of the first
week of the next Budget Session
(1975) the time for the presentation
of the Report of the Joint Commit-
tee on the Bill further to amend the
Constitution of India."”

The Motion wae adopted.
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12.46 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

MR. SPEAKER: Now we take up
further consideration of the motion of
no-confldence in the Council of Mi-
nisters.

Mr, Janeshwar Misra to continue
his speech. The Defence  Minister
was to intervene at 12.30 pm. [t is
already past 12. 30 p.m. Thig has
come to me just now. The Prime

Minister will reply to the debate at
5.00 p.m, today.

SHRI SHYAM NANDAN MISHRA
(Begusarai): How many hours will
we have spent? We had thought of
12 hours.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior)© The Prime Minister may
reply tomorrow.

SHRT SHYAMNANDAN MISHRA:
Let the Prime Minister reply tomor-
row.

MR. SPEAKER: It has been coOn-
veyed by the Prime Minister that, if
it is a question of time and your satis-
faction, she can speak one hour later
at 6.00 O’ Clock.

The Defence Minister will Speak im-
mediately after the present speaker
finishes.

Mr. Janeshwar Misra,

st wvee fmw  (sERTER)
werE WEYET, HEME w1 % T g
w7 ¥ ¥Er q——(SawtA) F
T qF agy Av far ar fi7 agw
gea fer 4T | & woET AT W
wrEar g |

qemt sfiv @ & FwEt g 8
w1 fors fFar v | ¥ oF gETE wrr
gm 1 &% @ qF g o € froag
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[ v faw)
wfewE & yEr oF g oW
ot 7 AT fer forg

@
faar Tt o wowETC T &,
gRTE T R o wrTETH wY
W AATIE AT W § gEE ak *
N HIE W AR g9 TF (799 q9T 2
f ey foret Wt € SEF gEW AT
¥ wfas Ia% T 27 7Er f2Q sa |
T g ¥y gm fr wfaoe
¥ ot HIw TP IHAT FvETA
oY A dar gWr & smy s frean
R, TEE A A WY ST g e |
e @ 4 fear snar @ AT st
FI@TATT @IEFTA AT B AT 78T
FIWMF AR AR AL WA
fsae Fzw g g ¥ 210 74 faew
#Hixdg ¥ ewE T 105 w97
feres

IgRt
T

W 2k

TR & = W IEw W §
§C AGT B | F IYA WA AT 97
fF gw & wifgez wAEfT & &, T0
Y aTRRT F FH AW FT TR A E
fxgn wgngfaaw dw fo e
T Agfw T F  feRenT AR
T gfet fae s @1 & | feeee &
WA F ATl XA N A o A A
§ T® 7z § fane =S@ar 74 ¥ |
Y grza 7 A1 g &, (v awfew,
wre gnifads, TeqE FErfaas ey |
wfew ag o iy fads mow gra
Jemar Ay & & wgT wgwm g fe
wifeee agfadr & agr famdr gar
T § AT AEC AWET AV OE
A% AT 9T e forde wwar § o sy
TR A& WY gE aw O A g 7
FA® AW g g W H i o &
M AT FT g2 X A A forwew
wasw AT ¥ T #, ghea faaw
® A1 & oy I T Mferar T w |
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¥ qE TR WA T ¥ 4w wgw
W SaWA gwr @ | ARz W
YT GHY WA} WY AW AT OIAA GUT AT
fr ag aay fastAr 7 § o o wew
g Yo ik s a g wfww
T ¥ IFT qwr arw e & gfra
frite ¥ fgzerx wifeeft afx aet
syfer & &vv & 1 @AW qWm AW R
oI 3t wgmar F s R 1 K
amgar g fv = @7 %1 {56 qadfa
TEA FT FAIT WEA & fAE § @
FUE Ig—

Q% AT Ter IEr @Er &
TTRT |

st wawae faw o qor W
S & fas &1 IFEr @EEr §
UFIT FE@ T AR, T WA
AT FART WIAT 719 97 TH TG +
frae sstrga &t 78 it Sqfe @ av
T & 7 (smawr)

aga & | ¥ T e
7gT T&T WY & | AT 79 & AMfaar
TART AORT ®1 4 A1 | o Iawr F
JETAT TE ARV F 1 TN T
¥ wgv e g f aevez o frdndy
qifeqr & AT K1 ATEA FT BT AT
ARE S e A 1 0
AT ERM R 91 faw A ¥
A "4 & S 7 oF foar 9%
gy f& q0 wemw I woen, JeErd
et g4

.....

DR. KAILAS (Bombay South): The
allegation that there was a phone call
on behalf of the Prime Minister to
Shri Oberof at the Oberol Hotel that
“he should accept the Chairmanship
of BKD fo break should be removed
from the proceeedings.



293 Motion of No-con- SRAVANA 3, 1898 (SAKA)
fidence

st wimy frw : fegem @
s wowre wot faers fedy andf
* yTETRr A T oW & 1 w@er
# avelt seyfer s g 1 @ sy fiet Y
e ofr wft ¥ oWy & ) geen
T § 1 52 vy ofe & fraee fear
ar 5 wrr fams =€ aw w2 &
ITF I A o w9 ¥ fgmm W
fgi—

ft sy aroraw wiF (AagT)
v wgas fog ot & & 7 st
T A G SERA W I A
T & fr ww awle &7 & wor
ol WY FATY § | W wed g ) A
arost TEH F IRD E

st wAvex fw § T wEns
F AEY AFAT § | T F FIC ITA€T
£ & fggremr & oY W@y amw &
g ardr ardy § T AR "I FH
& #1 fadw Afy & = @b g,
TAF AT TS A w & 1 & gAAw
A A g fe fegem & o= T
#t weft ot & fegert # swav welt
warer @ qIw A€ 47 | IT /AT
qEiX WgAT a7 faaidt wpr Adr T A
AT X SrAar g

TR WEWT  WIYRT AAT W
N wwr &1 A 9 fgae ¥ 99 wew
Lo

oft wwae frwt . F R SR A
W
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@R & fans wfrers s e
&t 39 fe A gt wr @y ar )
sy ¥ far v g # 7 wre we
wa qy frarf aw & W oww o
w1 99 qF & | Hfew A gl ¥

mmrwmis‘a’m’tﬁﬂw
fexg aag M T I W o
qgE #, I F, FEwwA A
ALY, W ST F A ¥ 63
qTA AT WIFTT §, wEwrdy A AT
#, @ Qe ¥ 9gT e ¢ AR
W Sgdet g &t §w faewe
R %3 | AT gl e T &
WIS SAF B FIOA BT H 0w F¥ 5700
SR wfawae & wenag w1 &
arad & A eE wfodm | e
FrvmEry ® G199 g Hifaar )
FOY ¥ gEnfTa "G woHt SeaT w1
WA 97 99 61X §F Y9 R 9
FI | WX qE NS T §T NI &
Al 7g WEE W aIL 7 aqw W,
AEwfas §1 qQua HO0 & gF T4r
weTd qF | W A fgw &
g #wa T a9, afaar e T
¥ fog, ool o ew g & fad
wTg o SR %3 1 W FOR T
AT FOg @ & | FOR Wt wgry
ga fodt o<z & S0 & AT @
fefear #1 ad v ag A § e
o Wi & e fge & qRw e
w1 fow ¥ 7 w0 | T AAE AT
s At A A g & g g e

SHRI PILOO MODY (Godhra) Are
you satisfieq that after he starteq this
morning he has had time even to con-
clude?

MR. SPEAKER- He 15 taking more
ame. He 1s taking the fime of others.

o witwe fir ;o fier o satfa
T ag ¥ sy WAt G I

TR FTHIT FY g MO wAT ®X
wow ¥ uw g for = fe s s
¥ gt fawr 3 otr o afgar fiesy
gare Wi & wWC | .

ot Wt (sft ooy o) :
e WEEE ...
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MR. SPEAKER He may continue
after lunch I have just called hum
and he will resume his speech after
munchv The House stands adjourned
for lunch to reassemble at 2 pm

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at Two Minutes Fourteen of the
Clock

[MR. DEPUTY SPEAKER 1n the Chair)

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd,

MR. DEPUTY-SPEAKER Now
Mr. Jagyjivan Ram may continue his
speech

Tt st (oft aneite ow) -
IITeae wErRw, wirwrs-sey faesf
WE g9 X oF e e 2
@ 8 ¥ 0 a9 &) Afew
T T f fr g R AT A ¥
affme-gama arr famft @ &
oF qoNa & faar ¢, W& e
oo ag gar € fF wiars-ware &
AP A ETIHTE |

% wr ¢ fw o wiawms-seman
¥ AN § AT ", ot Wi
T R FT Fafemaw g | @
w7 & fr faw-fow fawsft =t &
SA-IH F7, T T HAAT &, ofr wivfersiy
TG T WYAT AQqT e F¥7 fomr &0
wWifE ag 7g@Yw wq S #1 faqr
st ¥ i oy faoed freear ¢
fe faaefy 20 & e & 7@ a7+ formy
& 5 foe Sréerd & arg wod saw
WeET T R qg W g% §, SEA
AT ® arg Wy 6 R T &3
v
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¥ wiewrs e ® 93 wr §
q s ofr ¥ W foed wiene-
seaTy & ¢ § | 3§ g v fway
mar §, W 77 W@ § g,
W geaTe & qg o wHwrd A e
q¢ |7 TY, € &7 quA, 6T qwe-fask

WF wEwfE € gaone, 59 ¥
g ofdfefa, =7 & sy R S wr
& weur WX sad ag @ fesfw
& X T AT AT WA Y W, ITWT
wiawrTgd af% & oarar faar ar qwr
& & Son g ad wEar § )

afes & wreirg @t & fawre
% fag oF aww oe T sgm W
gEaATe HYAT (AR §1 W{EHT AT
AT ¢, ARA (FW ARG TEATH Y
wifey i< fem gag a8 s 7y,
TH QT FT W ST T@T AT | TE WY
AT g e e 9 g & e
fadsq0f g & farmre X 7 1 o 7 e
¥ f gearm ¥TAT & 41 ALY | W av
STreE &% gfvaew 7§ WA ot §
fr 3= & fed Fed A Faw qfaw oF
&7 FEAM7 GIAT & HAT L& TET AT
#, afer ag WY ST WTEAEE g e
& 3= wam 3 sfas ST #7779 X
¥ A19 arq wE UG WS FHT w7
gFT A Ag g 2 ) fadwa s A aT
a7 aga wEea e fawa a7 w@rd | daw
WTE ¥ &Y 7Y, a fam & wgr wgr
wrrew 2% afimes, ARG ¥ wwEA,
2, v wgrrger fawa o< P2 fedy faare
F ot vaw A e £
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1§ 7 zrar Tl T wwar g
T® ¥ ey s ), 9 w0 v oirE-
w gard feom d gare s7A«T wwavg-
warAgr { 1 ag Wt ®rf TrET AEY wT
Tt € e wa wdwfra & sfafoaa
w7q A & fraq-=T ® B &
srete gy & | fT 4 & faw T w AT
c& % g7 FF w9y F uT AT wy
£ 3], a1 a9y ¥ NS ary w1 9 3w |
gaT 2T e v w oF wry e
A & o7 T g wy ok § f oy wrgy
£, oF fas u9d gt A §1 T w7
wgar & e 3w # auadt ¥ war &,
48 19 Y7 % 7} @ g, fv O
Ty Y A A A A T WrAWE
£ 1 W< IS araY Y ot Ty, Ay F
Fawar § & aga & $5@ @
wFar g |

I® FHAA & dfraw @7 A
ST ISA K ArAeqwar §, AfeT wqr
1§ TF ao% ®) o awaT € 5 3w A
¥ FAF AT §, AT IJARE WA A
wi gu &, Porr &1 wgear Tord wAf@T &
fedrag it Twagl €, sw wroitam &7
T st ¥ fram-rae & ae
qAEAT WAWE § 7 A A FE TF F
Wt TTAT WA wo ey fE e
weafer &Y ot arfas wiwgfaar at g
Z),WTI quR) AgEYT W W
s WA T AT gy A ¥,
W Tl av wY FAw & fag wagE
®T g6 §, a7 g7 HEwrE WA 7
AawrF g e, AW HF I
T SR BT $F FAT ISWAT AT THAT
8, forr o7 ofter &3 97 ¥ o e
&1 Kamarg fowqa 3w g
Fofidm i & ),
T AT B wwwa g, § arvra g e
¥ 3 gy foed Y o ¥ T, W
8 At § T w) IWNw TR
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arar g+ ¥ 9w % w2g A v g-
9§ q%g $A WY [I7EW N G ¢
W7 JRE FIAT P WY Y §

AT ATAAT 7Ee g A e & faae
w4, 1 97 w1 A1 93w fr g A
awg 7Y a1 fF 97 I9F ¥ v W9
st | W7 gt g W a1 i
= w1 A gearw gf, T 9g g9@
fF ag oF aTgAIiRg @ A FER
q1, 0AT %2W q1, foag % et aw &
Wreifgr w70 T fgg & a8y ar )
aft g ara ¥ E fF Tw 3 ad e
gw 7 ag Afaa fFar fie ol & sfa
gAY &, ¥R wvA aret & wfo guadf
&, afiem U fog awg @%e w7 feafr
q ¥ AT @Y, I WAl W LRAATT
7% IA K WITARE § @A FT 906
AT e T4 g1 asaAr & )

wgamt ®1 forwfay mar ) 98 wrf
L 7rg af gt § Foe mgmd @ oy
& q@ar wtgar g fe aar T g
g WEE F FW FIA AT HIA 47,
qr X qEE F1 TAA AT FZA 4T |
wqT 49 A0 § w1 qHC A%y §
oq wHT fed! /A F w9 £ qAT €
gear gt &, A1 @9 § 979 9 q@
fat § q0w AXZA T & T FQ®
& FOT I £ 7 THTA T ¥
THIX 6 X AFATE | ot o W
wo ¥y fNfag | AT FT WHT WA
¥ gy wifawgfe ¥ faer Ao @
&Y 9T 98T HTAT § | WG gENA 47
WY W IR A F W AT R, U
smareqeEfy &, 77 gy frer amad
FTH AW 9T MELT TEC Y | WT 7€
qatfra 7 o f for ST & od
2T FTAT TEY, § THE FAMRAV Y
Ty s GO6TT, I /AT & IV A
& &, Y 719 T 1, gAY ww



199 Motion of No~-confi-
dence

[ wmfres aw)

I ¥ oo W & Frer Ao h—
aY Y W HAT TR ?

T O § §9NT AGT WTAVTE
§ e wEr ol & X wa fs we
¢ e T A & 7 Pen fieat i
AN FTR TR § AT § U I30AT
W7 ET A HETE W HH H AT
w1 g, ©F wEgmE A 7T arew grn?
W7 TE qET ATAH ALY AT WY Y °
™ & fag w1 wi-wre & geraw w)
wravrsaT 4 fi orer 97 e wfwar §
¥ Ffar g w@f 7 | o7 Jar
arer W W Wt 73 & qwar qv
T, T JT97 A7 H1E oA g N
AT 7 XY a7 /YA gwar 47 5
WG X WWIE &, W oo §
T I AR FTH IBIC A7 i 39 o9TH
® T a7 f@raw ? & awnarg
5 1€ arw T oAl g aTe W FET
T FOT 7 QU FIW EF A 9
AT CF AWMET FAR 4 WK
us & fea ¥ wy 9r

gegrRnt & 17 7 forw faear o,
% guy wrar g fr afteas s o
Sadanfr @ ow st € § 1 3¢
A BT AT § W TF 7EA ® wrAw
aeed ¥ fea T g § fe gz
& WS & faey o wui g @t @ Y
wawf ¥ S ¥ dwr g ar T G
TOF & T & A g | W g adrer
wrawre A€ ov fis ¥ o waw qar
I wy e 3w afidfeafir w1 wfire
7 ¥ ft g gwfaen R 7 & A
wgar T wopt w0 ¥ 39 w0 e
firar o wwar @, AfieT o waw W 7w
& T qd fie enfers w9 & Iw oW
v ey o e § ' s s
o & e fiay o g & oY war
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T T e T v vy afherT
¥ fie g snfeder & frg aonre ot
T IRy 47 fir 7% qrerers afr ar ?
STURE 97 | . (SewR) g ar
wrar awar forg wr grar & 9w Y wraT
& Ao wrew &0

st e wmeh ((gEwT )
wrT w7 ot wraw @ wewr &

off sl o & wrot AwT A
3EqaT §, WY ®T A9 § A J4v -
w@T g |

¥ g wg vev o7 i srrfec gg o0
g yrar & 6 & wrer &) man, wrfar
a% T AN ATE ? WA v vy 7
WA IR TR A g Al r
W 7 38 ¥ faq v WY N =woaT
fastr wifee =2 fedr | o W wEr
o & Fegr srr &% ¥ w20 % 97 9%
1 o1 faege wfwe gm0 fod
sfaafa &t oY fisar Jwr s o
TCET FEY ¥ WX AT W qw w6
wwa § fF 9 ¥ dur AR ¥ ww
& Wrdy Y gF FT [T @ v g
o w9 A 57 ag INT fear o
wifers ®7 & 9 7 78 @ AT =W
T 7 wEY & fe @3 go T &y
T wAT qGT WAWEFH & | TWET d
W et g 1 foremiT g o oaw g1 ehd
g wg o wwar | HfeT TTE wra
#T W AT woar gy &1 WrE ww
T fs gw it W waw §oEe,
ooy gu Ty w7 AW X | qg OF
W ST AT | T WY AR FH 6 -
FTETOT wEw ¢, T I frar Y ag ow
wew ¥ 1 wwfg ag wen fie dw wir
¢ feegw wrfaqut § WX wew § 7
wfaw At § o ¥ vk wor &
Wi & 7g Tk & Wy vy aww g fe
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ok &w w7 wfaw g e Y wry
Tl o A g fear§ wg
et gt fis € v & fadh grErr
& wor a3 ¢, W9 T wT W weTy
&1 avar § a1 & dar arwar g fw gk
aw & gy S or Frw w7 AT
4 | savesar o7 arr ey § fe gw
g & G WA gHQ@r A6 76 &
WX o W IIAr & I A AT &
AT & Gt wrar g fe a8 @ 1 @
LEC i

o g A fedr PR gl
T wgr o & W gvararE fear oo
@ agg AT fam T gwm A I
A AT I AT AZT & ARG FTIW@R
Laa U

it &= wgraw (AiAgR) 1w
FHATH ARG TA g 7

o O W@ TR T4 qTAT AT ST
o ¥ 5T AT ATA 9 FF Aq Farq A0
wRAAET 74t gAY 71T WA gerfa
¥ ar wgr wur & fr far @2d & o
T F@T & IA A1 AN AFRATH
w41 7gr AT | AfTT O A% w5
W T g T R wfeEw &
fawre Y gg) 77 AL A F Fwy ofe-
TAT FL FFATE

% 5% #g @ o1 5 37 I w7
O AT gravEs g § 1 W EF qW
WX 3, w7 ®Y Argm § W gateg
wry sifedT 49 Y a1 & T o 4T
&) 3% w1 orava fory st Wt wfeg
faar o @ &1

oft g o A M and Iré o,
wifedkver & ard & wEmE & Wl A I
w7 v W fueer Aa ¥ AT al% &
wrd ) 1 & v aw w e W
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W | &feT o vy or wwew & e
T It § AT 7Y g | O B9 qwE
ANZAMNE fis I8! g 76 FTH AT AT
TR AEE NT T T wAT A QO
wwar | wveT gy et Fe W a
qfgra § aima § I W Wy o

St ary Fedt ¥ w7 &) wow w3 e

g I wr I sfeE afr 0 wAife

far o wf o off § ' aw

T ® SgEAT U g WA |

T AEr  9gEAT g a7 W@

gAML B A a® w7 § wwgyer

4% sr& w8 W, T A UT A §

fF 2w oF w9 wifer gz & QA

w g T AeE D T A § W

¥ qi& T AT ST g4t Wi Aaty o

I drr awar § 949 wran § v feafa

#Y THIAT #1 THAA %7 FAAT TN §

ar @ (Waww) Fraege ¥

B § s § fE oara oy aw

agudt afgq 3w wg 9 gw wf |

o ¥ aH w7 grar W) ¥

¥ AWmEh WUE U, W A

Fopwifer &, WAl &Y g{0T Fww,

¥ g ¥ oY e ¥ e

wife adgra § foq sefow fear
A AT AW ¢ I F AR QT WG

w& {5 ¥av 78 @w7 § 5 $9 a@y
FIJFE, ¥ TG, 987 & €7

¥ 9w oy 7 ? st gugE A W

wgd ¢ f& |3l als & wowr w
TR FTAT § T FEr Wr- Gan & fis
qEr 9T wifwar Wik awfear § wr
ww & fag  3faw o1 f5 99w W
BT & T4 ¥ A ? qg gafag W
g e Y agfer ot @ aE &

w7 IS WeT & €7 ¥ gufag
T T e 7 W v € e v
#3% frg Y wfamr Sy vz fomrwmy | &
W & ST R 6 ATy avgpe ¥

wrgd & s dw o feafir o QuroR &
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[ srreftar )

at gw wAfe & 9% Twy & fag @
gifed | 9% gv7 & {77 a7 gF w
e & ®F ¥ "TEq fis TEARE W EH I
femrt s 8 ) wfew ¥ w9 A AT ATLC )

gy ggmwgr g fe
wuT ¥ g ¢, arfes Sfaw ¥ v
T & I & anX ¥ AreT S aga
wiew Y §1 T FYE HAQT FT HH AL
o ag e & fe N aF M §
gfe 37 it adw s 8§ A
fraar @ @ & woAT AFTE gIw O
g e &, waly afor, e9q wee,
wiq fom &1 w Qe @4
FO £ TO 9OA N oW W
Feqwlic ¥ AT AE AT Al |
THTAW ¥ TEET AW A 7 Y afrw @
¢ ——maw W T | Ay " 9
Fret ot | Traer Y ards waTeT o
g fore, @ 7 o wroErd: ax
FATT F TT—HA T F7 AT, TN
®Y ares frar s gAY ¥ g s oo
Y oY TUET FEAT | T ATE AT AT H
o g 3w & aga wrT A AT @T
o & wrran g f adwm 7 o w4 @
wT wiaey & ot 78 3m)

% ara #1 & fex g Twgar -
WA ¥} a1 w7 0, awet g€ wg-
€ #Y arw wr w€ § 1 @ Aenifas
T & ® 7 5o et gt W &
s Y@ § wgr g afeeir q
&, wifi e g e frare vt i

T 37 w1 o A% wvawd g,
B ITH JHAT 7 w0 §, 98 Ao
g wifgy e 9 & fors o1 S
e sw e & e % a1 R
T a8k ¥ $ Ao AT o R
mmwﬁ:qmm;
s At grft st & Gur e g
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aferarady IRRE & Ak & A
AT oy areft ara @ ) afewrRdy
FART H AT AT TR A AN T X 0T
W w7 fa Tt &9 & Wy & fad,
& QT Arar g, wrE At ww Ao
areft arx A€ &

U AT WY FE [T AmEar §—
feraftger it swdata d
faeare & 7@t ST wrgaAr | 99 WA
¥ g fage Y q=i 7 1€ &, Afew 7w
o7 ¥t 77 g gmA @ m, 5w
aeg A wrfor QAT 9T GFAT &, T
wreg AT Tay T # ) & A g faw
gzer 7 v& v forr Fran, 97 w1 @t
STAET oY gr s Forr =Y & g s
fear ar, 59 & S92 w1 Taard g
(AR § SUN

it sTwAA o (F9TT) W

TEgE)
of oo T gRAEgE T

oft T fast W wEATAY
g

ot SrTefve v AT TATHARRA T
AR THF Y TR & | I7 TTE qGRA
¥ 7z 78t wer a1 i wa wraAEr gy v &
IFW AR avg A w0 ATy g fear
STy . (wwawrw). .

ol Wygee foy WO ¥ @1
s wT 91 (Wawm™) ...

ot wolteny T & ag ot wEAT
ATEAT §—AGT AT~ ¥ A ¥ A
et "y wEY §Y AT wAYL L L.

st wasac s (YETETAIX)  WTG
oY et Ty @ o g fawad ot
et |



208 Motion of No-con- SRAVANA 3, 1898 (SAKA} Motion of No. 2¢6

ot werehen oy : Feenge § we
gt &, ot gk wwar ), dwe WY
faremgz gk Y ot

- %oz wg @ 9% I T
qEgreT & ora 7 ot fors fvar ar @y s A
ag Wt fors woar wifed ar s gardy
SRS R e LA ARG AR L
sgaa e ¥ gf-aafamar
oA AT | IT FY I Wi FgAT Wfgd a7
fe w09 2T A& 39 ¥ FTW JITAT R,
I AT LA §, TR FRA 1Y XA
¥ gg a8 *g A5y & vow 7@ o
g

ot sarren fawy @ W & ETHA
s T &Y o4 97 | 9T AE w1 A
gfera & S wa fror TEd

sft wroftes o TS WL ITEY
feam ¥ fordk &%, a7 wga fo frar &,
T wg 37 5 BF T W | WA
T, T WX EY OE & G ¥ A
GF G | TF a0 W WIT T AGT
g |

TAT AW A qg v @ & v P
#1 sfaet Wik afow agd &, 913 a8
=nfes &Y T qeqT 31, 99 & AW 9%
Fge @ T Ay T E—qw W R
v a § | were gfe it £ wfaer
WA N @ A aRg 7 8
fir et aoera & s aga & oy v
w1 A e it & e SiYE W Ao
fwar wmar §-xm w1 ¥ o w67 &
A o N gwawTe Wt ag A
T fis I et e # g mdt At
aaf & 1 af dar ek I Jardar &
af; v fr 3w 0 afy ag W
© v ot e At ey | SR and
W qomg i ot qegd, T
wlt & o7 wgy o O et

cym‘ldeme
FaTET W ¥ AT 9T A A WA g
gE, & A ¥z mga o 1 A wf
TE-——uT ¥ qra oHTFAT. ..,

st wrrrew faw g W wy
TFare-IAAT & foreft & 1 v
mmﬂmﬁt%mmﬂ
wdifad
....... (caawm) ...... A
BT 9T @F g ¥ §A W g g1 &,
AT T BT T qT EY HT AT 7 A7 |

ot srrofter T : OF AT, ST
oY, Wi FFAT SEar g 1w gt
foret-frdt arer wEY ot & e xw oo
w A w01 ok X A A
AT WA A ;e s WA L
(wawm).......... #fer agr
oy #r¢ feard 7 vwar | 2w ¥ P
Fife aFaT # OF gwad wreT Ft
wrawasar § Wi g F—4 feet g
& a9 aff wgw g—Fraw AR w &
W 2W WY BE g AT T8 2
aFar | S qwr ThE) F A 9T ggt
A wY ol oy & 99 Y & fecwgar
T E—IW, O wf gosr
7T Wl & wdgro @&
& gearyr wwaw far & a1 gAY EweA
frar g | o & ¥ w9 Y Fe T
W TENET AN H amA .. ..

=it wavee fawy: TTgT woee Rfed

Y wrreltey Tt (BT 5 AT ¥ A
gL 3w wT W &, et emaagl &
I . .... (mgaamm) .. ...
@ fad &% wgr ¢ & g7 wa QoY
amay %1, faw & A gadl are 9gn
fear oI YT &, WA BT wAw A A
grawen A § 1 ¥ Gur A
§—¥< wa ¥ wiewre v gwre W
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[t swfiamam)
T T /T WX F WRX FY XoAT g

off vt fir w19 &Y ST HaAt
aray wraer . (woeww) .. L.
goE ¥ o ¥ Y ST, 9w ¥ 9w
w4t FAvaT S, L (Wew) .

wft aoftwr ot 77 WaTRGRfEw
(nfors) s Y w1 feg-
W ¥ T AT qHEAT AKT 300
wr gg wistAT wfes B a1 oF feegdh
T WT9AT | T8 UF  HINTOT AfTE
T W% &, T ®T W T AT g w9R
TFY | SUTEW WEE4, I9 41 UF
mar wfog 9T TN FT A€ EWIT
fis 300 ¥ yww TS wfww ar §,
300 FH AT & 1 ... (SwawrA)

Furery wgved, & wiew awg @
3 wrgar g—% wEw ¥ faOr awy
¥ oWl gEedT ¥ FEAT ATEAT g—OAT
wé e iy Fegr mar @ o 7 st
2 Y wravwaT THHT omw | qW K
WY & g T Al A § W Tw-aT
SATH &7 WYFT WraT §, T q@ A qOv
TAgE w0 F TWy F—WE MWW
qifedy &t A awdt §, w §
*T et sw Ot &, qv & fewmw
¥ ot gvar & F W qFw & A aE
qtwry § cafad waw o fae v fear
o, AfeT I AT F O oY & av
fire & aft g ST g—firgr
# oerar frowe € et §, whe
ag frate Y €Y § 1 W T fgwraely
¥Y7 §, TUET AEAT ¥ ¢, IW ¥ @79
T W FErf O T g w
oftait Y figregearar #Y oreraT TEATAAT R |
s o W wrd § @Y 9% & fag fear
t wi & ww ¥ e Wy

® @ §.
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oft gow W pere: W9 e
N owwar wrear ¥ ¢ ...

st woler T 0 oY e
drar § g wouAT W v Ewar )
iy & for 3@ WA w7 g
wrgar § W oar wv figr Wy &
o7 ATR AT ¥ WA, FUAE A wrex 6
AT By A ¥ qgy sy fr §, @
Sfagrfas oo B 17 #3 ST avy § )
Wr FTe & T ¥ qg Www g
FAT AT & gAgr &1 fadw W%
wwat §, tfgfas weT oT 9@ I
¢ wafed & siw & wadw wem, fo
wTT 91 gW I &7 fea sgA §, gafey
UF FAY 97 WTEAY X AAT 19 SN
& W wEr e ¥ gz At qang? v
X WHET #7 (HeoA w7 HA gHAe
s § | § W o7 @vw I,
YO Wet @ w010 | &fer qren
RHIC WTAT FAT FT FIE ATW IS GHT
& Wit w7 § 1 fegww
IAET FY g frar o @HAT
78 ™ ¥ g ¥ e o wiree
* g=ara w1 7@ 9T T famr s
g W W IR T )

SHRI K MANOHARAN (Madras
North) Mr. Deputy-Speaker, Sir, 1t 18
a sad state of affairs moving a no-
confidence motion against the Gov-
ernment But unfortunately it
comes wnevitable It 18 not the plea-
sure of the Opposition to bring no-
confidence motion often and often
agamnst the Government of the day.
But after hearing the speech of Babuj
who 18 now leaving the House after
creating confusion, I could guess and
1 could understand that he is allergic

§
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lack of imagination on the part of the
Government and the wrong handling
of policles by Government and the like.

Jd am quite sure, and I am quite
aware of the fate of the no-confidence
motion that has been tabled by my
friend, Shri Jyotirmoy Bosu. This mo-
tion is going to be defeated outright
with a thumping majority. I know
that. Yoy have got enough majority
and you can do it. But what I say is
that it is the duty of the Government,
it is the duty of the Treasury Benches
te understand the depth of the feel-
ings of the people belonging to the
Opposition while they bring in certamn
facts which are basic and burning.

1 have listened, for the past two
days, to the speeches made from both
sides from the Congress side as well
ag from the Opposition side. The sa-
lient points which I could gather from
those speeches are these, each and
every speech whether he is Congress-
man, bogus or genuine whether he is
an Opposition member, strong or

SHRI R. S. PANDEY
gacn): Bogus or otherwise:

(Rajnand-

SHRI K. MANOHARAN: The
pointg raised by these are: (1) this
country is heading towardg a gallopng
inflation or suffering from a galloping
inflation; to borrow the expression of
our friend, Shrt Y. B. Chavan it 15 a
rup-away inflation, like that Spirall-
ing prices Then acute unemployment
and then griding taxation and then
mounting tension and then the scanda-
lous collapse of the law and order
situation ang according to the Prime
Minigter and according to everybody,
a grave situation is facing the country.
These are all situations accepted by
both the Congress Members as well as
the Opposition. But, after having ac-
cepted all these lapses of omissions
anq commissions on the part of the
Government, not even a single Cong-
resg Member comeg out and says that
this is the fault of the Government,
this is the failure of the Government
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and nobody is prepared to say that and
everybody accepts the faults committed
by the Government. So this iy our
duty, our main duty, to bring to the
notice of the Government that these
are the commissions and omissions
that you have committed and so it is
high time for you to come forward to
find out a suitable remedy; otherwise,
the country will go to dogs.

Babujyi wag speaking gomething re-
garding the railway strike. Much has
been said about it. I do not like to
dilate on the subject excepting to say
one thing that the entire machinery of
the Government of India has been
geared up to crush the trade wunion
movement of this country and for
which, I am very sorry to say the
Prime Minister was an wnspiration and
what I expecteq was that the Prime
Minister must come forward and find
out a suitable solution because she,
being a motherlike and the workers,
being children-like that equation
there must be and had she handled the
matter, the things would have been
different But, unfortunately..(In-
terruptions) Please listen to me. ..

MR. DEPUTY-SPEAKER: Mr. Ma-
noharan, if you have Kachhativu in
mind you have only six minutes.

SHRI K, MANOHARAN: For your
information, I can get some time from
the Prime Minister. You do not
know.

MR DEPUTY SPEAKER: Order,
please.

SHRT K MANOHARAN: This is
not an order. I think she will donate.

MR. DEPUTY SPEAKER: Order,
please, Unless the Congresg Party in-
forms me that they have given you so
much of their time, you have only six
minutes more.,

SHRI K. MANOHARAN: That I will
let you know through them,

MR. DEPUTY SPEAKER: I am only
pointing out fo you your time Hmit,

- Wen
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SHRI K MANOQHARN: We are and nol ghared by miiliong of amall

wasling our time. Let me proceed
with my speech,

MR. DEPUTY SPEAKER I am just
bringing to your attention. It is the
Chair that determines the time

SHRI K. MANOHARAN. You are
again talking. Let me proceed.

Now, of course, my pomnt 1s this:
while we attack the Government, the
Government must understand who are
the people who created the conditions
wherein all these strikes, all these
agitations and demonstrations have
become 1nevitable. My deliberate
charge is that the Congress Party is
the main party which created all these
unpleasant conditions which warranted
all these strikes and demonstrations
1 hope nobody can dispute that point.

Now, in order to support my point,
1 want to quote some excerpts from a
very good friend of mine who 15 en-
joying the highest position in the
Cabinet ;

“The benefity of the huge Govern-
ment investments in the farm
sector had prnimanly gone to a
handful of big farmers who took
maximum advantage of the modern
agricultural methods.

It was unfortunate that a section of
the Congressmen was pleading the
case of the big farmers

We may lose the election but we
shoulq be able to pull the country
out of the present grave economic
crisis.

“The electricity, irrigation and land
development charges must be re-
vised upward.......”

Then he sad:

“The biggest failure of the country
had been on the farm front mainly
because the prosperity ushered in
this sector was limited to the few

farmers.”
Then he said:

‘ The Congress Party's performance
mn the farm sector was poor. All
that the small farmer got from the
party was slogans. Lang reforms
had remained only on paper. The
land distmbution programme had
not been implemented and the
Congress Party had falled to pro-
vide resources to the small farmerg.
Even troders were membersg of
village co-operatives”

This has been said by no other
person than our Planning Minster, Mg.
D P Dhar And he spoke his con-
science and spoke faclg and he under-
stands problems and he expresses
them openly. I want such kind of
people-not hypocnitical kind of people
who say one thing here and speak
something elsewhere. Now, I have
heary what Babuj: spoke about He
1g the Defence Minister of the country
Under hum of course there are three
wings of the country's defence forces,
he controls to a certain extent the
army navy and the air force. Here
1s the Prime Minister and she hag got
the Police Force, the CBI, the Vigilance
and everything. I have read the
speech of Mr. Jaguvan Ram in which
he said and I quote:

“Mr Jagyvan Ram askeg the peo-
ple to help the authorities in catch-
ing those who indulged fn hoarding
angd blackmarketing It wag not be-
yond the cavacity of the people to
locate the offenders, Unfortunately
anti-gocial elements in India were
enjoying great social respectability A
nich man automatically went up In
the public esteem even if his wealth
is il-gotten. He regretted that those
who produced wealth in India were
worse off eConomically and socially.”

MR. DEPUTY-SPRAKER: You'
have exceeded your time by more than'’
four minutes. i
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AN HON. MEMBER: He is con-

MR. DEPUTY-SPEAKER: I drew
his attention and he said, he will get
the time from the Prime Minister, the
Prime Minister will give him time,

SHRI K. MANOHARAN: I am
asking you, Sir. Can I take ten minu-
tes?

MR, DEPUTY-SPEAKER: I don't
want this Just a minute please, 1
don't want that any fun would be
made about this House.

SHRI K., MANOHARAN: There is
no question of fun, Sir.

MR. DEPUTY-SPEAKER: Take
your seat please. I am on my legs. It
is the duty of the Chair to determine
the time. When I drew hig atiention
to the limitation of time....

SHRI K. MANOHARAN:
Chair, Sir . .

I ask the

MR, DEPUTY SPEAKER: it is
not right for him to talk in this man-
ner and make disparaging remarks
that from somebody else he will got
the time. Thig is not the way to run
the House. I can consider your diffi-
culty it is difficult for wyou to make
your point in six minutes. I am here
to help you

SHRI K.
help me.

MANOHARAN: Please

MR. DEPUTY-SPRAKER: you should
talk respectfully and not in this man-
ner.

SHRI K. MANOHARAN:
you As I saxd ..

Thank

PROF. MADHU DANDAVATE (Ra-
japur): You spoiled your case by re-
ferring to the Prime Minister.

SHRI PILOO MODY (Godhra): You
won't get anything out of the Prime
Minister any more, not even time.
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SHRI K. MANOHARAN: Let me
come to the polnt which I was making.
He said about hoarders, blackmar-
keters and anti-social elements. This
is the first time that the Defence Mi-
nister of the country had come for-
ward to gend S.0.S, to the people ol
the country to catch the anti-social
elements in the country. I am wvery
sorry to say, this is how the Govern-
ment ig run the country is being gov-
erned, by the so-called leaders of the
Congress Party.

Much has been said about black
money, Black money, according to
Wanchoo Committee Report, rung into
crores of rupees. I quote:—

“The Committee reported that im
one single year (1968-69) tax was
evaded on an income of Rs. 1400
crores. There is no gain saying that
the volume fo yearly black monye
generation has gone up since then.”

“The Commrittee said in its final re-
port submitted at the end of 1871
that many of newly rich who enjoy
material prosperity and social
preslige, owe their cxislence really
to anti-social activities"

“Black money is like a rancer growilr
in the countries economy whuch, 1f
not checked in time, s sure to lead
to i1ts ruination.”

I want to ask the Governmen{ whether
Wanchoo Committee has recommended
to them demonetise hundred rupee
currency noles, Yestarday, DMr
Chavan was telling that it is ver¥
difficult: we are not going to accepst
the suggestiin of the Wanchoo Cume
mittee on that particular matter for
which I want {o draw the attentiou ot
Shri ¥ B. Chavan. He said that
these ordinunce which we have pro-
malgated hove nothing to do with
black moncy. We have nct devised
any mechanism by which we can
check the black money. Here Is an
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editorial wriiten 1n Hindi which 1
quote

“Moreover, black money 1s not
necessarily under roofs of ware-
houses. It 1s in people's pockets
and mm constani circulation i1n
hundreds of hands 7T1oc much
talking by Government spokesmen
and at the party level, ard for oo
Jong, has robbed demonetisation of
the surpiise element that 15 essen-
t1al for .is success ‘lhe success
may have been a hmited one, but
that 15 not an argument agamnst 1t,
any more than that the two
ordinances immobilise only Rs 500
crores 18 an  argument against
them If he rules out demoneti-
sation there does not seem ot be
much 10om left for Mr Chavan
to tackle this problem by way of

loth‘-ﬂ' me‘l.hods’ "

MR DEPUTY-SPEAKER Instead of
six minutes you have taken 15 minutes
T can gwve you three more minuies
And then I shall have to absolutely
shut you up

SHRI K MANOHARAN I want
only two munutes This 18 how Mr
Chavan 1s telling that he can yse some
metoods to tackle the black monuy
That means raiding the houses uf
< me business magnates and ra'c.ag
the houscs ot some top industriahisic
For that he must have the co-opera-
tion of all the State Governments 1
am sorry to tell you that Shn: Chavan
will never win in this battle because
black money fs an obliqutous and
Godlbke thing It 15 everswhere and
almost all the Mimsters are corrupt
and the corrupt State Mimistries will
never help Mr Chavan m {ackling this
problem of black money 1 include
DMK, i this

Lastly, let me come to this point re-
garding Kacchathivu Much has
been said by my friend Shrl Viswa-
nathan yesterday Kachchathivu has
been handed over to Sri Lanka Gov-
ernment our Prime Minister with-
out thc consultation of the Chief
Minister Suspicion has already been
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been telling the people of Tamil Nadu
about thig island And when press
men asked the Tamil Nadu Chief Mi-
nuster Shm Karunanmidhi for his resc-
tion to the agreement o1 Kachcha-
thivu, he saig that he would prefer
to wait and after the details had been
announced, he said that the Foreign
Secretary, Mr Kewal Singh had met
bum last week duiing his visit to Mad-
1as and appraised him of the situa-
tion Shr Kewal Singh told him that
a favourable condition existed for an
agreement This 1s what Shr1 Keruna-
mdh1 saxd on 27th June, 1974 But
he said the next duy that the State
was not consulted He further said
that the Chief Minister of the State
was not at all consulted He said that
he met Bhr1 Kewal Singh and had a
detailed discussion with him regard-
mng Kachchathivu Then he said he
was not consulted at all I want to
know from the Prime Minister catego-
11cally whether the Chief Mimister of
Tamil Nadu was consulted or not and
mn the process of consultation, whe-
ther he has given his consent to bar-
ter away this 1sland- Kachchathivu
—to Shri1 Lanka Government Ths
1§ a point which .5 agitc ting the munds
of the people m the whale «ountry.
Mrs Gundhi has said very easily that
it 1s a barren rock It 15 not a part
of Tarmil Nadu only but as a true
citizen of this country with 1its 56 cro-
res of people I think that 1t 1s a part
and parce]l of India And that part
has been bartereq away by the Gov-
ernment of the day by simply saying
that 1t I a barren rock I want to
ask of her one question She has said
that it 18 a barren rock a hilly region
or an unhibited region and so on As
my hon friend Shr1 Viswanathan has
stated there 1s another possibility I
would like to know whether to create
neighbourhnes and friendlecg she
15 prepared fo give Kashmir straight-
way to the Government of Pakistan;
m order to create a very friendly at
mosphere, ig she prepared to do that?

SHRI C M STEPHEN (Muvattu-
puzha): Wonderful question . .
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SHRI N. K, P. SALVE (Betul): And
tuke Kachchathivu back?

SHRI K. MANOHARAN: Each and
every time in every negotiation we are
losing. That is my point. (Inerrup-
tions). Since I am constantly being
asturbed. I do nol want to prolong my
speech any further.

So far as these two oidinances are
concerned, I shal! say this and then 1
would have done. The Government of
India have become already one of the
notorlous manufacturing centres of
ordinances. For anything and every-
thing, they report to ordinances. Ac-
cording to me, these ordinance pull
down not only the prestige of Parla-
ment but the prestige of the country.
Our Parliamentary democracy has been
reduced to a mockery. I would re-
quest the Prime Minister not to resort
her after to these obnoxious and abo-
minable methods for solving certain
issues because these are very conve-
nient to them.

MR. DEPUTY-SPEAKER:
Shri D. C. Goswami.

Now,

SHRI SYED AHMED AGA (Bara-
mulla): May I take jusi half a mi-
nute?

MR. DEPUTY-SPEAKER: This 1s
not the way. 1 have called Shri D.
C. Goswami.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): As 1 was listening
to the speecheg of some of my learn-
ed friends from the Opposition yester-
day, T was reminded of the story of
the frog and the bull. Having seen
the vitality and the strength of the
bull, the frog thought that it ecould
also acquire the same vitahity and
strength. So, the frog started puffing
and puffing and the moment it, thought
that it had acquired the strength and
vitality of the bull, it burst and died.
My learned friend from the Opposi-
tion who has much less stature than
even that of the frog ag compared
with those of Panditji and Shastriji
whose nameg he took, I am sure, is
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now on the point of bursting as his
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' party has already burst.

Many =allegations have been .made
by him. But when he makes these
allegations and tells ug that we should
keep our house in order, may I re-
mind him that he should first keep
his house in order before he asks us
to do so.

About the party to which he be-~
longs, a report from The Times df
Indwa says today:

“Mr, Zainul Bashar, one of the
general secretaries of the State
BKD and member of the national
execulive, who returned here today

from Delhi, charged Mr. Charan
Singh with charged Mr. Charan
parly at the instigation of foreign

powers. .. Mysterious people, Mr.
Zainul Bashir said, had “een meeting

Mr, CHaran Singh in Delhi and Luck-

now and holding secret parle)g.".

So, before he makes any allegations,
1 would ask him to put his own house
in order.

Mr Piloo Mody accused Govern-
ment yesterday and said that this
Government had done violence to
truth. If anybody has done violence
to truth in this country today, it is
the Members of the Opposition, and
particularly i this no-confidence
motion, because throughout their
speeches, they have made unsubstan-
tiateq and uncorroborated and base-
less allegations.

It is rcally unfortunate that Shri
Mody also cast an indirect reflection
on the eandidate whom we have cho-
sen for the Presidentships of this
country. Let me say with all the
emphasis #t my command that we
are proud of the person whom we
have selected. If service to this coun-
try. dedication to this country and the
principles for which this country has
stood like secularism be any guide,
the candidate whom we have chogen
will be second to none in this coun~
try and we all gtand in complete sup-
port of him.
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Five points have been raised by
members of the Opposition in support
of their no-confidence motion, They
say there have been runaway prices,
priceg are rising every day, that the
Government in this economic distress
1s freezing wages, that the Govern-
ment is running the country by ordi-
nances, that there has been victimisa-
tion of railway employees and lastly
that there hag been police repression.
I will come to these one by one.

‘Who denies that there has wun-
doubtedly been an inflationary ten-
dency in this country and that the
prices are rising? We on this gide of
the House who have travelled round
our constituencies and met people and
have seen the miseries of the people
know how they have suffered. The
members of the Opposition have not
tried to develop one pomnt, namely,
the courage, the conviction anq the
fortitude with which the people of
the country are trying to improve
their own position in spite of the
efforts by them to create instability
throughout the country.

Ag I was listening to the speech of
Shry Jyotirmoy Bosu, 1 could sense &
feeling of morbid pleasure in him that
the prices are rising because it gives
him a handle to attack us. We are
more concerned with every price rige
because it means a step away from the
pledge that we have made to the peo-
ple. We are more, not less, concern-
ed than the Opposition, with every
price rise and we have brought it to
the notice of the Government that all
efforts should be made to contain the
price and stabilise them if possible at
the existing level I would have sup-
ported the no-confldence motion if I
were convinced that the Government
was oblivious of this fact and is not
taking steps to contain prices, but I
have no hegitation in my mind that
the Government is fully conscious of
this phenomenon and all efforts are
being made today to contain it.
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steps that have been taken. My
friends of the Opposition have gaid
that deficit financing has increased
and that the Reserve Bank is playing
hell with the economy. But we know
that the Reserve Bank has restricted
the expansion of credit to the non-
priority sector. We know that bet-
ween June ang September 1073, the
the commercial banks’' cash reserve
ratio has been increased from 3 to 7
per cent resulting in blocking of bank
deposits to the extent of about Ras. 400
crores. We also know that the sta-
tutory liquidity ratio of the banks has
increased from 30 to 32 per cent since
8-12.1973. Government has curtailed
non-developmental expenditure dras-
tically with an estimated saving of
about Rs. 370 crores and reduction of
deficit financing to the tune of Rs. 319
crores.

Much has been said about the ordi-
nances. We have seen that with each
increase of DA there has been a price
rise. I want to place before the House
certain statistics as to what will be the
quantum of DA we shall have to give
to the employees in the State gector,
the public sector and in the private
sector. This year government em-
ployees in the central sector shall
have to be given DA to the tune of
Rs 1B0 crores. As regards the State
Government employees, in line with
what 1s given at the Central sector,
the employees have to be given an
aggregate of Rs. 300 crores. In the
publie sector undertiakings, the cor-
responding figure is Rs. 95 crores. In
the private sector, where the number
of employees ia 6 million compared to
12 milhion in the State and public sec-
tor and local bodies, they have to be
given tn the tune of Rs. 287 crores.
That means in this year alone, in the
Government sector, public sector and
privite sector all combined, they shall
hav-> to be given Rs. 865 crores which
will increage to Rs. 1200 crores in the
next year. If we pump into the eco-
nomy, another dose of dearness allow-
ance of more than Rs. 2,000 crores.
You can very well imagine the condi-
tion of the economy,
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But in order to see that no illusory
benefit is given, the ordinances have
been brought. I submut that the ordi-
nance is nol o wage freeze; it 1s im-
mobilisation of the additional income
tv mmke llusory benefits real-—noi
only to the wage-earner but also the
vast majority of non-wage-earners
who are not employed in the organis-
ed sector, who form the bulk of the
community Therefore, the objectiong
of my hon, friend to the ordinances
have ‘no meaningful basis.

1500 his

Coming to wvictumusation, 1 am
against all sorts of victimisation. But
let the House ponder over this Gov-
ernment has a duty not to wictimise
the employees but it has also a duty
to see that the travelling public are
not victimised It has a double duty
to protect the Interests of the em-
ployees ay well as the travelling pub-
lic, During the strike there were 53
cases of sabotage and 100 cases of
attempted sabotage. Government has
a duty to see that those employees
who tried to victimise the travelling
public by the sabotage are not pro-
jected. Aboul the rest, if there are
no specific charge of sabotage o1
violence agamnst them, even if they
have joined the strike, they should
not be victimised

There have been cases of admimis-
trative lapses. The minister spoke
yesterday of incentives given to loyal
workers I am giving a specific ins-
tance of administrative lapse and I
want the munister to take note of it
In the NF Railway, two persons were
working ag Assistant Labour Welfare
Inspectors on an ad hoc basis. One of

the strike was
song have been reverted to their ori-
ginal posts. I? a person is promoted

tion to the railways reverting him to
the driginal ‘post. ' But if you revert
187 180, "

Motion of No-
confidenc :
lne loyal workers immediately after
the strike, what effect will it have
on them” They went to the High
Court chaitenging the administrative
order on the ground of discrimina-
tion. To justify that there was nu
diserimination, two other employees
who took a leading pari in seeing to
i1t that the wheels of the railways
were keptl moving have been demoted.
These are gross admirusirative lapses
and I hope the munister wall look into
them Such lapses may take place
vven in the case of workers who
Joined the gtrike The munister should
look into such cases also

222

Varwous iustanees ot police repres-
sion were cited by Mr Bosu includ-
ing my State of Assam. These mat-
tcls relate to the jurisdiction of the
States and should not be permitted to
be discussed herc under the cover of
# noconfidence motion. In Assam, all
educational institutions including uni-
versities colleges and schools have
opened and I would not like to enter
into a discussion which mgy lead to
« fresh recurrence of the events. 1
wouid request Mr. Bosu not to meddl,
in the affairs of educational institu-
tions He has paid the penalty ol
meddling 1n the affairs of educational
institutions i1n his State and he has
been kicked out from there. Let him
not create a condition where he may
have to be kicked out from my State
also

Looking to the approach ot the op-
position, I find one significant thing-
There was & time in this country
when everything that was Indian was
looked down upon and everything
foreign was thought to be good The
aristocracy used to patronise foregn
things and never purchased Indlan
things, Even in our own language
we call tomato a brinjal coming from
Vilayat, that is, something which is
coming from a foreign country.

With my limited experience of
travel abroad I can say that the peo-
ple of every country feel proud ‘in

>,
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tae development that has taken place
w thewr country. but 1, is uniortu-
uLate tnal in omr country we want Lo
denugrate all the development that
has taken piace in the country. In
this moment of econvmuc crisis, which
1g gripping not only our country but
the globe at large, because the news-
papers have reported only a few days
back that even a government like the
Itaglian Government has gone bank-
rupt, & Government which at on point
of timg wanted te have four days
week because of over production,
when that Government has become
absolutely bankrupt on account of
large scaie unemployment, when that
is the global phenomenon, it 18 only
a spirit of self-confidence among the
people of this country that can create
& climate where we can face the
situation surrounding us boldly. It is
very unfortundte that at such a junc-
ture the members of the opposition
are trymg to care a spirit of no con-
fidence in the country in the educa-
tional institutions, in the leadership
and the QGovernment Trymmg to
create an atmosphere of lack of con-
fidence 1in the educational institutions,
in the parliamentary nstitutions, in
the lesdership in the government and
trying to create politica) instability in
the country may help them in their
Jimited interest of a small politieal
gain, but I feel that the opposition is
doing a great disservice to the coun-
try. But the redeeming feature today
18 that the vast maj)ority of the peo-
ple, who have suffered most from all
this inflation, who have been benefi-
ted the least from independence, they
have still confidence in this Govern-
ment, in this party and our leader-
ship. And I honestly feel that this
confidence alone can bring this eco-
nomy into gear, and that is why I
echo the veice of the millions of peo-
ple of this country and oppose this
no confidence motion and I have no
hesitation that the House will reject
it by an overwhelming majority.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Deputy-Speaker,
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dence “‘
we have heard a lot of speeches {rgm
the ocher side on and
wiere 0 pring up
motion. 1 wowd have dismissed
inese preachings by saying
ming your own business; we
ours '

SHRI C. M. STEPHEN: It you do
it av home, 1t would be all rght,

SHRl] SHYAMNANDAN MISHRA:
Bul when | wis lstéung to the
Lelence hanmster, and the [FMinange
Minmster earlier, iney seemed 1o suf-
geslL that it was not i1n the nationai
interesy w bring up a no conldence
motion. The economic difficulties of
the country were indeed very grave
and so, according 1o them, we should
not do anything by way of no confi-
dence motion to further aggravate it.
When they were speaking in that
strain 1 was reminded of a person
who, having killed his parents, de-
manded clemency because he happens
to be an orphan. These people, after
having killed the masses of India, are
now demanding that we should not
bring 1n  this motion . (laughter)
Please laugh, because this js going to
be your least laugh. And when the
Prime Minfster 15 present, make yow
laugh a little more boisterous; there-
in lres your loyalty It is these hon
gentlemen on the other side who
have made the conditions in the goun-
try so grave Yet, they have the au-
dacity to ask us that we should not
do anything to bring it up to the
notice of the entire couniry and the
government and that we cannot go
further in that direction.

Now, one really does not know who
should mourn his lot, either the oms
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opesel! heard. This is our
with the geal Government. Let them
opt Ind any defect in gur shouting
let them examing the membrane
their own ears. They simply do
not listen to the voice of millions.

Just Imagine the kind of laughter
fhety are having. They know that
they sre going to be backed up by
bleck money. And that js where they
have been ousted They had a
strength of 140 in Gujaral Assembly
in & House of 168 Where do they
happen to be now? Is it Mrs. Gandhi
who has dismissed these 140 gentle-
men? Is it the President of the Re-

lic who has dismissed them? It i
people of Gujarat who have dis-

misved them. It is the people of
QOnirjarat who have dismissed the
Chimanbhai Pate! Mimstry. It is not

Mrs. Gandhi who has dismissed the
Chimanbhai Patel Ministry, Please
remember that the same fate awaits
you in the State of Bihar. So, don't
laogh in the manner m which you
are doing at the moment

Bave the gentlemen on the other
wde ever cared to think whether ou
citicisms or allegations have been
hesded 1o or atfemded to by the
otber side of the House or they have
been simply shrugged eoff contemptu-
ously? Let a Committee of Parlia-
ment be appainted to go mto the alle-
gatians und criticisms thet we have
been making during the courge of the
No-Coniidemce Motlon or otherwise.
I tbe Parliamentary Committee comes
{0 2 conclusion that we have been

ard allegations have
been satistactarily answered, we shall
express pur regret.and we shall appo-
lpgise.

Are you prepared to constitute @
Parliamegtary Committee for the pur-
is = challenge to you. Let
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have been dnswering satisfactorily all
the allegations ang criticisms that are
being made on the floor of the Houge.
What have we witnessed during the
course of the last 2 1)2 days or so?
The hon. gentlemen from the Trea-
sury Benches, fram the Cabinet, have
made their appearance on the floor of
the House. It has rather become a
matter of prestige to call them to
speak during the No-Confidence Mo-
tion. 1 would rather advise my
esteemed friend, Shri Jagjivan Ram,
not to venture to participate in such
debates any further. It is not a
question of prestige that Babu Ji
should be called to participate in the
debate if he has nothing special to
say. This is my clear challenge to
them. Let them say whether our
points are satisfactorily answered.

a36

Doeg the Nu-Confidence Motion not
provide an opportunity to take stock
of the national gituation in its to-
tality? When we find that we are
tattering from one erigis to another,
that we aire going downwards at every
moment, in every field, what is the
doty of the Opposition?” Are we to
make way for the last explosion so
that the whole system is blown up?
You have brought the things to such
a pass that the whole situation is
going to be blownm up. This is what
we have to say in a clear way.

Mr. Deputy-Speakes, you will kind-
1y recaH that I have been raising an
1ssue In this very Houge about a
shady Iragi oil deal, and 1 point it
vut again as a clear instance. I kmow
this is not going to be heeded by any
person on the other side. On two
nccasions I had pointeg out this shady
deal in the form of Iragi oil deal, bwt
nobody from the other side has carpd
to answer. Even such a subject would
have been fit emough for a no-confi-
dence motion in any coumtry of lhe
world. But this Governmen{ has
never heeded it. It is all ke throw-
ing water on duck’s back. This Gow-
ernment is so impervious 1§ critickoms.
I yeming my hon. féiands op the

May
other side tht, if this demograay, ewrs
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vives, 1f the Government or Prime
Minister survives, it is only because
of the cnticisms and no-confidence
motions and to the extent they are
able to take into account these criti-
c1sms and not because of the abject
flattery and adulations or cocophomy
of phiases that these people shower
upon them?

It 15 during these no-confidence
motions that the Prime Minister has
a gession with the mirror Otherwise
you keep her all the time 1n the midst
of distorting glasges and she does not
have a clear picture of the things that
are taking place n this country

T also fail to understand what 1s the
mear ctampalgn ot the character
nsdssination that 15 involved in all
these no-confidence motions or the
dllegations made Does our Prime
Minister or ¢ven my dear hon friend
the Minister of Raillways face more
allegations and gsmear campagns
than therr counterparts in other de-
mocracies of the world? Does not
the hon House remember that only
1 few weeks back or months back
Mr Wilson faced a great hella-gulla
agamnst hum because his Private Sec-
retary was involved in a land deal
Then what happened to Mr Willy
Brandt even recently” When during
the Siatiee Mr Willy Brandt was
tontesting Mr Adenauer, the core of
the charges against him was that he
was an legitimate child (Interrup-
fions) 1 am only asking you whether
Mr Willy Brandt did not face this
charre 1n the course of election cam-
pairn  (Inferruptions)  Rerently the
smear campaign so far as Mr Willy
Brandt 1¢ econcerned, centred on hie
love iffaire with various ladies and
m the spv case Mr Willy Brandt said
T aceept my responsibility’ A Prime
Vinister who 15 afraid of accepting
reeponsibility cannot run a countrv of
M m llion people Hag the Prime
Mimater ever accepted responsibility
mn my manmer?” Why does Mr Willy
Prang accept responaibility” Because
it ie a gueghen of integrity amd in-
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teguity is the soul of democracy You
have killeg this integrity in the
whole gystem and, therefare, fhis
system seemg to be refusing to work

The saga of the Indian iragedy s
that the whole new ethics that you
are now propounding has, as its cen-
trepiece, lack of integrity Therefore,
1t 15 no use pointing a finger at ome
or two In fact, some of them do
personify lack of integrity and, there-
fore, they come 1n for so much of
attack Therefore, 1 should say that
the hon gentlemen on the other side
do not really understand the spirit of
demociacy Look at thus how they
have killed the moral code of the
system This morming in the House
you found the people demonstrative
becaust there was a long extension
proposed for submission of report by
the Joint Commuttee on anti-defection
Bill The anti-defection Bill has becen
on the anvil What 15 happening In
this country? 1 ask them to look at
therr face 1n the murror Now the
very facl that the Bill has been re-
ferred to a Joint Committee means
that the House has committed itself
to the principles behund the anti-de-
fection Bill Now lookx when the
Anti-Defections Bill 1« on the anwl
what 1s happening?” What happened
in the Mamipur Legislature only the
other dev? These people had sedue-
ed the members of the legislature
from the other wwde They have ad-
mittey them mto their party and thevy
have now «¢t up a governrment of
their own

Why travel <o far to Manipur®
Her¢« what have they been deing”
They had been seducing people from
the other narties m the Parliamenf
fself and that is what 1« happemng
T 2% vpu dn they require any myem-
herf? Tt ;¢ hHecause of the intoxrcation
of power and because of the monevy
that thev possrse and the c<eduction
that they cn offer that they are now
endueing noavle from the other side
T nnlv evmpothice unth those peonle
whn when the call is for storming
the BasHille, are g into the Tap



429 Motlon of No-con- 'SRAVANA 3, 1896 (SAKA)
fidence

"ot Marie Antonette. Now, the call i

clearly for storming the Bastille, but

some of them still seem to be running

into the lap of Marie Antonette
. . (Interruptions).

SHRI A. P SHARMA (Buxar)
Why don't you hold them up?

SHR1 SHYAMNANDAN MISHRA:
Quantity is not our strength  Now,
what has happened to you in other
States?. (Interruptions) What is the
strong word here?” That ‘is thc

French Revolution, vou do not re-
member.
When onc speaks of. when the

Prime Mmister speaks of the associa-
tien of a disreputable businessman
with Jayaprakash Narayan, it iz not
objcefionable at all (Interruptions)
Is it objectionable” Then, why don’t
vou object to your Prime Minister's?

(Interruptions) Am 1 to go
into all that? But when we start
telling the t{iuth and how hun-
dreds of husinessmen of shady char-
acter form a constellathion around
her and her own Party and so on, that
1s considered to be an unpardonable
offence Now, it is no pleasure so
far ag wec are concerned, to go into it
But I would request the Prime Minis-
ter, very humbly—please do not ente:
mta that dangerous ground and do
not make the politics of the country
mare unhealthy Tt is at the Prime
Minigter’s initiative that cven a per-
stén lke Jayaprakash Narayan has
hoen maligned though she has correc-
ted what she hed said in Bubanes-
war. Even sn. she had siuck to the
point that one disreputable business-
man has hecn associated with Jeya-
prakesh Neravan (Interruptiong)
Can yom deny it?

SHRI VAYALAR RAVI (Chirayin-
kil): There is a CBI case ngainst
him He j« a member of this House

. o

SHRI SHYAMNANDAN MISHRA-
Then, why complein about it, my
deay friends? Face the music then.

Moticn of Na-
cenfiderce
What I am saying is: that this is

not the fleld for the Prime Minister

io enter.

The other day, the hon Minster of
Finance was speaking of the drastic
action that was being taken agaimst
economic offences. But, may I ask
what has happened to Mr. Modi—not
this Mody—who was found with 4000
bags and so on, and the case has been
dragging on for the last 15-16
months

AN HON MEMBER Whose fault
s at?
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SHRI SHYAMNANDAN MISHRA:
You have passed ordinances that these
cafes will be dealt with ;n a sum-
mary fashion and there will be sum-
mary irials Why is ths case not
beinpg {reated on a stm' r footing?

SHRI DINEN BHATTACHARYYA
(Serampore)’ That is something sec-
ret

SHRI SHYAMNANDAN MISHRA:
1f we read into it some ghady deal,
why do you not excuse u= for that?

Simularlv, what has happened to the
Narang's case which came here, 1
am not speaking of something which
happentd outside It was discussed
here and 1t was Mr Narang, the
hon'ble gentleman, who had produced
a report for the re-organization of the
ruling Party in Parliament and in
the AICC office. Anybody to chal-
lenge 1t from the other gide . (In-
terruptions) No. This can be pro-
fduced Please do not challenge

SHRI VAYALAR RAVI: You ecan
also write  Anvy Tom, Dick and Harry
can write 4 report and send it to um.

SHRI SHYAMNANDAN MISHRA:
Now, 1t is thege Modis and Narangs
who will, produce socialissn for us,

A loi was said about black money.
It was said that black money is unive
val and so ubiquitous that the eco-
m’ will collapse if you do away

‘black money. It is sabd by the
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ruling, party that perhaps the cco-

‘o kmnadhenu for the ruling party.

nomy will collapse if you do away
with bhlack money by one sweeping
action.  They said: Tihe economy wili
collapse, 1the. whoie fabric will  vcol-
lapse, cte. 1 am t;olcl that my estec-
vd frieng Dr..V, K. R. V. Rao is going
teg speak dtte: me. Could he tell us
whether this system wiuceh is being
barilt will collepse if by one sweeping
aetion this bLlack money system s
done away with?  Therefore, it has
all come to this that black money is
it
1= not without significance that  the
ridiing pavrty has gol as its symbol the
cowsand the calf. This cow is  the
kamadhenu ol black money and noth-
me more. So.omany things were said
spout . corruption.  Corruption
cansidered to be guite normal and
anyhody, who 15 not corrupt is consi-
dered lo bhe a crank. or an abnormal
perso) . and the. mMost promising per-
=i in Ny, Gandhi's cabinet  arc
those who have flourished on black
money. nol {hat they are free from
corraption and ' se on. They accept
cormuption as n normal thing which
Av...Jayaprakash Naerain has chal-
lenged.  Since he has challenged cor-
ruption he has challengeed the entire
system which i built on it.  Therefore
it+ 1 that you find that there is so
match of excitement. so muech of stir.
' the other camp. This confrontation
botween Mr. Jayaprakash Narain and
the ruling pari_\ and their system is a
confrontation  bhetween  Brahmabala
(*whatrabala, and Brahmabal; ¢ bound

St ‘_\i"i.ﬂ.

is

Take for invtance the case of  fthe
sreat Chief Minister of Harruns, A
memoranaunt bad been submitieg 1o
the Precident of India.- You know
that 122 legislaiors and Members of
Parlinent had submitted 0 memo-
randum fo the Pregident of India and
they have heen proveg fo be right
This Government j5 proved to be
partizan -in rejecting that memoran-
dum. What has the Auditor-General
to sav  abovi the transactions of
ihe Electrigity .Boarg .of Harvano
State? He has eleerly, sfated that Rs.

oot

25, 1074
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croreg are involved in this huge
swindle. What have you to say aboul
tni:” This has been placed on the
Tubic of the House. This gentleman
i~ so nolorious that he hag placed
many of you in a kind of a black-
miail and you cannot take action
against him.  This'is the present posi-
liom,
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In Bomway this  happened, Mr
Deputy Speaker, and you will Le ~ur-
priged to learn abau{ this, some of
my friends on the other side happen-
ed s0 be present when the intorma-
tion was given to us; many on’ the
other side and we eon this side were
present when a Member of the other
House gl in. Bombay that he had
received vouchers  and  receipts for
about Rs. 90 lakhs which bhad been
paid to the vuling party by the twvre
company. Why did he receive it?
Becautae he was supposed to be the
person conpnected with the party funds
in the united congress. So, by mis-
tuke this pariicular honourable gentle-
man zot all the vouchers and receipts
for about Rs. 90 Jakhs which this tyre

compam: contributed to the ruling
party,
That has been checked i ihe

presence of s» many Memher: of both
Houses of Parliament Tt them go info
it. There ure bound to be -not one
Watergate—-many Watergate: in this
regime because there are no cheeks
and balances here. For all checks and
halances which ecan  restrain or -curb
them are weahkened or eroded. Why
Waterregate did not happen in Englond?
That is becavse nf this fact that there
the Alinister in the Cahinet can take
the Prime Alinister aside and tell Lim
that fhis ‘s not done. Bui, here in the
Cabinet wha iz the person who €30
fake the Prime Minister aside and ga¢
io her ‘Madam Prime Minisier, this is
not done: thix is harmful to do’. .Here
these. honourabte  gentlemen in  the
(Clabiret have becn looking over fheit
shoulders wll the time. As Alr. Sals
henytsen said.‘can you rernain a human
heing if you keep an loking aver pout
shou}ders? o
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You nyust have read in this morn-
ing's newspapers that the Supreme
Cousrt of the United States bas ub-
an{moysly ordered the UR. President,
Mr. Nixen, to submil sixty four tape
recordings. We hope that the Supreme
Court of Indiag here wold alss do the
same in similar situations, The; called
recondings unanimously in-
the supersession and all that
that has been done there,
hough, in the Supreme Court
of U.8.,, Mr, Nixon had appointed three
of the eight judges, yet, the verdit has
been unanimous. I do hope that here
100, the Supreme Court would behave
in the same way. We find ourselves
here in a veritable police state. Is there
any doubd about il? We have now got
8 lakh police and para-military
forces almosrt equal to the ground
forces of India. Therefore, you got in
Bibar the police state that we find
there. There 1s not depariment of the
Government functioning excepting the
Poliee Department and there too it is
not the Btate Police which hasg been
funetioning but it is the Central Police
BSF. and C.RP. which are function-
ing there We have visited many cities
of Bihar where curfew prevalsg for 80
bours or 40 hours. We have been living
in the midst of orders of ‘shout at
sight’. Can you imagine? At the time
of Independence, was any person or
member of this House or the other
House or any important leader uf the
country prevented from c(ntering into
the territory of another Stale? But here
what we find is only this. Why all of
you are happy about this? Is this the
kind of State that we claim to live in
this country? The leaders of this coun-

It

of Bikar. Why don't you have a square
conlpontation with the people in a
way? I must say that history
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foreign journalist: War emergency does
not exist here but there is an stonomic
emergeacy. This is a new term coined.
But. Constitution deoes not permit of
any econemic emergency. The Consti-
iution speaks only of financial emer-
gency. If the wartime conditions have
ceased to exist, and if Government
think that there is 5 fresh emergency.
a financial emergency, then a fresh
proclamation will have to be issued.
S0, on the admission of the Prime
Minister of India, the old emergency
has elapsed already and it is an un-
constitutional emergency which is now
prevailing, and yet it is said that we
are having a proper democratic Stiate.
We have passed the DIR and the MISA.
But weie the DIR and MISA meant for
this purpose? Let a committee be
appointed to see how these Acts are
being implemented 1n certain areas, .

In Bihar, I find that the MISA had
been used on the most frivolous
grounds. What are the crounds? lhe
grounds are: ‘You are collecting
money', [ have seen it witn my own
eyes in the charge-sheet. Then. ‘You
have beeén gheracing some of the ex-
Ministers’, ‘You have been distributing
pamphlets’, ‘You have been chanting
vour own songs and slogans’ ang so
op these are the grounds on which the
pebple there are being prosecuted and
thousands of young men are now be-
hind the prison bars. So, this is the
kind of Btate or system in which this
Government is making us live

Here, I must point out somcthing
which is probably not known to many
hon. Membets on the other side, name-
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was the head of the jesearch and
analysis wing

Then, you have seen what great
wrath has been expressed by this
House against the promulgation of
these ordinances These are being
promulgated in spite of the repeated
admonitions by the Chair m this
House, Do you know that during the
course of the life of the present Par-
lLament, 48 ordinances have been
wmsued, and during the same period,
254 Acts had been passed? If you
leave out the 48 ordinances which also
ultimately turned into Acts, probably
24 per cent of the Acts had been
passed through ordinances This 1s the
kind of Parliament that we have and
thig is the great respect with which
Parhament 1s being tieated

I shall say a word about the Elec-
tion Commission because to that 1
related the question of how people's
faith 1n the elective process 1s getting
considerably weakened The Election
Commussioner of Incia, 1 must say,
18 behaving in a way that we shall
have to very .everely criticise, though
we have been uavoiding to do that
You may Kindly recall how 20 odd
seats fell vacant as a result of the
resignation by many Members of the
Bihar Legslative Assembly, The
Election Commussion, wiath great alac-
nty, within two or three days an-
nounced a schedule for the election to
these seats, and we have been a wit-
ness to the fact that it 1s this very
Election Commission which has been
sleeping over the bye-elections for
two areas for one and a half year o
80 Why did the Election Commus-
sion do that” It did so because 1t was
said by the hon Chief Minster of
Bihar that the elections would show
where the people’s confidence lay, and
therefore, the elections should be held
immediately, and so, the Election Com-
mission behaved in that obsequious
manner But, what bhas happened
here mght m the city of Delh1 so far
as the bye-election to the Metro-
politan Corancil 18 concerned? For the
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Ramnaga: seat in the Metropolitan
Council, the election had been an-
nounced to be held on a particular
day, but only four days befére the
poll-date, the Election Commidsion
postponed it Although the elections
had been announced after the riots—
not that the mnots came later and
therefore the Election Commission
had to change the schedule, yet they
were done only to suit the iuling
party If the Election Commission
becomes that obsequious and that
subseivient, there can be no faith in
the elective process It 13 the ruling
paity which 1s to be held responsible
for it

This Government hgs also mude the
press a completely captive press
There are two national agencies which
a1e¢ heavily subsidised by thm Gov-
crnment and they are not ungrateful
to Government because of the heavy
subsidy that they receive They are
olways grateful And here 1s a Minis-
ter, DMinister of Information and
Broadcasting, who has ng duties to the
countiy but has duties only to him-
-elf and to his party They would
always be favouring Government

SHRI VAYALAR RAVI Can he
name one newspaper in favour of thg
Congress”

SHRI SHYAMNANDAN MISHRA
All of them are in your favour

When this did not prove to be suffi-
cient, newspapers have at thewr helm
business tycoons who are under the
clutches of this Government They
have always been supporting them
But what did they find” Durig the
railway strike, when they found that
all thus propaganda was not sufficient;
they aiso requisitioned the services of
the FICCI The Federation of Indian
Chambers of Commerce and Industry
came out with big propaganda and
publicity in the newspapers This
demonstrative show of affection for
the Government by the Federation
would bave acutely embarrassed any
decent (Jovernment, much more so a

vead 10
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socialist Government. But this Gov-

ernment would no: at all in any way

care for this,

{ do not want to deal with the eco-
nomic situation because we are going
to have a discussion on the supple-
mentary budget, It is rather amazing
that a supplementary budget has been
announced in advance which has
caused us so much misery even till
now. 1 dp not know how all the
ingenuity of my friend, Dr. VKX.R.V.
Rao is going to explain the unprece-
dented phenomenon that prices are
rising at the rate of 2,25 per cent every
month, and even of those commodi-
ties which do not happen to be in
shortage. There was no shortage of
cotton, there was no shortage of
kharif crops, there was no shortage
of oilseeds and yet the prices of these
have been increasing because of the
bad economic management of these
people.

Then these Ordinances are also go-
ing to be discussed, So I need not
believe deeply into them, but it is
clear to me that these are bound io
hurt some sections without hyinging
down the prices, Further, the at-
tempt to show that capital and labour
have been tried to'be treated on par
i- completely deceptive. There is no
doubt that the real income of the
wage-earners is going to be affected
during the period involved,

Lastly, I would say that Govern-
ment should not be gloating over
statistics, as the other day my hon.
friend, Shri L. N. Mishra, did.— Here
I will ask members opposite to make
a distinction between his name and
mine because sometimes some friends
on the other side seem to be identify-
ing him with me; I do not know if it
is an honour to me, but I leave it to
the House, Let him not gloat aver
statistics of workers dismissed oY
suspended or made to suffer because
of break in service. This is only a
Pyrrhic victory which you have got.
Victory over whom? Over your own
family members. This is not the kind

1157 LS~10,

1896 (SAKA) Mation of No-

confidence
of victory for which the nation thought
while the strike was on that you
would be striving for. They must not

enguge in another war of attrition
over them,
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During the non-confidence motion
discussion, wg were told that they
would not be treated unfairly, but
now we find that they are being gub-
jected to brute repression, Just now I
have received a telegram to say that
in the Bhavnagar division itself, 65
have been suspended and the services
of 85 persons have been terminated.

The Prime Minister had said that
there would be a national policy on
wages and incomes. What has hap-
pened to this policy? There must have
iveen a proper formulation of the
policy and it should have been placed
vetore the House. | will therefore,
usk the House and the Prime Minister
particularly, to consider whether the
situation is not going to get out of
control very soon. The wume is not
very far. The earlier generations had
the satisfaction of having brought in-
dependence to India and also stabiliseq
it. But will our generation—the gener-
ation of mine and the generation of
the Prime Minisiter—have any record
to show that they did something even
to stitch the torn clothes, not to speak
of supplying new clothes 7It is here
that the real test of the Prime Minis-
ter lies and not in the manoceuvrings
and clever devices by which she seems
to be manipulating the affairs,

SHRI V. K. R. VARADARAJA RAO
(Bellary): Sir, I was listening care-
fully to the speech of Shri Mishra. I
thought he would make an analysis of
the difficult economic problems the
country has been facing and also offer
some constructive solutions. Of course
he said he is going to speak about it
sometime later. I do not know whether
that means he does not feel that the
state of the economy in the country
is not a reason for want of confidence
in the Governme-t,
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15.47 hrs,

SHRI DINESH CHANDRA GO-
SWAMI m the Chaw

Sir, I do not want to talk too much
of politics nor do 1 want to speak
about the propriety or otherwise of
having so many no-confidence motions
1 tmunk the opposition 1s certainly
entitled to express 1lts want of confid-
ence in the ruling party and the rul-
ing party 1s entited to delend 1tselt
But the guestion 1s whether today a
no-confidence motion 1s the most ap
propriate way ot discussing the pro-
blems facing the country When you
have a no-conhdence motion 1t 1S
inevitable that the bulk of the discus-
sion should turn in the form of at-
tacks rather than in the torm of any
constiuctive contiitbutions That 1s
natural But today 1t 1s admutted on
all hands by members ot the opposi-
tion as well as the members on 1his
side that the economic situation 1is
very grave Prices are rnising and
theer 1s a great deal of dissatisfaction
and discontents in the country When
there 1s a grave national crisis may
be that foreign soldiers are not step-
ping on our soil but we have some-
thing almost equally dangerous

SHRI SHYAMNANDAN MISHRA
Wno has created 1t?

SHRI V K R VARADARAJA RAO
We are not here to go i1nto a historical
analysis If a fire breaks out one
does not spend hours finding out whe .
started the fire One puts out the {1t
first and then deals 1n a egitimatc
manner with the person who slarted
the fire 1 teel the country would have
been better served it the no-confidence
motion would have been brought, hks
last time towards the end of the ses
sion and we could have tropped in at
130 in the might to record our con
fidence or lack of it in the Government
But at this time when we are really
facing an emergency in our country, I
would have thought 1t would have
been more a,propriate 1f the opposi-
tion had tabwd a motion asking Par-
hament to take into consideration the
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economic siiuation, then gave an ana-
lysis of the economic situation gave
a criticism ot the policies which have
peen wrong policies, and then sug-
gested some consiructive solutions A
vote of no-confidence means that if
the vote of no-confidence succeeds,
then those who moved 1t are in a
position fo occupy the seats of gov-
ernment and not metely occupy then
1n the physical sense but occupy them
and remedy the taults for which they
have castigated the Government It
does noi need my emphasis to show
that 1in the whole of thus debate so far
the-e has not been a single suggestion
which ha, come forward from the
membess of the opposition as to what
should be done to deal with the witua-
{ivo

Thete have been allegations there
have bLeen attacks I am not going to
talk about them Afler all it 1s the
privilege of the opposition to attack
the government and 1f ¥ may say -0
th mem wrs belonging to the Govern-
ment have no reason to be touchy . bout
it beciusc 1t 1S one of the necessary
handicaps that one sufters when one
belongs to the ruling parly

We know 1n advance that the no-
confidence motion 1s going to be de-
teated Eveiyvbodv knows 1t  [hen,
what have we discussed it for three
days tor” Do they think that n)
altacking the Governmenti they will
displate the goveinment in the coun-
try We all know that 1t 1s not possi-
he There are no eleclions tomorrow
nor 1s there any party powerful
enough to a<k for elections tomorrow
We know all that We all of us, are
representatives of the people Each
one of us repre<ent the people, not In
the name of the constituency alone but
in the name of the country, because
we are dll elected When we go round
and if peon'e ask us ' for three days 1n
Parlhament you discussed the price
rise you discussed the gquestion of
inflation what answers or what ad-
vice did you give to the government
ond did the government refuse it’
what answer will you give? ghri
Shyamnandan Mishra said that so



241 Motwon of No-con- SRAVANA 3,
fidence

many suggestions made by the opposi-
tion have not been looked into; may
be, they are allegations; I do not know
But, as far as this particular debate
is concerned, at least so far, no sug-
gestions have been made even by my
respected friend, Shr1 Shyamnandan
Mishra. If the Government goes
through all the reports. what help can
they gel i trying to solve the pro-
blem?

SHRI PILOO MODY You read the
last debate.

DR. V. K. R. VARADARAJA RAO:
Shr Piloo Mody wanis to restructure
the cabinet hefore he has ol any
change of geiting anywhere near 1t
e can do 1t very easily But if he
had really to restructure the cabinet,
he would have been very much cau-
tious 1n the suggestions he made.

SHRI PILOO MODY lle 1s com-
pleiming onlv because I did not mame

him.

DR V. K R VARADARAJA RAO:
I never thought that Shn Piloo Mody
would be so mean. Because, only a
few minutes earlier when I talked fo
Shri Piloo Mody 1 told him “for the
first time, you are my genulne friend
because 1f 7 had any chance of being
inducted into the Indira Gandh cabi-
net. mv having been mentioned by you
would have finished it".

SHRI PILOO MODY Why” Do you
think she ig perverse?

DR. V. K. R. VARADARAJA RAO
No, no, She has so much respect for
Shri Piloo Mody's judement in these
matters. Since Shri Piloo Mody has
brought 1n my name, I may say thet I
have had mv day 1 was a member of
the Cabinet. I am an academic person
and 1 am ouite satisfied with my life.
1 do not need any support from any-
body, either from within the party or
from the opposition to make me get
any political office.

Coming back to the subjeet of in-
flation, I want {o give some flgures.
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' cannol give all the flgures hecause
then 1t would be a very long lecture,
My figqures of income are only upto
1872-73. Between 1860-81 and 1972-73—
we do n~t have national income figures
for 1973-14—the money income has
increased [rom Rs. 13,336 crores in
19680-61 te Rs. 39,187 crores m 1972-73.
It has practically trebled in about 12
years If you have the 1973-74 figures,
I am sure, there will be another addi-
tion of Rs. 3000 to 4000 crores. As
against that, in terms of what are cal-
'edd constant prices, that is, prices
measured 1 the index of 1960-61, the
increa~e is only Rs. 19,273 crores, In
other words, while the money income
has increased by Rs. 25,821 crores as
against the money income that we
had 12 years earlier, the increase in
real Income has been only Rs. 5907
crores. So, the monev income rose
by 193 per cent while the real income
rose by onlv 44 per cent.
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We have all developed a3 money illu-
sion, We say, he is just a Clerk
petting Rs 400; he is just a Chaprasi
gsetting R« 250. We compare Rs. 250
with what was peid 20 years ago. An
amount of Rs. 250 1s worth Rs. 30 or
Rs 40 ot about 20 years ago.

SIIRI MADHU LIMAYE (Banka):
That is why there is the No-Confid-
ence Motion,

DR. V. K. R. VARADARAJA RAO:
That 1s no answer because the No-
Confidence Motion is not going to
solve the problem.

SHRI DINEN BHATTACHARYYA:
You are establishing the points of the
Opposition,

DR. V. K R VARADARAJA RAO:
1 am establishing the futility of the
No-Confidence Motion.

If you kind'v permit me to go om,
what has really frightened me, not
personally frightened me—after all, I
am nol young enough—is, when I
look at {he figures of money supply
and ils relation to wholesale price
index over the last few periods, I find.
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for example during the Second World
War period from 193940 to 1947-48,
while the money supply rose by 500
per cent the prices rose by 200 per
cent Then, from 1951-61—it was a
hey-day for Indian economy after
Independence—the money supply 1n-
creased by 42 per cent and the prices
rose by 1 per cent That was the
period when the prices fell and rose
again  From 1860-61 to 1970-71, the
money supply rose by 149 per cent and
the prices rose by 81 per cenl The
relationship between the money sup-
ply and prices has been roughly either
106 or 1 50 Duning 1871-72 and
1972-73 while ihe money supply rose
by 3089 per cent the prices rose by
143 per cent Till 1972-73 that s
t1ll March 1973 the rise 1n prices has
not been as much as the increase in
money supply Roughly the propor-
tion has been 106 or 105 or at the
most 107

Now 1n 1973-74¢—I have got tne
latest figures from the Reserve Bank
of India bulletin dated 8th July—from
June 21 1973 {o June 21 1874 while
the money supply rose by 14 7 per cerit
the wholesa'e price index rose by 284
per cent These are the official figures
This 1s what has frightened me For
the first ime the prices are rising
faster than the money supplv The
safeguards anising from hoarding of
Currency angd so on are disappearing
The prices are really now beginmng
to shoot up faster than the money sup-
ply That 1s why we are 1n a state
of national emergency and that is
why we have got to deal with the
problem of inflation

16 00 hrs

Now without going into the details
by way of obiter dictum I will hst
out what I think are the various causes
that have brought about inflation and
then 1 will try and say what we have
done about 1t and what more should
we do about 1t I will just list them
out since I have rno time to go into
the details (1) Defiit finance and
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additional supply of currency I wall
place this at the ton of the lList (2)
Liberal expansion of bank credit and
the consequent intrea~e in money sup-
ply and 1its use for speculative pui-
chases hoarding of commodities and
undue stockpiling of inventories (3)
Shortages 1n production this 15 very
important perhans more important
than even deficit financing (4) Inade-
quate orocutement of essential com-
modities and faulty distmbution of
essential commodities (5) Increase in
the price of imports It 1s not a gues-
tion of o1l alone ‘There are so manv
raw matenials and spare parts that we
are 1mporting Either we stop import-
ing them because of foreign eachange
difficrulties o~ nay high price< for them
They have a very big multipler
effect Unfortunstelvy no economist
has so far worked out the inflalinnary
impact of what 1s imported what 1s
called unport-induced-inflation Mere
ly stopping imports does not stop
inflation It 15 not merelv the question
of mse 1n niices of mmoorted things
I 15 the overall effect of import pol ¢y
that you arc following because we
heve not got the foreign exchange
That 15 an imporiant cause of infla
tion (6) A very 1moortant point
which I hope to deal with before I
conclude—black monev to which re-
ference has been made by almost all
the members (7) Fall or at best in-
adequate rise in savings (8) Increase
in purchesing vower directed towards
reduced suoohes {he increase in pur-
chasing power tikine the form of
dearness allowance dividends add:
tions to wages and salaries spending
of inflationary gawns by people who
are not emploved but buy and sell und
make nflationarv gains Increase m
private and public exnenditure and
conspicuous consumption All these
mean increase in nurchasing power
directed towards reduced supplies (9)
Unproductive exnenditure on the part
of both Government and orivate sec-
tor (10) Income disparities sgalaries
in private sector as compared to <ala-
ries in public sector wvast income dis-
varities not merelv the thine that
brought about the raillway strike %e-
cause of the alleged differentials bet-
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ween, the railway workers and the
otner workers in public undertakings
but the vast disparities in salaries and
wages between the private sector and
the public sector. There may be some
more reasons, but I have tried to list,
to the best of my ability, the major
reasons that are responsible for the
current inflationary crisis in this coun-
try. My submission to this House is
this. I am not saying that this Gov-

crnment has solve the problem. If it
had solved the problem....
SHR! PILLO MODY: Then there

would bave been no-confidence motion.

DR. V. K. R. VARADARAJA RAO:
Yes, You are correct.

We have not solved the problem,
All that I would try to claim for this
Covernment, for this ruling Party of
which 1 am a member 1s this. I speak
not only as a member of the ruling
Party bul also with the personal res-
pect that I have for mysell as an
cronomist. [ want to ask: have we
done anytmmng ahout it or not? Or
have we just sient over 11?7 Have we
left everything to chance? Have we
drifted along? Or, are we {rying io
do something about it? It is no good
telling what we did in 1972 or 1971 or
1970 or 1969. We are not indulging
that retrospection at the moment. To
my mind the crisis really showed its
fangs when the prices rose faster than
the increase in money supply. Per-
sonally T think it is very wrong to say.
and 1 would beg of my Iriends not to
say though some economists are say-
ing, that we are in a gallopping infla-
tion. We are not in a gallopping in-
Hation, We are in a state of Inflation
whirh is bad and dangerous. We are
not in a gallooping inflation. Gallop-
ping inflation means a rise of 200 or
300 or 500 per cent, Everybody knows
that Latin America has suffered from
nallopping inflation.

SHRI PITL.OO MODY: We will have
hundred per cent.

DR. V. K, R. VARADARAJA RAO:
Shri Piloo Mody says that we will
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have a hundred per cent rise. I am
surprised. We are all surprised and I
have not the least doubt in my nund,
from Shri Jyotirmoy Bosu downwards
to Shri Piloo Mody, all of us....
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AN HON. MEMBER: The other way
probably.

DR. V. K. R. VARADARAJA RAO:
In what context I am using it, he
knows. All of us, irrespective of
Party affihations, are patriotic. We do
not want this country to go to rack
and ruin. We do not want this country
10 be destroyed. We do not want our
people to destroy themselves and des-
troy everybodyelse, We want an im-
provement in the economic situation.
Of that, I have ng doubt at all. I
am prepared o exempt nobody from
this House, whatever be his violence
of his language or the violence of his
calummes. From thig description 1
have given {o this House, all of us sre
patriotic. We are all anxious to do
something about it. Therefore, 1 say,
let us not scare the country. Even if
you are allergic to the Prime Minister,
I would like to aquofe the Prime
Minister as to what she said in Banga-
lore. What all has been said and
guoted in the Press was about our
economic programmes. Bul she
made oOne very important statement
there and ' believe it was off the cuff
because it was not in the prepared

address; which was given to me
later...
SHRI PILOO MODY: She re-

peated it in Delhi,

SHRI SHYAMNANDAN MISHRA:
Oh! I see. You might have induced
those remarks.

DR. V. K. R. VARADARAJA RAG:
No, no. I imduced nothing I was
happy, jolly, because the function
was successful. What she said ws,
‘Let us not create a psychology of
defeatism in this country’.

SHRI SHYAMNANDAN MISHRA:
That is the historic statement?
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DR, V. K. R. VARADARAJA RAO:
Let us not say we can do nothing.
Certaraly we can attack A, R or
But if you denigrate the nation as u
whole, if you denigrate the national
ability to deal with the oroblems,
then, by very definition, you also re-
duce the pation's ability to deal with
these problems. That is a well-
known economuc principle...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Doctor, let us
have your prescription now.

DR. V. K. R VARADARAJA RAO:
Therefore, Sir, I want to have a little
time of this House to say that this Go-
vernment is trying to do—I would
not say from the year A.D. some-
thing. Once they got seized of the
intensity and urgency of the infla-
tionary crisis, which I believe really
happened to them last year or a yrar
and a half earlier—I do not think
they, or, if I may say so many peo-
ple in this country thought that there
was anything like hyper-inflation
But once they got hold of the situa-
tion, I want to submit to this House,
this Government has been trying to
deal with the problem with what
effectiveness time has to show Cer-
iainly, it is not a comprehesive
programme.

Wow, I will first state about the
otdinances. .

SHRI JANESHWAR MISRA: His
time is over

DR. V. K R VARADARAJA RAO:
He 1s wanting me to join him. Then
you should allow me more time

SHRI JYOTIRMOY BOSBI:
iistening to you as a student

I am

DR. V. K, R. VARADARAJA RAO:
Trank you

About this ordinance on wages. I do
not understannd why it has been des-
cribed as a wage freeze. I would not
go into details. but what bas been
given in the ordinance i< not a freeze
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but it is really a deferred wage. There
18 no ban on wage negotiations, There
is no ban if the Railway Minister so
pleases, for having discussions with
the Unious on the reformation of
wages of the workers. None at all
There is no ban on their coming to
conclusions and it may be that they
may give some portion or whatever
it is of the demand to the workers.
There is 1o ban on it. All that it
says 18 that once the wage is settled,
it will not be paid for the next twn
years. It is all that the ordinance
says. It will be paid after two veara
with interest—nobody is going to die
in the meanwhile—at the rate of 11
per cent....

AN HON MEMBER: Prices will go
up.

SHRI DINEN BHATTACHARYYA-
Why do you not advise the Govern-
ment to bring one ordinance to freeze
the prices?

DR. V. K R. VARADARAJA RAO*
If it was s0 emsy, if prices could be
frozen by ordinances. I can assure you
there would have been no price rise
ir1 this country or anywhere-else in
the world. Price rise ia something
which has got to be fought.

As I used the analogy in the be-
ginning, we are 1n a grave situation.
Just now we want to stop the fire from
spreading. We want to stop the infln.
tion from increasing. We want the
price rise not to go beyond 3-4 per
cent more. We want to stop it there
and having stopped it, to bring it
down.

There is another point which has
not been mentioned by anybody else
#nd 1t 1s this. I think I am correct
in my analysis. If you ask me why
this wage ordinance has been brought
about, I would tell you, the reason i»
this, If Rs. 500 crores more iz to he
paid, or if Rs. 900 crores wore is to
be paid this year, if it had to be paid.
Government has got to pay it only bv
resorting to deficit financing. That ia
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the maia point at issue. If Govern-
ment is able to collect enough taxes
trom all the classes which have had
their inflationary gains, traders,
manufecturers, medium traders, big
traders, monopolists, etc. ets. th.u the
position is different. I don't think the
Railway Minister by his obstinancy
brought about the Railway strike,
there has been no desire of confron-
tation of the Government of India
with the working class. It is not s..
How can you pay Rs. 500 crores a:
so today without resort to deficit
financing? Immobilised wage s
not taking away, the workers money.
Now if you have to pay it what hap-
pens is, you only pay it by defici
financing, causing more inflation.
Therefore, since you canot pay D.A.
just now except by resorting to de-
iicit financing, therefore, this immo-
bilisation of fifty ver cent of the wige
Yas been taken on hand, This immo-
bilisation is, what I would call, the big
holding operation of the Government,
end if in the course of the next 6
muiths or 8 months or 10 months they
are able to arrest inflation and bring
down prices the position will be
easier.

Regarding the dividend freeze I do
not know why Mr, Mody thinks that
this is going to come 1n the way of
investments at all. The ordinance pro-
vides for the immobilised money to
be used for purposes of expansion and
modernisation. As far as new invest-
meats are concerned this is only on
dividends of 12 per cent and therefore
will not come in way of new invest-
ments being floated. And therefore
it is quite wrong to think that there
is dividend freeze or to think that
immobilisation ordinance is going to
block development ip industries and
80 on. So this propaganda carried on
by the industrial press. I am afraid.
is misconceived.

Regarding the compulsory deposit
ordinance a point was made by Mr
Indrajit Gupta; this is about the date
15th December or 15th March. Vour
object is to immobilise the monev
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immediately what ] would suggest 1.
let the ordinance be amended—it
co'inot be amended when Parliament
15 in session,—it can be amended by
legislation—so that it becomes opera-
uive immediately, and you can get this
compulsory deposit from gvery in-
come-tax payer every month. All the
data is available and faformation is
wvatiable. Those who are income-tax
payers, six lakhs of them, would pay
you every month and they can pay m
one instalment or so many instalments,
but they will pay every month. That
15 the suggestion which I would like to
make uUr edort 1s to see that i1nfla-
tion is brought under control as quick-
ly as possible
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There is one suggestion I would
make and this is regarding excess pro-
fits tax. There are tremendous in=-
flationary grains; people are getting
more not because they are producing
more but this is because of higher
price and higher price in turn is be-
cause of inflation. So this excess pro-
fits tax may be thought of After the
last war we had excess profits tax as
people had made money out of infla-
tion. Let the Finance Minister explore
the possibility of this and see how this
can be worked out arxd impose Excess
Profits Tax.

Secondly, 1 suggest a surcharge on
tiaders’ turnover. It is these people
who have been making a huge amount
of money. Of course thera are dor-
tors, architects and so on and so forth.
If we tax them, they beiig very small
n number, will give you a few Crores
of rupees But. the biggest black-
money can bg found with these trad-
ers. Their turnover is all over the
country. Just as you issued an Or-
dinance, the State Governments toe
can issue an ordinance and bring them
into the revenue net, I suggest a sur-
charge on turnover of these traders.
Without the Ordinance the States
will not be able to get more money.
Of course by this Ordinance the
meney is only being impounded and
it is not going to be spent. Them,
sir, there are medium, and large far-
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DR. V. K. R. VARADARAJA RAO:
mers. Everybody says that we should
implement the Raj Committee’s report,
This is a very good report. I wonder
how many people have read it. This
committee’s recommendations will
take "two to three years if they are to
be implemented, because first of ull
enormous surveys of productive capa-
city, this, that and the other have to
be undertaken. It ecannot be done
immeddiately. We want the result
to-day and we do not want to wait for
tomorrow. So, these middle. medium
and the biggest farmers too should be
brought in the tax net. I would sug-
gest & surcharge on land revenue
which should be adjusted by lhe sizes
of holdings and nature of crop again.
This can be done again by ordinances
issued by the State Governments at
the appropriate time,

Finally, I would like to suggest
some more taxation. There was
a lot of discussion to-day also. There
should be no further excise duty on
sugar, kerosene pil. What we want is
sumptuary taxation. There are com-
modities and services which are used
by the people with incomes of Rs.
1,000 a month and more. There are
hotel services of all sorts. Let there
be sumputuary taxation on these
commodities and services used by the
richer people. Many of them are only
using the black money, which we are
not able to stop.

Now I shall just say e few words

with your permission and indulgence’

something about black money.
Frankly, I seriouslv believe that cven
if we are able to immobilise a reason=
able portion of the existing money
that flows into the expenditure but if
we do pot tackle the problem of black-
money, we will not be able to tackle
the problem of inflation at all. We
have got to do something about it. T
am not completely satisfied with the
measures that you have taken to denl
with black-money but I may tell you
some facts without naming the place.
In the year 1973-74 there were 17,778
transactions in urban property, buy-
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ing etid selling of sites and houses,
the total value of which wad someth-
ing like Rs, 20 crores. According to
data available for some flve or six
localities, I find that the value stated
was not reafisfic at all. I would say
about 25 per cent of black money is
operating i the real estate transac-
tions i1 our Urban areas. It may be
much more than that but I am giving
you only a conservative figure, It may
be a rough estimate. It is, not a scien-
tific method of arriving at the figure.
I would guess that the black money
would be something like Rs. 115
crores, If you take 25 per cent of
black mouey that would give you the
figure of about Rs. 3,000 per transac-
tion in this one city alone. The other
day I was told that something like 38
lakhs of transactions had beep report-
ed to the Government. Accordiug to
the Incometax Act, whenever we want
to sell a property, we must file a
under statement with the Registrar
giving the value of the properfy—its
fair market value, plinth area ete,
etc.—which 1s immediately sent on to
the Income-tax Department. I {ell
you.that 28 to 30 lakhs of returns are
lying in the wvarious Income-tax
Offices.
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I am not satisfied with being lold
that they have taken up 4000 cases and
they have taken a decision tp acquire
32 houses. If each of these 28 or 38
lakhs of transactions has a hlack
money component, the total amount of
black money only in those would he
of the order of Rs. 500 to 700 crores.
So. I would suggest that there should
be a very effective scrutiny of these
transactions, After all, we have
computers. So, why should thev be
afraid of 28 or 38 lakhs? We can put
them on cards. The data are availa-
ble. We can employ people on this
job, So. this is not something which
is very difficult. After all, in these
days of modren scientific office machi-
nery and administration, the number
of returng need not frighten us at all.
So, immediate action should be taken
on the subject of black money in real
estate transactions. Government have
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the powers required and they must ex-
ercise them In a ruch more impressive
way.

Then, I would like to indicate how
the whole of the black money comes
It comes because as we all know there
are licences. Somebody wants cement
and he has to get a cement quota
somebody wants steel and he has to
get a steel quota. Similiarly, there is
foreign exchange aueta, import quota
and so on. Ig there any machinery in
the Department or Ministry of Com-
merce or the Department or Ministry
of Industry or the concerned Depart-
ments which keeps records of all these
fellows who get these quotas and
keeps tab on them, checks on them
and asks them to say after six months
or one year what they have done with
their quotas? 1 would like to know
this, because I am quite certain, and
we know it for a fact, that the quotas
are being misused, and we know it
for a fact that some people sell their
quotas, and we also know it for a fact
that some people have quotas which
are not acquired legitimately. But
why can we not trace them? After
all, these quotas are given by licences.

Similarly, 1 would also like Govern-
ment to find out one other thing in
regard to peoole who bulld houses. hid
1 build a house of five storeys or six
storys there must be some mnorm by
which to say that 1 must have used
so much cement and so much steel and
g0 much of the other things, and be-
fore my house 15 registered and before
1 am permitted to call myself the
owner of the house, I should declare
how much cement or stee] I have used
ete. in comparision with the quota
that has been given to me. I think
such a thing is not impossible. The
statistica machinery ls there, the com-
puting machinery is there, and what'
is required lg a very strong, deter-
mined and passionate will, and if such
will is there, it should be possible to
find out these things If we take
these moasures, there can be Some ré-
dustion in black money.

1187 LB.~11.
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Now, I shall say one word about
SEMIBAMLA. I welcome the Finance
Minister's statement yesterday that
Government have no intention to re-
duce the value of the currency and
bank dedosits by 30 per cent, not
merely for the reasons that he has
mentioned but also for this reason,
namely first of all, that there is no
guarantee that if we reduce the money
supply by 25 per cent, and there is no
ecnomic theory which says that there
will be an immediate fall In prices;
certainly, no econmic theory, tells us
that this reduction will affect those
commodities which are highest in
price and not affect those things which
are lowest in price; there is no gua-
rantee that it will bring down the
price and not affect these things which
1t does not mean 25 per cent reduction
in the prices of commodities only but
it would also mean 25 per cent reduc-
tion in the prices of factors of produc-
tion; the wages will have to be re-
duced by 25 per cent: dividends will
have to be reduced by 25 per cent, and
all salaries will have to be reduced by
25 per cent. So, it is not just a simple
things; so, simply cutting off the supply
of money will not result in the prices
falling down. So, for these reasons,
in addition to the reasons that the
Finance Minisler has stated, I am glad
that Government have come to the
conclusion that the value of the cur-
rency cannot be reduced. Then, again
in regard to indexing, who benefits by
it? If we index thousand crores of
rupees of fixed deposits, who are the
persons to benefit by that? What
does indexing mean? What does this
8 per cent rate of interest mean? For
every Rs. 100, if the price goes up by
50 per cent, that person will get Rs. 50
more than the accumulated interest
at the end of eight years, But who
will get this extra money? 1t iz not
the poor man who will get it but the
rieh financiers and the men running
the financial racket who will get it
I am glad that the Finance Minister
has rejected this suggestion.

Now, I must finish, becavse even
your indulgerice will not hold too long,
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without going into details, because
this is something of which everybody
is aware, I woud say that, of course,
we have to do something about pro-
duction. Unless it is production-
oriented, whatever we may do is not
going to be of much help, If one has
to go into the details of production,
one can g0 on for days. But I am
quite certain about one thing that the
production in this country cannot in-
crease in the kind of substantial way
i which we want it to increase,
whether in agriculture or in small in-
dustries or in transport services or in
any other commodities, unless there
is cooperation between the people and
the Government, unless there is co-
operation between the ruling parly
and the parties sitting in the Opposi-
tion.

1 want to say this with a full sense
of deliberateness in this House.

AN HON. MEMBER: What about
the Railway Minister?

DR. V. K. R. VARADARAJA RAO:
I thall come to the Railway Minister
also in a minute,

Motion of No-gonfi-
dence

I want to say this with a full sense
of deliberateness that when a war is
on, we should forget our guarrels:
after the war s won, we may
resume our quarrels, but when
the war is on, we should forget our
quarrels,. When the fire is on, we
should forget our quarrels and extin-
guish the fire; then again we may
take up our hatchets or abusive
words or whatever case we have. I
submit that this is a time when we
cannot afford to quarrel; in the
name of the coudifry, I submit that we
cannot afford to quarrel; we cannot
afford to have misunderstandings; we
cannot afford to charge each other
with all sorts of things; whatever may
be our opinions, we have got to live
together and we have got to function
together. Therefore, the most impor-
tant requirement for increasing pro-
duction in the country is the creation
of an atmogphere of  co-operation,
tolerance and peace,
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You know very well there is an at-
monsphere of violence in the country.
So many of my friends who talk are
very bitter. When I meet them pri-
vately, they are entirely different
people. But here they get angry.
There are far too many angry people
in this country. It is not good for
the country. I am not talking politi-
cally, I am talking economically in
terms of production. I would, there-
fore, like to suggest to my friend. the
Railway Minister, if I may—I hope I
am not overstepping my bounds—that
it may not be a bad thing for him to
show gome liberality towards the rail-
way workers. After all, they are not
to blame for this, The people to blame
are sitting in nice respectable chairs
in Parliament and living in nice MPg’
houses. The people who have suffer-
ed are not the people sitting in Parlia-
ment. It is not the fault of these
people that they were misled or their
judgment was wrong and so on. You
are not in a position to punish the
people who instigated the strike, Why
do you want to punish al]l these other
people?

I would like to appeal to my friends
here and outside, if my words have
any meaning, that if you are going to
have a system of national co-opera-
tion, let the working class decide that
they will go all out to increase pro-
duction and productivity, Bécatisé Yo-
day I know that transport bottlenecks
are one of the most important things
holding up power generation, fertili-
ser movement and foodgrains move-
ment, apart from other reasons,
Therefore, let the trade unions say
that we recognise the national emer-
gency. we are prepared to co-operate
fully and we are prepared to do
everything we can to increase pro-
duction and preductivity,. On your
side, do not boss over them, do
talk as if you are the boss, do
try to take vengeanpe. Be nice
them, Let there be harmonious
ful industriat relations. Let us

B8

ok
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work together to take the country

upwardg in the path of productivity

Motion of No- 268
confiderre

“A survey of severa] parts of
Karnataka had revealed that each

and, thereby beat inflation.

oft sy Fowd (T ) : srwrvafr agvem,
1 ofy wegrr wrgy, wrohraros A, fe
T T AT geT faat & avew w¥ s
Fgh | 7 et St 7 qor i fadnft
wo wiwars w yeaw W aer §? o
T F a1 A W o) st w-
fire 14 §- feelt Wt far & QFaemm-
ATV %) TB1ET &Y a1 wonr o sifavars
1 weary far Y e ®Y Y AT T |
T & gaae w1 § iforc—ag o
afrwrgs e 8- €9 X frar & —

“A Windfall for hoarders

“The Government’s bravedo has
cost the consumer heavily. Per-
haps to impress Parliament, it was
apnounced that a  supplementary
Budget would be presented on July
31

“The announcement has, however,
recoiled. It served as a green signal
10 manufacturers and traderg to
hold back items on which additional
taxes are expected to be levied in
the gsupplementary Budget They
hope to earn windfall profits”,

T 57 & 5T wiawaw &7 Fw
WA Rr g g’

WY g& Y werary %) Nf¥e-ag e
o gfewar §— xe ¥ vy T f —

“5 rats for one buman in India"

“Rats outnumber by ive times
the human population in India ac-
cording to Mr. Math, retired Deputy
Director of Agriculture (Entomo-
Togy).

“3fr. Muath, who ir amociated with
the ‘Inflian Insftute of Socio-
Economic ‘Studies, estimated the cat
gopulation at 240 crored.

rat collected for its consumption
1 to 15 kg. of foodgrains in its bur-
row at harvest time. It was esti-
mated that 150 rats consumed haif
2 tonne of foodgrains in a  year
apart from rendering 10 times this
quantity unfit for human consump-
tion”,

T WY §F AL gEAr Ry A F3—

“Notwithstanding the Govern-
ment denials reports of starvation
deaths and distress sale of children
continue to pour in from different
parts of Assam”.

U T WA WY AHT g7 Avw fa=w
T STEITE AT AT AT WG ATT Y TS
FTA F TEGE AEA | HT HARA H

w fggem <wE w fifag—
Hindusthan Standard, Calcutta:

“Commuter dies of suffocation in
Bombay—

“The chaotic conditions on the
suburban railway services resulted
in the death of a commuter this
morning. He first suffered from
suffocation and giddiness and then
an arm injury in an overcrowded
compartment He died in a hospital.
Deaths of many have also reported-
1y gone unrecorded. People travel
precariously on train roof tops or
footboards".

o E® %7 % Y wreor § Fe e o ot
¥ oY o 2T =% FT HW I W
frar | SR O T ag Atae Wk - asd
# grve ¥ w1 (AEET g7 WA 47
wfr ey Ty @ o Fre =% B W X
fraPra i a7 Y & . #T 36 TALC
W qumr Ter oW gl T
Wy g | weitfrg oy e werra"
4]
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[ wx forard )

sbere agy & et e wiwd fog, &
sy sty Y o et ey e o
e wigat § Fe 1956 & anw fare wofy
o ¥ IR A T a® 2,218
0T ¥ AWT 11,000 FOT O ¢
ok wYr @@ wafy & oy wad wrwa
& AT &Y 7K | T A 7 WATE W)
W vt it &Y AT Tt | et
wrer gETedrY ¥ feafer g Yk 3
1956 ¥ ¥9¥ ¥T WY AT GT A WE Y
oy TERraTE W A A | 3T ¥ e-
et o &or & wrdt f aTwfver wawia-
fodt ws FEdd AR Awnfeafag
AR W 3WTITT | 1965 480 ATH TH
wfiy & S 5% T oY ww o | Afe
ot v feafer 7 o afer 18 418
s ua g @) S aw A &
T wTHA R wBdl A ¥ v oy
wgr 3. 6 feeiars e Faeran ar, wror
=fwr e 2 frewms g w@r & 1
7 3 feswm @Y, w7 6 1 freitum
o vt &)1 wuET ¥ qw F =fer IS awy
15 2% famarar, W™ 13 2 WX
ey ? og sl o § 1 Y
o FTOT w1 ¥ H g A Frr
ST W g 8

Ty ot ¥ wgr e e aeft I
wy o & ) o Fover e & G vt e
& w7 3% € QT IR T TR A
womsTd qw war wrgen § 1 yufwe oy
faefy oft A o A wowre & Fresdiy
1 qq Wiq WY Frey wwar § ) v AT
o farereft & wome %7 e & 1w Ay
¥ fawet 91 ¥ F9T 5,500 FUT ¥G
w¥ firar §, Hfer w19 o o § e
gt faed) & frsreft w1 e wiw 10
¥ 12 wftrwer §, 3 ot o wwr & I
Yeyw T § fs gt dm
w27 ¥ g7 R ow o 8,

vafirg aF G o Wy feweft w7 e
£ ww ¥ 1S ot erewire st P § 0

wgt o s ey o vanw §
woweT ¥ % s gaare & wr
g

Industrial growth rate continues
to be sluggistr, the rate of growtly
recording less than 1 per cent last
year and is likely to be near zero
durning the current year

TS wward o1 7% WY st & fe e
WTTr ¥ grave frzw A% W frwet &
HWTE & FTL0 ¥H A7 e st
10 sfwra w2 amer 8 grenfe faer
w6 s Al wT o &
&Y W WY & g3 wearw Il few T
W ¥ ure A § fie aw frg oy ?
SF 9 JEATEA FET A@, U Afwa wAr
geart ww ot w5, O WA & I
1§ qaT 78 9 arem &) wro sreqTIvY
& orfe ot §areere w< 37 arer B, =i
§, T # orHEd & FUT AT A %
oY § WYX WY ST AT AT w5
g, wmfrr v §, g2an w7 §,
T worEr e §, 97 3= S w Fy
FAE W ooy aw T § | weTor
g fewmaey M A frgu 81

e} Feafaa 7 957 w9 wfad s
faoe aw g & qF frdaw q fieam
fer av fadey wwafmal ) S
LR R SRR LESE T £ § &
W faay & wlAY fadw) wafray =Y
werr Bae X ¥ wyafa frm A
¥ o go s ¥ &Y ¢ SRRy W
w wdon @ g & fe W favrare
qredY § S W SrHa) W Wiy ey
worr wigh § 1 e ik e
wrrelt o fréet vt ff Wit oy
¢ Fe
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byt R oy wr awrer Y & 0
AeuT SHY ¥ gr § WO FRP
£ wark w7 dur wd Y wT TR IW
N dry Y v A SR ) W
& o wgn g v Py & s QT
Arer ¥ 7z B Y & 1 W e} T
% ow Graqd s §8Y o gEew T
% framed ¥ & ford Y7 3@ A
oardY § AW qar A WA g
A= ft & IN ¥ i N g fe g
gufed & $feew et ST 0F AW
WTT & GTAA TAAT ATFATR | AT P
#r fawifeoay & a} & #foew Wt

Asgdfw:

“The implementation of the Com-
mittee’s recommendation will mean
a substantial increase in the dear-
ness allowance payable to the in-
«dustmal workers as wel] as fo em-
ployees 1n mercantile firms, This
increase 1s estimated to be of the
order of Rs. 50 or even more per
month "

a1 ATRET AFY F ATAAT ATEAT
2 & yism Tma A T %
aaT g W gl W so
to ® wyEHY WY W w &
QR @Y Ju Ty g@ sEr A fawifar
&1 fada T @ ¢ W aEHC 39 FREY
# fogle ®Y Ay wAdt ®Y e ag
guvrofeat & gwrfer & | QY sewar
¥ ot § sy § g v, fremll, ¥R
M, W urfy wgd & At F oY
AR # daw A qz wfaw
arci §, #ww sewar 9% 4 |Ywa
LR

Motion of No- 263
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Pt imawyfav srorwr §?
¥ o 3fg @ fod qeae qoRre WK
T T w1 AT e ol § ?
wrn grere ¥ fay aver 76 %o fedew
® wry framt & 4 wdwr ) aurdg
o€ wft¥ & aTT ATATT 4 Wrar Faw |
At 7€ &% A dg & T IW A 105
§o fraze & T & o dig wdwr mar g
ug g A% T, afes AN AR 76 v
% Wi ¥ Al T 99 § a9 0T
®Y gHT 9T 135 145 %o feaza @y
3 1 A fEEmY A JeweaTsT AT

nNawgr R

AT TR ¥ HET HHA T
g vl wfv § F18 a7 w1 Sfrere
O #Y | 47 A1 107 wfdw & go MY
qW FTAT ATEATE | T & qg A eraw
[ATEd FY AT, WA TRAT AT TET
74 @ =rgat g AN A I A% G,
dgtfeoran fafaedt & foar w1 2w 43
dfawer v ¥ fod 194 ®Y 2,400,
go ufa 27 w7 faar | afwa w1 gar ?
ar€ STE 2 AT A GRAATH X
80,000 I ETTAAAN 4 fTa FTCATLS
TR @ & W 20,000 A WE
7 ¢Am™ F@ § 1 1) A geNT AW,
Yo ag g f doar FTEW 26 AW
#), aeit 26 fer arz g, mo & 2,400
go afr =7 ¥ 92T FI 1,000 %o T¥ FT
fear 1 1,400 %o Sfg o7 AT ¥ &7
qurefoa & fod gz & o & werdr
ABA AT B 35 FUT FT AT JAT,
gftaw wroam® w11 FOT T AT
e e @ ¥ arg AT draw 0@
WYz ArTere gAT ¥ R v war & fw
23 Fo, TUNT OF ¥ Y ATHAT HHAT
7 q¥ 9T ¥ 77T § W iy v
ol # ayt Ot ® frer WX e
aft o€ § | (Interruptions),
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SHRI VIKRAM MAHAJAN (Kan-

grs): - Mr, Chairman, Sir, we are not
gdn.totohnh:uchghummln,

SHRI K, P. AN: 1
(Badagara): There must be an end
to if.... (Interruptions).

SHRI VIKRAM MAHAJAN: If they
want, they can bring a special motion.
They cannot use this forum for that
purpose.

SHRI K. P. UNNIKRISHNAN: 1

would reguest you to expunge these
remarks,

SHRI VIKRAM MAHAJAN: Under
the Rules of the House, when a Mem-
ber is speaking, he cannot make alleg-
ations against any hon. Member un-
less he brings a substantive motion
and gives a prior notice. Then only
he can do it. Otherwise, he cannot do
it. Therefore, these remarks have to
be expunged.

SHRI JYOTIRMOY BOSU:
point of order, Sir.

On a

There are gspecific Rules wunder
which you cannot bring in the names
of persons particularly while making
allegations and defamatory remarks
unless you give a prior notice. But
here the allegations, the charges, are
against persons who are present in the
House and who will be replying to
the debate, The Prime Minister is go-
ing to reply to the debate. She can
refute these charges, That will also
go on record. (Interruptions).

SHRI K. P. UNNIKRISHNAN:
These remarks must be expunged.

oft wy fomd : & & foel) 1 a0

g frar &) .. (vaaww) |,
AEXW T (T FY @i foar w5 ¥ )

Nothing will go on record. (Interrup-
tions).
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ot fra tom T ARk (FEwT-
gfam) : wwr 4 wra wifor T
faa g agiraw g . (waawrw) ..

oft wy fow © 1400 wTAT T
#41 WITAT YT, §F K ATH gAY wIfE |

MR. CHAIRMAN: The hon. Prime
i r will be replying to the de-

SHRI K. P. UNNIKRISHNAN: All
these remarks cannot go on record

MR.. CHAIRMAN: You may be per-
fectly justified in raising the point of
order. But what I have said is that
if we enter into this controversy at
this stage it will take away most of
the time. The Prime Minister is go-
ing to reply to the debate. I would
request you not to take the time of
the House. I would also request Mr,
Limaye not to bring in such matters
which may provoke the House,

ot wy ol : gamfr w@ew, W
s # fe whagr - e et
fre Wi oo w1 Gz wfterad
F 91T Uw 20 AR T ITQVEW
ux ®e  ow FYe i af  f7re
FIA FY KA K WIT CF q § 7T
20 BT =7 %1 fqfadt Wit | awmefy
g xu U-deae & aeea ant i
deaeer Reerrfte ot smeee wam &
wa ow fadwt & ay € e sl

L I
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stavet ot Wfiet g oft el F TR
1T ¥o THo ZTlo oA TET t—aa
s FEFwnT M & TamorE gEe R
T ¢, 5 ¢ MNT AT I K0 WA
TR TTATTT g & oy w1 8
qEGEA YIEN SH TT AU w0 A
21 w7 % i ag g fr fadwr
¥ o1 w0 Wi She qHe Ze
WX ¥, Iq ¥ 18 gEA FW iy =
awwn § 1

fa v-fea wvm w1 ¢| § wraTEAM,
HA—Tg A wATTRATHE L AW 7 -
fagwr, o ¥, a4, wagaw™, fFeew
mft ¥ Tw w1 @ ¥ HraA AU
Y 7@ uwErEwe  gArage § R
A ®1 43 18 FWT 7947 Sy &7 w=wT
FOAIER  WIT FoUHodlo FF FT
faarr % | €9 & FTC A AFA@
g wr w€ | wdl oE NI AR
7 ITH (T ® AW A0F ® .9 TG
FTOE WAA T TR 50 FUE §IAT
o FA P 1w ogw w1 v T At
& 7 g7 9T ¥ 3,7 AqeAg Ay
T AW F AEN H AFGAH
am WA AfsT ™ ¥ FI W
Fdmg adrgg 1 1 & frat sfar
F7 A" TA AAT AE g A S
w42 & fAq 25 Wry wagT Fo¥o ¥
gves frar war & (W@.wiA)
& fudt ® A9 Y E wre &
AAWT AT A wTOTR | ST
TAFOTA q@ As  wfeg  If@Q
ATAT 4 HAY FAGT FIEF! F7 AW TH
Ao A A qE WMAT T TR
& A o g §, s e gfee
T §, (vwawmw)

st sier ww fog (W) O
T S g W w W T Y
o @ frare wid A wi faa s

Motion vf No- 266
cenfldence

¥ awd, o W www W mmher AW

@A (wmaww)

ot wy food  warefe s,
T 79 g7 o & &y & nw ¥
fawt sar wie ag wife @ Frear
£ fow @ I@@ o WAy o o
afear 31 & o R FgT AR §
ff 37 & o ¥ ®T7 & %o WY
felt § (swawiw) wa o< o WHET
Tt K dr M Y & &

SHRI PRABODH CHANDRA (Gur-
daspur) On a pomnt of order It is
the convention of the House that, when
mn a round-about manner the name is
indicated or a hint 1s given about in-
volvement of some member of this
House 1n some shady deal, he must
come out with the name of that person.
Otherwise the whole House stands
condemned

st Wy fewd Farifa wERT,
AT AW TIET g & T4 &1 WY
amT 2§ ag fram & ® oW
weT 1 7

MR CHAIRMAN Please sit dowm
There 15 substance m the point of order
raised by the learned member, If you
want to cast aspersion on any member
of ts House

SHRI MADHU LIMAYE No, I dud
not

PROF MADHU DANDAVATE (Raja-
pur) He has misunderstood him Modi
15 not our Mr Piloo Mody (Interrup-
tions)

MR CHAIRMAN Hon members
may please sit down He has made it
clear,

o wom (weaf zf|er)  oft
wTeR 7% wgT 97 i Joke firewm ¥ 25
e wvar frar § )
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off wy fed : & ¥ Frd qoew wr
s At faary

wo dww 25 W war faar
qg W9 7 wgr a7 fwadr g § g
¥ wew N Ayt 43 g, [T Wik

oft wyg foond : wamfr wgiew,
a9t qaaw A ofe § qF wer
gt & gree-widtiew wTw 7 ...

st wwe e fag : w9 39T
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ot oo foomd : & 9w 7 A v
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MR. CHAIRMAN: I feel that if the
Maharashtra Legislature has really
absolved the hon. Minister......

SHRI MADHU LIMAYE: It is not a
committee of the Maharashira Legis-
lature.

e
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SHRI R. 5. PANDEY (Rajnandgson):
On a point of order. Whatever allega-
tion was made against Mr, Antulay, a
Minister of Maharashtra Government,
a demand was made on the fleor of the
Maharashtra legislature by the oppo-
sition there that a group of membaers
of the legislature......

SHR1 MADHU LIMAYE: No group.
A committee.

SHRI R. 8. PANDEY:.. .including
the Opposition Members be constituted.
So a committee was constifuted and
that committee has gone into it and
the committee has completely cleared
the Minister and rejected the allega-
tion. Now It ig a bad precedent that
a person who 1s not here to defend
himself and who was cleared by a
commitiee including the Opposition
Members should be arraigned here and
to say that the definite and categori-
cial information given by the Chiet
Minister, Shri Naik, to the Prime
Minister was false is utterly improper.

MR CHAIRMAN: The hon. Chief
Minister whom you are referring to
1s not here in this Parliament to defend
himself. I request you not to make
any allegation.

AN HON. MEMBER . Questions have
been answered by Mr Ganesh.

PROF. MADHU DANDAVATE: On
a point of order. There might be some
reference to some commtiee. ‘There
were guestiong asked both 1n this House
as well ag in the other House. This
particular name was referred to. Some
information was also given and if some
reference is made to that, that does
not mean that any rule has been viola-
ted. In this particular case I may point
out to you that no formal committee
of the Maharashtra State Legislature
has gone into the allegation. They
have not given a clearance. That com.
mittee to which the hon. Member I8
making a reference is not a legisla-
ture committee,

SHRI MADHU LIMAYE: The iafor-
mation given by the Chief Minister of
Msharashira ig complétely false.
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/MR CHAIRMAN: You are again

ﬂ!ﬂl ma:uu LIHAYE He gave
false information to the Prime Minister.

MR.CHAIBHAN It is your view.
SHRI MADHU LIMAYE; But it is a
‘MR, CHAIRMAN: It may be a fact
according. to you. -
SHRI PILOO MODY: Every member
«£xpresses hig own view only.
o owy o W A
1 WA D @1 g weI W of
T @ww | Afwa w3 IEE
g ¥ HET AAY T qaT HaAr
F IFT FAF TR T

.....

MR. CHAIRMAN: That is correct, but
‘do not make any allegation against a
Jperson who is not here to dalend him-
self, I would request you to withdraw
‘that remark.

ft Ay fomd: & d®=E
T w¢ g, fafraw 7@ ¥ @
g ! YOrA FAt A AT AR
R T §, A7 wAnfaaasd wm
t?
MR. CHAIRMAN: You have made

-an allegation agalnst the Maharashtra
m(.‘:l_a! Minister that he has stated a
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MR. CHAIRMAN: You;houldnot
cast aspersion. Iamtr:lutohdp
you as far as practicable.” You should
not cast aspersion. You should mnot
bring in his name here. You klndh'
withdraw it. .

SHRI MADHU LIMAYE: No allega-'
tion is involved. There is no allegation.
I challenge them to prove it.' "I chal-
lenge them to prove that it was &
Committee of the Legislature.

o fwre. (F=ag zfaor) . AT
A9 AT § A A A A WA A
X & 3% s T8 § | W 9k
saw & T A g Wi w7 WY fw
sl & W ¥ oF wRET aard
WMQ | T FESl # mOniwA AT
FHOE AFI & Frac ¥ 1 fawd wix
FEga N AT FE @EIRAaT A TLEN

ot aq femd : wT AT AT
lmmn‘r‘g? (eqqqra)

MR. CHAIRMAN: Order [lease.
Please sit down. When everybody is
speaking, nothing will go on record...
Ag I said in the beginning, please do
not make a speech which will provoke
others. Please cooperate with me.

PROF, MADHU DANDAVATE: 1
said no formal committep or official
committee of the Jegislature was set
up. I said there was a Committee but
no formal or official committee of the
legislature. That is what I said.

MR, CHAIRMAN: Let him continue.

DR. KAILAS: This Committee was
appointed by the Chairman of the
Legislative Council, Shri V. 5. Page
oonsisting of Members of opposition
and members of the Congress.

MR. CHAIRMAN: Please permit him
to continue. Both the sides of the cade

' have been presented before the

and I feel now we should avgid this
eontmm ‘and g0 on with s
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o wy fod M N st
¥ T QY {E) T e wir oY
o% 7y 91 s way v gewred fedfaay
% I g F v fag oo ¥
sifefedfer  wwwifaw afor wg-
A2 AT F QI W1 I Fa FUY
®9a1 WY gut ar ?

SHRI PILQO MODY: It it worth 6
million dollars.

ot wy foed ;i oY g7 @
Y a9z g9 F gEw arerdy A Ay
wf fr fow 7e & 3Tcqg daT @ g
£ 1 &% qfeerr g R w9E) & g
w1y ow qa frar &1 & o s
g fr gelze w3d) uYx ofer® owaZw
T ¥ Y7 g AR A e
¢ ?

17.09 brs.
SHRI JYOTIRMOY BOSU: I ghall

make a report to the House as to what
the outcome is. (Interruptions).

MR. CHAIRMAN: Mr. Limaye, I re-
quest you to condlude your speech.
1 have given you more time than
what 158 due to you.

ot oy femd . @Y W@ R
sarer &9 fegr &1 = wraeeee fam,
4 9 Ay wifx |et ¥ ST wws
frar &1

T T ®1 AMfEa & 1 era
& dnrfas, gaifrae ok sex =@
AN WEUFORT S T @ & 1 %W
ar ¥ gewary ¥ oF e w § fe
fead @2 41y 9T R aT ® FEA
AaTgA R W 1 I o #F w3y wav

-y

“Detaileq estimateg of incomes
gained were made for the United
Siates and Incomes lost for India
per unit of immigration in 1870.

The United Stater - is'tha biggest
recipient country and India one of
the biggest donor. countries in fhis
international transfer of skill”...ths
income transferred through brain
drain, or reverig tranifer of techno-
logy, from developing regions to the
United Stateg in 1970 alone would
amount to around $3.7 billion, In
comparison, the figure for the United
States official Development assist-
ance to developing countries in the
same year was $3.1 billion. (This
brain drain represents about 38 per
cent of the United States current
expenditure on higher education)..
It ghould be noted that sinece prices
and productivity have both risen
since 1870, this would tend to make
the figures per-immigrant imcome
gained substantially larger to-day
compared with the estimates pre-
sented in this study.”

Sgias A ST T § 1497
w1 g Afadwer ez T A uae
Qe FAAT wifx & Aa ¥ A o
wfom arago faa. & gard amEla
g€ fafrsmaes & avv 7 ot oY g’
g€ 73 39 w1 ¥MAg I F a9
& 9 AT | I AAT FT IR AGN
#1er | feT &= IRF wgr 5 A
fafeenmdos 7281 &€ 1+ & oF dr%e
grEx A g, fam & o a@m fe
e w1 ¢ | IF AVRE FMAT 7 AW
oA & qxifasi) sEw §

“It has been observed that despite
1ssue of Shri Koli's D.O. of even
No. dated 14-5-1974, followed by
a DO dated 28-5-1974, from me,
no appreciable progress has been
made either in regard to proces-
sing the cases of condonation of
break in service, or disposal of
appeals preferred by the May 1874
strikers against their dismissal/
removal/termination, The  Hoard
have also expressed their concern
on this account. In order to
avoid any further feeling of victi-
misation amongst the staf and to
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ensure quick normaley on the rail-
WEY, it is essentipl that yoy examine
{ms. byrning problems personally and
grrange to have all the appeals
against  dismussals/removal/termina-
tipns as also the case of condonation
of break in service finalised expedi-
tiously keeping of course the ‘hard
cores’ aside. It has been desmired by
the Railway Board that, in view of
the enguing Parliament session, the
work regarding disposal of all ap-
peals against dismissal/removal/ter-
mination etc and condonation of
break in service, excepting those of
‘Hard Cores” must be completed
before the end of this month.”

W aRaY 97wl A% www
g gwTd 7 ae) wEew wed fefamae
gafee iz A fto 07 o oifz %) fenfaw
FTE, 99 § GO IR T WA
TAETRE

Fuwmfedtagrfge saa g
fagre & 1A & = a M WY wrEa
wit favafeama 7@t Qon o gwar &
Rt o faAveR Tt s 9T Ay
vafae ¥ ag o § i Aewre gy
T zHA W Affa w1 o8 | fage &
ATE A 36,000 wrEAr 7T § | fagrc
gEL gadt frewt § 5 99 o =
FO X B WAQNE T qryd
fermsamma g 7 fo w1 32
LAl AT WEAENT FY IJg &
fasms wideguas o wa fear o
arar & |

a0 7 § e wew & fasms 2%
=wE14 AT QYT ME QT ATRT FF WET
W ATEY Y HTHT ®)—qT ALY
% fod & qammn mm § 5 #€ saw
Qe 9o A vy & &z gz Az W
Wiz fear war ar— af fage W
fogm awr w1 mEw saiw e
A | HT aw W P & aw WX
wegdl W Bl o qer w1 save fear
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ardar, at & w ¥ wgar wger g fe
ug neaTw v Y fre ol &iEw wy
e WY s fem o gy feardt amell
BT 3N ¥ am sy AT 0

MR. CHAIRMAN. Now, Shri Vik-
ram Mahajan,

PROF. MODHU DANDAVATE:
On a point of order

MR. CHAIRMAN: 1 have called
Shri1 Vikram Mahajan.

PROPF. MADHU DANDAVATE: I
am not speaking in the debale, I am
Tisiig on a pomnt of order. I have
already sent a note to you

e

AN HON. MEMBER: Point of
order on what?

PROF. MADHU DANDAVATE: I
have already given it in writing.

MR CHAIRMAN  Whatever he
has said already has gone on record,

ad he has made 1t very clear
already.

PROF. MADHU DANDAVATE:
Atter that, some remarks have been
passed. I do not want wrong reporta
to be there and I do nol want wrong
records to be there Dr Kallas has
said that the statement made by Shrm
Madhu Dandavate on the floor of the
House that there was no committee
of the Maharashtra Assembly to go
into the allegations against Mr.
Antulay 15 false. T wish to g0 on
record that as far as an official com-
mittee of the Maharashtra legislaturre
18 concerned, there was no committee.
No doubt, there was some Gawal Com-
mittee which was an informel! com-
mittee outside the legislature, put
there was no official committee,

SHRI VIKRAM MAHAJAN: In
legislative parlance, there is no such
thing as an informal commitiee,

Mr, Cheirman, Bir, there cannot be
two opinions that the count=jy is
Passing through a serious crisls and
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& serious discussion is necessary. But
the way or the maoner jp which this
motion of ‘Go-confidence has been
brought forward clearly shows that
they are not intersted in any serioua
discussions but they are only trying
to use this as a cloak for nefarious
purposes, that is, for character
assasginatiors, for making wild allega-
tions, for mudslinging and such like
purposes. We have seen Shri Jyotir-
moy Bosu carrying the flag; he had
started the mudslinging campaign in
4he hope that some would stick some-
where but in the process at lemst he
soiled his own hands; whether ne can
meke the mudstick on to somebody
else 13 a question on which there can
be two opinions but the foci remains
that at least he sociled his own hands.

Then, Shri Madhu Limaye had also
started throwing wild allegations, and
then the newly elected Member also
started following them. I suggest
that he should choose a better leader
as a model than either Mr. Bosu or

Mr. Limaye,

The way or the manner in which
this motion of no-confidence has been
brought shows that it is more nf 2
routine ritual or what we term as a
futile exercise. It has lost its purpose
because of the way and manner 1n
which Mr. Jyotirmoy Bosu and Mr
Madhu Limaye have gone on record
and also the way 1 which our new

Member Shri Janeshwar Mishra has
spoken.

SHRI PILOO MODY: Thatis a
rituahstic operung.

SHRI VIKRAM MAHAJAN: What
1 wish to say is that such wild allega-
tions in fact show to the nation what
type of persons have been elected to
the House who cannot even present a
serious meatter in a serious manner,
who in fact make themselves laugh-
ing stock in the House.

There can be no two opinions that
80 far as the railway workers are
«oncerned, they have performed

~ umqm—m 06

mmw m made
great sacrifices duting emergencles.
Nobedy can question their loyalty and
devotion, but a certuin section of
workers were misgunided by certaln
political parties. I think one of my
colleague very correctly used the
words ‘politica] adventurists’ to des-
cribe these people who misused a
certain section of railway workers,
and misguided them to go on strike,
They attempted to paralyse the eco-
nomy of the country in which they
failed,

In the same manner, certain politi-
cal adventurists are trying to  mis-
guide the student community of Bihar
and trying to ruin their careers by
persuading them not to go to colleges
or take examinations, Not only are
they misguiding a certain section of
students in Bihar but they are also
using coercive methods in preventing
them from taking to studies or to go
to colleges or take examinations. 1
am sure that ultimately this move-
ment will also fail gs the railway
strike did fail

8o far as the railway strike is con-
cerned, I just want to mention two
points. One is that in one year a 40
per cent rise has been given in emo-
luments to the railway workers, No-
where else in the country has such a
high rise been given and yet certain
Opposition parties were able to mis-
guide a certain section of workers.
Some of them indulged id activities
which were anti-social, anti-national;
they indulged in acts of sabotage, they
also terrorised section of workers
and even molested women,

Surely it is not the case of the Oppo-
sition that this class of misguided
workers should not be penalised for
what they have done to the nation’s
property or to the country or to the
women, I am sure that is not what
they are pleading for. Bo far as
the innocent workers are goncerned,
I am sure that the Rallway Minjister
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and the Prime Minister would look
into their cases and will be magnini-
mous to them,

There is another point, regarding
the price rise in the country. There
cannot be opinions that prices have
risen and that is causing great hard-
ship to the fixed income groupg and
the fixed wage-earners It is true
this is the result of the activities of a
certaln section of the business com-
munity called hoarders and black-
marketers, and Government are try-
ing to take steps to curb their activity.
For example, the scheme regarding
compulsory deposits is to reduce the
liqudity of money in the country.
There is credit-squeeze on the non-
priority sector. This will reduce in-
flation, Then there is the ordinance
on dividends which would enable
genuine business companies to reinvest
in their business and expand.

SHRIMATI PARVATHI KRISH.
NAN (Coimbatore): How do you deal
with black-marketeers?

SHRI VIKRAM MAHAJAN: The
basic method to check blackmarketing
is to see that the people of this coun-
try must became honest That is the
only way to prevent blackmarketing.
The two methods for mopping up black
money are the acquisition of under-
valued properties and raids. Maybe
demonetisation is a third method, but
in that there can be two opinions.

Regarding inflation and high prices,
Finance Minister has elucidated
certain proposals and the steps he
. A point was made by an
ber that a high rate of taxa-

g
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Statistics were thrown at us to show
that the per capita income and per
capita consumption of foodgrains, cloth
etc., has gone down in the last 10 or
15 years. The other side of the pic-
ture has not been shown, In fact, pro-
duction has gone up in the last 15 to
20 years Production of foodgrains
which was 52 million tonnes in 1852
hag shot up to 100 million 1, 1973, 8i.
milarly sugar production has doubled
since 1852, It is true that the per
capita consumption of these items has
gone down but that i{s because the
population explogition has outstripped
production. Surely you cannot blame
the Government for that because every
person in the country has to help in
that. Still, Government is taking alt
the steps which wil] enable it to pre-
vent this inflationary cycle.

The movements gtarted by the oppo-
sition parties by instigating certain
sections of society like workera and
students with the nefarious objects of
causing failure of democracy or para-
lysing the economy are bound to fail
in the ultimate analysis because it is
always the good which succeeds and
not the bad. As the Prime Minister
put it, we have great faith in the wis-
dom, strength and determination of
the people of this country and we are
sure they will rise to this occasion.
The gpposition parties have not com-
bined on the basis of any principle or
policy It is just blind opposition to
the Congress Party and Government.
I am sure, under the leadership of our
Prime Minister we w1ll be able to
overcome these difficulties and march

and barrel, as it has no basls, logie,
rationally or substance.

SHRI P G MAVALANKAR (AHME-
DABAD)* Mr Chairman, Sir, listening
fo the three-day debats on the No
Confiderrce Motion, I have been gather-
ing the impression and T must give ex-
nression to it at the nuty that most of
the speskers frem either the wovern-
ment side or the opposition side

M T

-



279 Motion of No-confi- JULY 25, 1874
dence

[8hri P. G. Mavalankar]

gravely ag they should have, probably
because no confidence motion is u
rhenomenon which hag been repeated
over a period of some years. Becauge
1 support this motion, rather I want to
support this motion of No-Confidence
against the Government which is
brought forwarq in this House, I must
Ssay that although there is lack of
serfousness and sincetity In this House,
the country at large outside this
House is having increasingly greater
and greater no confidence against the
Government, because the people are
continuously  suffering and they are
being harassed more and more in-
creasingly because of the incapacity of
the government.

One rather important fringe benefit
of this debate has been the fact that
the hon. Prime Minister has been pre-
sent almost throughout the debate on
this motion in this House. I wish she
Were present a little longer on other
days as well. I remember how her dis-
tinguished father, our respected Pan-
dit Jawsharlal Nehru looked at the
parliamentary institutiong with the
utmost respect, which was almost a
sense of fear born out of reverence
fer parliamentary institutions, There-
tore.hewuengertollstentotheop-
position point of view, to
the different points of views,
Because he was present in the House
for a longer time, obviously, he was
able to give a certain ghape, a certai
direction to the proceedings in this
House. Therefore, I wish that the
Present Prime Minister and her
colleagues too will show a little
greater respect to the parliamentary

ingtitutions and rot convert this
august body into a more rubber
stemp,

When I look st the various parlia-
mentary institutions, this House for
example, there are very few mem-
bers present and even those who are
present are not listening. If they are
not listening, let them go out. But
this is the seriomness they are
attaching to Parliament’,
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Then, Sir, look at the 'evasive
answerg given by the Ministérs.
When a questioa is asked gbout the
foreign directorg in an Indian priva-
tely-owned company in which there
are Government directors as well
the relevet information is not lqr-
the coming and evasive replies are
given, By this thin attendance in the
House, by the Prime Minister and her
colleagues not being preseut in the
House most of the time and by giving
evasive replies in Parliament, they are
breaking the whole edifice of demo-
cratic set-up.

My charge is that under the present
Prime Minister in this cowatry there
has been an increasing tendency of
one-manship, or, rather one-woman-
ship! Since independence we have
had one-party government. We are
fortunate thaet there is w0 one-party
Btate. Indim is not yet a one-party
State, Fortunately, there are some
opposition parties, Though numen-
cally small, they have polled more
votes on this side. Although there 1s
one-party domination, there is no
one-party rule. But this one-party
domination has degenerated into one-
person domfagtion, and once jsuch
an individual rule sets in, one-party
rule is not very long off !

I am glad fhat the Prime Minister
has just arrived because I wanted to
speak in her presence. It is no use
the Congress Benches having the
satisfaction or consolation in ask-
ing the question: “where is the
opposition 7" You say, they are all
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in power. "They cannot tolerate this
one-party domitance and one-man-
.hip for a long time.

Corruption i incressing day by
day; indeell, minuté by minute. It is
ineressing by leaps #ad bounds. In
Guijarat, it had shown a phenomenal
incréase and the students and the
people of Gujarat revolted and the
corrupt Goveruntent was thrown out.
Now, in a different context, on =
different canvass, in a different style,
Shri Jayaprakash Narayan, one of the
réspected leaders of pre-Independence
India as well as of post-Independence
India, is trying to give a certain
shape and direction. I would have
thought that the Prime Ministet
would have welcomed his honest and
sincere efforts. 1 know, she has not
said a word of abuse against the
person and the work of Shri Jjaya-
prakash Narayan. But why 1s she
letting her owuy party people, not
excluding the Congress President, to
throw all kinds of filth and abuse
end wild charges on Shri Jayaprakash
Narayan? This is not the way. This
is what they are doihg it. Every-
body in her party is throwing all
kinds of filth and abuses and charges
against the man who may be mistaken
by them but who is on the right lines
as long as he is fighting against cor-
ruption.

About the railway strike, if you are
going 1o  victimise  hundreds of
thousands of raillway workers in the
name of teaching them a lesson, I
tell you, you are antagonising your
own brothers and sisters. After all,
théy are reflway employees; they are
part and parcel of this democratic
republic. To arrest them, to arrest
their family members and their
leaders, not in hundreds but in
thousaads, under the DIR and MISA
is something uhheard of Never
before' in free Indim, the Acts like
DIR and MISA hawy: been used =0
wrongly, massively, ekiensively and
un as! have been
used\now, hefore sad durityg and after
thy #hilwihy strileer The troubls 1s,

Motior, of No- 282
confider.ce

once thig habit grews and the autho-
rities get a taste of doing things by
ignoring courts of law and by setting
aside the rule of law from their
purview, I am afraidl, thy day will
not be far off when many of us wil
find ourselves in jail only because
we tel] the truth and we fight for
justice,

About the Ordinances, when we are
talking about the latest Ordinances,
I say, this Governmeat has come to
a stage where they just cannot live
withouwt Ordinences. Even before
the First Lok Sabha, there were a
number of Ordinances issued by the
Government. Dicreasingly, the Mem-
bers of Opposition have been protest-
ing and, increasingly, various
Speakers have also been protesting.
With yeur permission, Sir, I would
like to read out two short paragraphs
from the Speeches and Writings of
the First Speaker of the Lok Sabha.

1896 (SAKA)

As far back as 1n 1847, this is what
he said at the Presiding Officers’ Con-
ference where the issue of Ordinances
was referrad to. I quote:

“It was, obviously, & wrong con-
vention for the Executive Govern-
ment to promulgate Ordinances
merely because of shortage of time.
That power was to be exercised
only when there was an emer-
gency and the Legislature could niot
meet. It was not a desirable pre-
cedent to promulgate Ordinances
for want of time as inconvenieat
legislation might also be promul-
gated in that manner.”

Then, in a letter to the Miister of
Parliamentary Affairs of those times,
on November 25, 1950, the said
Speaker said: '
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alternative but to put a seal on

of things is not conducive
development of the best parlia-
mentary traditions.”

Therefore, 1 would say that this Gov-
ernment has the habit of issuing any
number of Ordinances, thereby show-
ing lack of respect for Parliamentary
ingtitutions, We must protest against
this.

4

MR, CHAIRMAN: Please con-
clude. |

SHRI P. G. MAVALANKAR: I
watat to conclude by saying that
black money is not merely a parallel
economy but it is a dominant
economy, and smuggling is going on
to such an extent in various parts of
the country, specially in coastal areas,
that, wherever smuggling takes place,
there is not only perallel economy
functioning but there is also a parallel

Finally, T would say this. Let this
Governmehf not be sleeping o1 vari-
ous points wnd problems. Do not

Jyotirmoy Bosu's speech; it went on
to cover a lot of ground, more of
fiction than fact, more of rubbish than
ety sepse, more of non-sense than
sense; it went on to question the in-
tegrity and ability of our Prime Minis-
ter. Then, came very amusing pro-
posals of Cabinet reshuffle from that
permanenat clown of the House! As-
persions were also cast on our Presi-
dential nominee. Long before when.
Piloo Mody was probably a toddler
or in some school in Bombay, Mr.
Fakhruddin Ali Ahmed was a great
leader of our national struggle, It
was really a disgusting performance
that somebody should have come up
and said anything of that kind about
him.

So, the whole motion is bereft of
any content. Shyamnsaden Mishra
and the others lectured about the

carry a certificate or badge of patrio-
tism or a badge of character or a
badge of abilify from these gentle-
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was nothing of that kind, There was
only fulsome praise for saboteurs of
democracy, for leaders of emergiag
fascist forces. I would repeat, Mr.
Mavalankar, not once but, a hundred
times, even if all of you oppose me,
that what Mr, Jayaprakash Narayan
is doing today is nothing but sabot-
age of demiocratic framework; he has
himself openly and waashamedly
said. ... (Interruptions). This is no
abuse, I do not want to apologise
for it.

AN HON, MEMBER: He was your
Guru.

SHRI K. P. UNNIKRISHNAN:
Yes. I would not deny that. He was
my Guru at one time,

The whole question is this. We
have to waderstand the complexities
of our economy, It is not an easy
economy. What is happening today
is a very deepening economic crisis,
which has led to a political crisis and
it has further aggravated the eco-
nomic crigis; it has also resulted i
scrious challenges to our democratic

instifutions. {
17,35 hrs,
[MR. SpEAKER in the Chair]
Dr. Rao sayt that there was no

gulloping inflation, I would agree
with him and say, as a leading eco-
nomist, he wa~ right in pomnting 1t
out But, I have no doubt that when
the inflationarv procvess crosses 10
per cent mark, it has a tendency to
develop hyper inflativnary pressures in
the country and consequenily, a price
rise at all levels is inevitable and this,
I woulq contend, while discussing this
motion, is the most crucial point be-
fore the couniry and before this House
to deal with at this point of time. No
country within the international trade
mechanism other than the communist
countries can ever hope to get out of
this because this is a crisis of the sys-
tem itself. The entire world capita-
list svstem i< undergoing this crisis m
varying degrees and so, our couniry
which is still within the ambit of the

1157 L.S.—12.
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system which we are trying to reform
and restructure through this house
cannot escape from this inflationary
push. It has also to be clearly under-
stood that in a siluation of this kind,
the policy ootions before anv Govern-
ment, whether led by Mrs, Gandhi or
by Atal Bihari Vajpayee or by Piloo
Mody, would have to be necessarily
limited and unless immediate cerrec-
tive measures which we are attempt-
ing to take, which these ordinamces
reflect, are taken, there is no way out
for this country, because inflation
viliales not merely investment deci-
sions and industrial growth but also
it basically tilts the structure of in-
come distribution in our society
against the weaker sections. That is
why any government with a socialist
programme or orientation has to be
conperned about. This inflationary
process also wvitiates anv prospects of
achieving any healthy balance of pay-
ments posilion and achieving our goal
of self-reliance.
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So, Sir, history and social experi-
ence has also shown thal once infla-
fion crosses the tolerance level it
will also produce strains on the politi-
cal instilutions. So, a major offensive
is called for to-day against this infla-
tion and consequent price spiral and
that is what the Government has a
sought {o do through these two ordi-
nances and the ordinances, I would
contend, can only be understood 'n
the context of these things and in anv
political system like ours where the
majorily of {the pcople are poor and
unorganized, a minoritv of 10 or 12
per cent would naturally trv—because
they have a tremendoucs political lever-
age, and the institutions belong fo
them, whether political parties or
trade unions or other associations or
various other prescsure groups, and
naturallv they, have a tendency, to
pressurige the institutions like a par-
liamentary government to abdicate
Jarcer social goals and cbjectives.

But T would contend that Mrs. Gan-
dhi's government has shown that they
are not willing to be pressurised and
this i the major question: Shall we



82 Motion of No-confi-
7§ e

[Shri K. P. Unnikrishnan]

placale these groups or these organis.
ed sections at the expense of the
majority of the people in our country
and allow the democratic system and
the labric to be corroded? I would
say that it 1s better for the Govern-
ment to face the storm now rather
than the deluge and disaster later and
that is exactly what the Government
has sought to do,

Now, the Government, mnot only
through these ordinances, but through
several other measures i1t has taken,
has tried to control black money.
Action against smugglers, tax-evaders,
hoarders and professionals are being
taken by this government and also
for example, thev have taken measures
like equalisation of the price of kero-
sene and diesel. Bui I would also say
{hat there should be an attempt 1o
share the burden and the burden has
to be shared eyually. But a lot more
remains to be done.

Comung back. I would also say that
0 far as industries arc concerned, the
Government will have 1o initiate
verv sitrong measures to see that in-
ventorics are reduced and trade credit
is striclly brought within the curbs and
controls. I also hope that a serious
aftempt is made towards reduction in
the stock of the purchasing power:

I have indeed a grave doubt about
the anti-inflationary package, whether
the ordinances that have come up now
will be enough, whether we can go
ahead, whether we cannot afford to go
on with more, because the basic ques-
tion before us, as I said earlier, is the
survival of our democratic system it=
self, Also along with it, the whole
concept of planning and the relevance
of planning to our democratic experi-
ment has been brought into gquestion.
Now, I will say that if planning is to
remain in suspension, then there will
be no democracy in this country and
the entire system may collapse. The
question before the planners and be-
fore the Government therefore is this.
It is a question of “esource mobilisa-
tion'. You cannot solve this problem
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or tackle it unless the agrarian sector
is touched, that is to say, the rural rich
is brought within your tax ambil. The
Raj Committee has made certain sug-
gestions in this regard but I would
nolt go into the details in thig matter
because of lack of time.

Now, a group of people, twenty per
cent of our owner cullivators owning
about 60 per cent of our cultivated
land are getting all the benefils of our
developmential eflort during the last
15 or 20 years and they are trying
to blackmail the national community
by trying to withhnld their stocks by
trying to refuse 1o cooperate in the
national endeavour. This is what hap-
pens. The C5.0. has estimated that
the national 1ncome originating 1n
agriculiure rose bv 16.000 crores het-
ween 1963 and 1973 That is to say
from Rs 8473 crores 1in 1963 it rose
to Rs. 24,500 crores in 1973, and what
has happened to the fallout of this
prosperily—that 1s the question now.
Shal] we allow this class to go on out-
side the tax ambit”

On the contrary the land revenue
collection of all the Stale Governments
dropped from Rs 120 crores in 1963-G4
to Y9 crores in 1972-73. The agricul-
tural income-fax remains stagnant
around Rs 12 ciores. We find that
cerfain classes lke 1{hese have not
contributed to our developmental
eflorts. I would not call them kulaks
because verv oiten this 1s objected to
here. But il 1s a question of historical
experience. Qur anti-inflationary
efflorts will only be complete when we
tackle this new rural rich. You can
start with electricily tariff and so on.

Yiope that Mrs. Lndira Gandhi's Gov-
ernment will show the same determina-
tion which she has shown in recent
months not only to arrest the move-
ment towards drift hut also arresting
the forces of anti-social elements in
the country. I would not take much
time of the House. But I would like
to say this. Very often it is said that
agricultural prices have to be review-
ed in the background of rising cost of
production and so on. It is wholly
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untrue to say that in Indla, agricul-
tura] prices are dependent upon cost
of produclion. Agricultural prices in
India I would say are dependent upon
market conditions and the market for-
ces while the industrial price are de-
pendent or mostly conditioned by the
cost of production. That ig to as it is
the market conditions which react
more in the case of the agricultural

commodities.

1 now come io the Raillway sirike.
Mr. Indrajit Gupta is not here. 1
have great affcction and regard for
him. He said that Mrs. Indira Gandhi
was a Generalissimo of the forces
opposed ifo this strike. Noi only as
leader of this country but ag Prime
Minister she was leading the forces
of sanily against the forces trying to
disrupt the country and what was
wrong in this if he could play the role
of Subedar-Major to George Feran-
dez's Generalissimo? Undoubtedly
Mrs. Indira Gandh: had to play (ne
role, Sir, 11 is a {raggedy of this
country that very often the couniry’s
leflisis fail to realise the sigmficance
and cooverate in our national effort
and national endevour.

At that time, they suffer from some
kind of myopia. I have no hestitation
n saying that this was politically moti-
vated sirike. As the Railway Minister
explained. 1 do not want to go into
details. The basic guestion before us
i»: whether this countiry, as I said
earlier, can be allowed to be pressuris-
<d by organised minorities.

1 would also say—I am not saying
1hat there were no hardships—that un-
doubtedly there were hardships. 1
would not possibly even defend all the
measures that we have taken to meet
this crisis. But, the choices and op-
tions were limited by the conduct of
the struggle led by Mr. George Fern-
andes. I would like to tell the Rail-
way Minister that as long as the siruc-
ture of the Railway Board remains
and as Iong as there is problem of
tariff, no problem of the railways can
be settled in the conceivable future.
What happens is this. For example

Motlion of No-
confidence
there is a freight tarif on cement;
there are a number of examples that I
can give . Take for instance bamboo
and other items which have to be
heavily subsidised and which actual
ly go into consumotion cirect by the

higher jncome groups,
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So Sir, in a class society, any
measures that the Government seek to
implement will always be opposed by
certain sections ot people. The future
development will be at stake, It can-
not be hidden behind the veneer of
radical slogan. The question is; Are
we prepared to accepl the basic pro-
gramme? The first programme can
only be to fight an offensive against
the nflationary spiral and high prices.
Should Our democracy survive in this
rountry? Let us ask this basic ques~-
tion. Democracy can only survive if
ithe politica' parties in a parliamentary
wystem of Government accept certain
basic and fundamental norms. I
would say that it applies more to the
socalled leftist parties. If they accept
certain programmes then only a na-
tional consensus can emerge. And
this consensus should be around Smt.
Indira Gandhi I would appeal to them
to consider this and stop their politics
of negativism and ploughing the virgin
so1l of barren slogans.

SHRI JYOTIMOY BOSU: Sir, You
will kindly give five minutes to my

party.

MR SPEAKER: In the case of
C.P.M. there is that time already left.
All other parties have exhausted their
time

SHRI JYOTIRMOY BOSU: I have
more time left for our parly., So,
kindly give a few minutes only. The
speaker is ready.

MR, SPEAKER: As far as the other
parties are concerned, they have ex-
hausted their time.

SHRI S, M. BANERJEE (Kanpur):
Sir, Shri Indrajit Gupta took only 32
minutes. So, you give some time to
Shrimati Parvathij Krishnan,
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MR, SPEAKER: This is much more
than the time allotted to you.

SHRI JYOTIRMOY BOSU: Kindly

give five minutes to my party. Can
the speaker speak?

MR. SPEAKER: All right,

SHRI NOORUL HUDA (Cachar):

Mr. Speaker, Sir, first of all I would
like to invite the attention of Central
Government as well as the attention
of the Railway Minister about the
atrocities committed on the railway-
men and their families in my State of
Assam. Mr.Mishra was Jooking for
the specific instances I shall give him
some. Let him note down the same.
There is a colony in Nambari in Mali-
gaon, headquarters of N.E. Railway
where thirty-three women, wives and
relations of railwaymen were arrest-
ed The RPF people maltreated and
manhandled the womenfolk, and they
were led by one Mr Mishra, Security
Officer This was on 13th May, 1974
in Nambari colony, Maligaon. In
Adabari Colony, Pandi,—I have tour-
ed all these places, and 1 have gone
there and obtained first-hand infor-
mation from the vietims of this mal-
treatment—Shrimat; Utpala Bhatta,
wife of Pratul Kumar Bhatta was hit
bv lathi by the RPF and other police-
men on the same dav. that is, the 13th
Mv, 1974 One Jadugopal Bhowmik,
the awner of a panshop was beaten by
the Assam Battalion police and he
was kicked inside the police station
by the additional SP In the new
colonvy of Pandu on 18th May, 1974,
Sapan Kumar Bhattacharyya, son of
Nanigopal Bhattacharvya, and Mohan
Lal Nandi, son o ®Suf%it Chandra
Nandi and Surjit Deb of the Reat
Camp were asraulted inside the Jhalu-
kbari police station near Gauhati bv
lathl and thev were beaten with boots
by the additiona] SP, Deka,

I do not want to increase the num-
ber of instances of such torture and
maltreatment. But I would only men-
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the triangular colony, Pandu, the Rest
Camp, Pandu, the old colony, Bongai~
gaon the new colony, Bongaigaon, the
loco colony, Bongaigaon anfZ all these
places, the RPF, the BSF and the
Assam battalion police manhandled
and maltreated the wives and famil-
fes of railwaymen between the 8th
and 27th May, 1874. If you want more
fnstances, I can give lots of them. For
the information of the Railway Minis-
ter and the Central Government, if
they want more instances, I can give
any number of them. Here are those
instances with me.

During the last AICC session, which
was held only two or three days back,
Shrimati Indira Gandhi was talking
about increasing production, curbing
of corruption, and ensuring fair and
equal distribution, and she also said
that the new ordinances were not dir-
ected against the working class and
there was no intention on the part of
the Central Government to freeze the
wages of the workers and the em-
ployees.

Our great Defence Minister, Shri
Jagjivan Ram, was also talking about
keeping the production chamels
flowing. I would only say thig
much that jn today’s conditions we
should consider which are the forces
responsible for iicreasing corruption,
for lack of production, and for driv-
ing our country into ruin and chaos.
This has to be considered bv the
House and by the larger mass of
people all over the cowmtry, In such
circumstances, I would only say to
the Prime Minister, to the Govern-
ment to the whole House that unless
the big monopoly houses are curbed,
unless their profits are frozen, unless
the rural rich, the kulaks, the land-
owners and landlords are curbed,
unless the peasants and the kisans get
lands so that they can till and cul-
tivate and take the produce in their
own homes, no talk of curbing corrup-
tion no talk of inéFeasing production
will succeed,



293 Motion of No-con- SRAVANA 3,

fidence

So naturally the responsibility Ies
squarely ©a the shoulders of this
Government., Under the circum-
sclances, I would say this much that in
1oday’s conditions the Central Gov-
ernment, the Government led by
Shrimati Indire Candhi, is totally re-
sponsibles for all this chaos, for all
this ruination, for all these semi-
fascist tendencies al] over the country.

They have beeu talking big. They
were talking in Bangalore and they
were talking in Delhi. Now they just
castigate the Opposition for repeating
this kind of adjournment motions and
no-confidence motions ad nouseum.
1 say it does not lie in the mouth of
the ruling party to do so because
they are led by the blackmarketeers,
hoarders and other reactionary forces
all over the country.

1 would also direct the attenlion
of the Prime Minister and the whole
House to this that in today’s condi-
tions the forces increasing corruption
thrive bacause people who are at the
top are not being curbed, people who
are looting the country's resources,
people who have taken the country
10 economic ruination are not being
curbed. On the other hand, the
working class, the employees, the
poor peasantry, the land-hungry und
the landless masses, are subjected to
these ordinances, to these preseures
of wage freeze, controls and so on.
Prices caranot be curbed by freezing
the wages of workers and employees.
Prices can be curbed if the mono-
polies and big houses are curbed.

I would say that the policies which
are being followed by the Central
Government under the lcadership of
Prime Minister Fadira Gandhi arc a
total failure. They are policies along
the capitalist path. Unless govern=
ment policies are totally changed,
there is no future for our country.

SHRI S. M. BANERJEE rose—

MR, SPEAKER: I can give three
or four minutes at the most.

1896 (S4KA) Mnotimn of No- 204
confidence
SHRI S, M. BANERJEE: The

Prime Minister can wait for ten
minutes.

MR, SPEAKER: The Piime Minis~

ter's reply is already fixed for 6
O’clock.

18 09 hrs,

SHRIMATI PARVATHI KRI1S-
HNAN (Coimbatore): Sir, I had
listened with great intereat to the
competition going on ip the floor of
the House, from this side some people
indulging vituperative attacks and
from that side some people singing
hosannas, whenever the Prime Mini-
ster's name was mentioned. I do not
want to take part in that competition.
In the few minutes at my disposal. I

want to deal with some important
points,

Firstly, take the question of the
railway strike. The fiction that Shri
L. N. Mishra has been indulging in
over since may 1974, still continues
and it beheves me as the working
President of the Indian Railway
Workers’ Federation and  member
of the NCCRS to refute that fiction.
He recited all kinds of fairy tales
about women who were bullied. But
he has forgotten how the wives of
the striking railway workers were
harassed not only by hig henchmen
ang the henchmen of the Railway
Board but by the henchmen of such
self-appointed leaders like Mr, A, P.
Sharma, C. M. Stephen etc, They
should hag their heads in shame
because it is their henchmen who at
the divisional and local levels accom=
panied the police to the houses of the
railway workers, pointed out wives of
railwaymen’s leaders and dragged
them out, searched them, took them
to the lock-up and beat them up
And, wheu the wives asked them why
they béhaved like this, they had the
temerity to misuse the name of the
Prime Minister far their nefarious
game and said, “It is the Lady above
who sent these instructions'.” So,
they are the people who have to be
ashemed of themselves instead of
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comiag here and indulging by
hypocritical praise of the Prime
Minister.

The Railway Minister, sitting in his
usual Buddha-like fashion, “seeing no
evil and hearing t0 evil” two days
ago in reply to Question No, 288 stated
that the number of people still under
detention was 687. Four Questions
later, the answer to the same question
as ta how many people are under
detention is, “The figures are being
collected and will be laid on the
Table of the House'" On the same
day, two different answers are given
to the same question' And, he ex-
pects us to swallow the fiction that
the minions of the Railway Board are
feeding him with every minute: We
reject that fiction.

Coming to the ordinances, yester-
day we saw The Finmance Minister
making a halting speech trying to
defend them. Ang today the Defence
Minister could not defend these
ordinances. We have been hearing
so much about the emergency, war.
etc.,, but what about the war beiag
declared on 18 crores of workers in
the country by the wage freeze you
are imposing today? The Finance
Minister does not have the courage
to take action against those tycoons
who are making hay while prices
have been going up. He talked about
inflation and the measures taken to
check tax evasion. The report says
in the precedrag year 30 cases were
instituted, only two people wWere con-
victed and that mlso till the rising of
the court! The railway workrs,
who were being declared strikers, the
railway workers who were forced to
go on strike because the Government
broke the negotiations and sabotaged
them, are given summery trial and
summary conviction and six months
in jail. But those who evade taxes
and create inflation and price rise are
given imprisonment only till the
rising of the court, and that also only
in two cases, whereas the number of
victimised railway workers runs into
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lakhs, That is why we here op this
side of the House belonging to my
party support™ his no confidence
motion against the Government, We
demand reinstatement of all victimised
railway workers. We demand that the
Government should withdraw the
Ordinances. ‘This habit of doing
everything through Ordinames should
go. Then, the should take meastires
against blackmarketeers and hoarders.

MR. SPEAKER: BShe should coi—
culde now.

SHRIMATI PARATHI KRISHNAN:
Shr1 Unniknishnan and others asked
what are the concrete suggedtions we
are giving. So, I want to mention
some concrete proposals. We demand
demonetisation and mopping up un-
accounted money that has bee play-
ing havoc with the economy of the
country and the implementation of
the recommendations of the Raj Com-
mittee. We demand that the hoar-
ders and profiteers should be haad-
cuffed and paraded through the
streets and imprisoned—500 of them
at least instead of hand-cuffing and
parading and unprisoning the poor
railway workers. Then there should
be a public distribution system for
foodgrains.

MR. SPEAKER:
clude now.

SHRIMATI PARVATHI KRISHNAN
Perhaps, they do not want to hear
our concrete proposals. They want
to hear only the Prime Minister.
They are welcome to do that.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI
INDIRA GANDHI): Mr. Speaker, Sir,
many members have called this a ri-
tual performance and, as my colleague
said earlier, it has indeed become &

SHRI PILOO MODY: Feature,

She sghould con-
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SHRIMATI INDIRA GANDHI: Yes,
feature. Thank you, Mr, Mody. We
have come to expect a no-confidence
motion in every session of the House.
I am not, as one hon. Member of the
opposition has claimed, allergic to
such a motion; none of us is in fact,
1 welcome them. It is one of the few
occasions I get to speak in the House,
It gives us an opportunity of telling
the House what determined efforts we
are making to face the present situa-
tion. But. listening to many of the
speeches of the members opposite, it
did not seem to me that they were
taking their own motion very serious-
ly. We do take it seriously,. We
welcome this opportunity. But I
would alsp say that I was a little sur-
prised thut this motion should come
up when it did. Only the day before
we had a very friendly meeting with
the leaders of the opposition

SHR] SHYAMNANDAN MISHRA"
Thal continues

SHRIMATI INDIRA GANDHI:
Thank you. For the first time after
a long time it was not acrimonious
and in that meeting we  discussed
what subjects should be further dis-
cussed, and also whether they were
all willing to try to find some areas
m which we could cooperate. The
very next day, after this friendly be-
gmning, it came as a surprise to me
when I heard that there was a No-
Confidence molion,

How little faith you have in this
No-Confidence motion was displayed
by a chivalrous friend opposite when,
far from 1irying to remove us, he
wanted to help us to remain by his
good advice.

SHRI PILOO MODY: What I im-
plied was that this Government should
go and a new Government be recon-
stituted, This is what the No-Con-
fidence motion is about.

SHRI SHYAMNANDAN MISHRA:
That means, you have faith in the
Prime Minister and she is to re-con-
stitute the Cabinet.

1898 (FAKA) Motion of No- 298
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SHRI PILOO MODY: I have re-

constituted the Cabinet!

SHRIMATI INDIRA GANDHI:
Apart from gll this joking, the situa-
tion is indeed serious, At no time
have we gaid that it is not serlous
At no time have we tried to absolve
ourselves from all responsibility. It
is obvious that the government of the
day is responsible for whatever hap-
pens. But Opposition Members are
in the habit of taking out any one
statement out of the speeches that my
colleagues or I make and then pro-
jecting it as if that was the only point
made at that particular meeting,
Usually, in speeches, we mention
many aspects. If I said that inflation
was a global phenomenon—it is a glo-
bal phenomenon—but 1 did not say
it was entirely due to that. In fact,
I explained the differences also. I am
only giving this as an instance.

Twenty years ago in the TUnited
States, a particular Senator created a
situation when everyone was suspect-
ed, and even honest and upright peo-
ple of all sections were persecuted in
the name of supposed loyalty to the
country, At that time, thizs shadow
fell on us also. At one time, there
were loud voices of criticism from
people who saw communism lurking
not only in the communist party but
also in our party.

Today, everything is made to look
corrupt. Everyone is painted in black
colours in the hope that at least a few
people will believe some of these false
charges.

Several of the gpeeches made by
Honourable Members of the opposi-
tion have been full of insinuations and
fabrications, Again many matters
have been raised not for the first
time but which have come up during
Question Hour, during Half-an-Hour
discussions and on other occasions,
and full replies have been given.
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have to defend myself. I think, the
people of the country will defend me
if they so choose and, if they do not
so choose, I shall still abide by their
verdict. We believe in democracy
and we always accept the people’s
verdiet, It 1s very strange to say that
if some of us win the elections, we
do it only through black money but
if somebody on the other side wins
il, then the people have really, and
truly, elected him! (Interruptions)
Please do not go into all those things.
‘We can also take many names if we
wish to do so. But I do not want to
make any allegations, nor do I want to
go into all those matters as to who
was associated with whom, who cal-
lected money and such other matters
This Government,” this Party and I
shall always abide by the people's
verdict. We shall be judged by how
we serve the- people, what we do to
lighten their burden of ancient
wrongs, injustices and inequalities,
to what extent we are able to help
them to defend their freedoms and
how far we can harness their inner
strength towards a more meaningful
life. I think, these are the matters
on which the country will judge us,
and if they want to throw us out, we
shall take it in that spirit and we
shall not behave like all the present
opposition parties alleging that some-
gody came in through false methods
and s0 on.

1 would only ask the hon. members
of the Opposition not to underrate
the strength of our people, because
in spite of all the present hardships—
we are not minimising the hardships
by any means—the nation is far
stronger then it has ever been; it is
certainly far stronger than what it
was it 1947, In fact, it is this
strength and this self-coufidence
which hag enabled us to meet the
political burdens of 1971 or the
economic burdens of today.

Much has been said sbout the rail-
way strike. I do not wenat to go into
details because we had a motion on
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and this time also several people on
our side have spoken about it; the
Railway Minister has spoken; and
most of the points made op the other
side were made on the previous
occasion also.
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AN HON., MEMBER: Victimisa-
tion came afterwards.

SHRIMATI INDIRA GANDHI: At
that time also you spoke about it.
Now you say that it came afterwuards.
But at that time you said that it was
taki:g place. On any such occasions,
there are cases of excesses. I can-
no{ say to what extent this has
happened in this particular casc.
But knowing the situation, I xnow
that somehow some excesses do take
place in gpite of our best iatentions.
However, nobody has ever been told
to victimise or harass any person, but
certainly....
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SHR] SAMAR GUHA (Coatai):
Not being angry is more dangerous.

SHRIMATI INDIRA GANDHI:
This is very peculiar, You are not
satisfied with anything. Being angry
is bad and not being angry is worse,

So far as I know, considering the
very large numbers of people involv-
ed, considering the gravity of the
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sitnation, cue can say that there wus
hardly any victimisation, We are
treating—and I would like to assure
the hon. members that we shall con-
tinue to treat—with sympathy those
amongst the railwaymen who were
misguided into going on the strike.
And it is only the intention of those
politiciais who forced the strike
which we consider to be frankly par-
tisan aud political. They did the
worst they could do. (Interruptions)
I know that a large number of rail-
waymen did go on strike. Nobody
says that they did nmot. But I also
know that a much larger number did
not go on strike and they managed,
in spite of tremendous odds, to keep
the trains rwanings.

Fortunately, supplies to key indus-
trial installations and feed move-
ments were mmintaimed.. (Interrup-
tions). The country is ware of the
great harm that was inflicted upon
the nationa] economy. It it is not
easy to absorb the damage of round-
about Rs. 600 crores.

SHRI JYOTIRMOY BOSU: Rs. 1000
crores. . .. (Interruptions).

SHRIMATI INDIRA GANDHI: 1
think before you came here, I have
alr.ady said that I do not shirk any
responsibility, I am willing to take
the responsibility for what we have
done, if you want, even for what we
have not done @1d even for what vou
have done; but let us not waste time
in arguing about it.

One hon. Member referred—I think
he useq the word ‘delight'—that we
were delighted or that we were crow-
ing over the victory. I should ke ‘o
sincerely assure him that this is a
rather strange word to use. None of
us could view the problem in that
light. We were wuot delighted at
crushing the strike. We were not
crowing over, nor did we regard it as
w victory......

AN HON. MEMBER: Sweets were
distributed,
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were greatly saddened and distressed

over the whole situation and at the
hardship of the mailwaymen aud their
families, the inconveniences to which
the common man and the poorer
sections of the people were put, and
the grave conscquences to the nation's
economy and strength. There was

no question of delight, hut, as I

said, the situation was so serious

that it was a rchief that the
strike was over and this relicf was
shared by the vast majority of the

Indian people.

One of the other misconceptions
created by the other side is the con-
stani use of the word ‘wage-freeze’,
My colleague, the Finance Minister,
and, I think, the Defence Minister
also as well as various members from
this side have already clarified the
point. But if I also do not state my
viewpoint, then you will accuse me—
‘You did not say’. Therefore, some
of it I have to repeat.

What the Government proposes is
not a wage-freeze, as hon. Members
have alleged. A wage-freeze would
mean a ban on negotiations or on
revision of wages. This is not what
we have done, What we have done
is not to impose any embargo on
negotjations for wage revision either
in the public or i the private sector,
What we have done to enforce through
these ordinerices is that if as a result
of wage revision, the workers become
entitled to some increase in the
emoluments, such increase should be
deposited ip a special account carry-
g a specia] rate of interest,

SHR] DINEN BHATTACHARYYA;
Then, how will they eat?

SHRIMATI INDIRA GANDHI: The
ordinance only asks the labour to save
the increase in their emoluments for
a certain limited period so ag to give
some respite to bring the inflationary
situation wader control. The amount
saved by the workers is theirs and it
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will not be used by thg Government,

even temporarily, either for its cur-
rent expenditure or for industries.

SHRI SHYAMNANDAN MISHRA:
But the prices will go up.

SHRIMATI INDIRA GANDHI: Our
workers have been actuated by
patriotic motives. In the past they
have loaned money to the Govern~

meni under various schemes. There
is the Small Savings Scheme. There
is the pay-roll savings scheme,

cumulative deposits scheme etc, to
meet the gmergencies posed by war
or by influx of refugees und so on.

The present inflationary situation
poses, as my friend opposite, Dr, Rao,
said, a grave threat to our social and
political systems as the invasion we
have faced.

SHRI PILOO MODY: When
he become ‘opposite’?

SHRIMATI INDIRA GANDHI: He
is just siting opposite to me at this
moment.

SHRI PILOO MODY: I am sorry,
it is wot a parliamentary expression
to say ‘opposite’.

SHRIMATI INDIRA GANDHI: I
shall correct myself—my friend on
our side,

SHRI PILOO MODY: Mr. Rao, I
pushed you back into your Party!

does

SHRIMATI INDIRA GANDHI: Mr.
Piloo Mody is generous to us to-day.

‘We all know, and everybody here
hag commented on the fact, that in-
flation is the worst enemy of social
justice. So, any step we take to curb
inflation can by considereq egalitarian,

The ordinance provides for the
payment of dearness allowance into
a special account, that is, only half
the additiomal dearness allowarice
falling due for payment. The idea
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of compensating labour for the in-
crease in the cost of living through
the periodical adjustment of the
dearness allowatce was evolved dur-
ing the gecond world war. Hag this
system really provided an effective
safeguard? This is the question
which arises. Labour wepresentatives
and others are aware that ap increase
in dearnesg allowatce is often only
an invitation to traders to push up
their prices. It is a spirdl or vicious
circlee. As soon as dearness allow-
ance is given, prices rise and more
dearness allowance is demanded.
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Many factors contribute to the rise
in prices and all these have to be
tackled together. You cannot look
at only one side of the problem. A
pertinent poiait made by Dr. Rao
was that in recent months, an infla-
tionary psychology has been building
up. Traders and hoarders profit in
such an atmosphere. People expect
prices to rise continually and since
income can only rise partially, they
can never catch up with this rise m
prices. So, this psychology has to be
effectively countered. Slowing down
the process of the continuous inijec-
tion of money into the economy is
one of the important steps by which
we can hope to defeat the expecta-
tions of traders and hoarders. This
steep reduction in the expansion of
money supply has been accompanied
and is going to be followed further
by other energetic measures sucn as
curtailing unmecegsary Government
expenditure and by augument.ng pro-
duction in strategic sectors of our
cconomy.

The House will perhaps remember
that this is mnot the first time that
either a part or the whole of the
dearness allowance has been im-
pounded in the form of contributions.
of provident fund or otherwise.
Many State Governments, in fact.
eight, from different regions of the
country, have mlso done likewise for
several years. The Government of
India also took similar steps in
1967-688 when we were just recover-
jag from an unprecedented drought.
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So, #ll that we have now done is
to extend the scheme so as to cover
employees of the private sector, in
the interest of parity of treatment.
This is the only new thing that has
come about. The amounts paid into
a special accowat may be retained for
a slightly longer period than in the
cage of the scheme enforced in the
past, but, at the same time, if the
period of retention is longer, the rate
of interest is also appreciably higher.

T should like to appeal to workers
to try to understand that a1 increasn
in money wages will not help them
unless an effective anti-inflationary
campaign s lawiched and 1is
successful.

SHRI JYOTIRMOY BOSU: What
about action?

SHRIMATI INDIRA GANDHI:
Action is implied in the word
‘successful’,

We cannot be successful unless we
take action.

SHRI INDRAJIT GUPTA [Ali-
pore): The workers o not want
a single pie as deariess allowance,
provided you can give them essential
commodities at fixed prices. Why
dont you do that?

SHRIMATI INDIRA GANDEHI: We
are trying to do that.

SHRI INDRAJIT GUPTA: Qive
commoditlies at fixed prices.

SHRIMATI INDIRA GANDHI: We
are trying to do that. I have just
been tryiag to explain that the dear-
ness allowance contributes also to
rising prices. (Interruptions).

MR. SPAEKER: Wil] you kindly
sit down? Let her finish her speech.

SHRIMATT INDIRA GANDHI: An
increase in wages to workers will not
help them. As regards welfare of the
‘workers, a very large number of them
fre unorganised labour. Thelr wal-
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ing the prices under control. I have
no doubt about thatt We have
brought forward all these measures
i order to try to deal with this
situation. (Interruptions).  There
can be growth in the economy if the
extreme measiurer we have taken
succeed, At the same time, I am gure,
hon. Members are aware that every
sanctioning or giving of Dearness
Allowance bas an immediate effect on
the finances of 'State Governments
and their capacity to coatinue their
programmes, whether of development
or of helping the weaker sections.
Many essential programmesg are
affected, because more and more
money goes into administrative costs.

SHR] INDIRAJIT GUPTA: Why
don't you freeze the price?

SHRIMATI INDIRA GANDHI: We
carnot do that through an Ordinance.
‘We can only take certain steps. We
are trying to arrest the inflation as a
first step. Ofily then, can we think
of checking the price rise. (Interrup-
tiong).

Members of the Opposition want to
have the cake and eat it too. Every-
one wants opposite things to happen
simultaneously. They want Goveri-
ment to curb the money supply end
at the same time criticize Govern-
ment whepn it takes concrete steps to
do so. I fully realise that logical con-
sistency i1 not the sirong point of the
Opposition, especially when each
party has its own theory of politics
and economics and its own point of
view.

Now, some members of the Opposi-
tion, particularly, those claiming to
be radical, have often pointed out
that it is no use trying to control
Government’s budgetary deficit alone.
Bank credit to the commercial sector
should also be brought under strict
surveillance, The rise in the bank
rate atad corresponding adjustments
in rates of interest charged by the
banks on loans to different categories
of horrowers will slow down the pace



307 Motion of No-confi- JULY 25, 1974 Motion of No-confi- 308
dence dence
[Shrimati Indira Gandhi] SHRI MADHU LIMAYE: What

of expansion of credits to the com-
mercial sector. The rise ia intcrest
rates will discoursge the build-up of
riventories. At the same time, the
rise in deposit rates will benefit
savers and enable the banks to mobi=
lize savings both in wurban and in
rural areas, You have probably
heard that the Reserve Bank is
arrenging a strict scrutiny of the top.
accounts of all the banks. This
scrutiny will strangthen our attempts
{0 control the use of bank money for
building inventories or for other pur-
poses which are of a lower prioritly.
(Interruptions), The privata sector
has to be subjected to the same
degree of fiscal discipline which the
people rightly expect the Govern-
ment {o observe in the present diffi-
cult situation.

We have to enforce discipline not
merely in the use of finacial re-
sources but also in the use of other
scarce materials such as steel and
cement. These proposals aie being
worked out in some detail. Al] these
measures relating to wages, dearness
allowance, dividends a)d compulsory
savings for the higher income grors,
control of credit to the privale sector
and discipline in the use of the scarce
materials should be viewed together.

At the same time, I agres with all
the Members who have raised the
point—many of them have—that we
‘have to take care of the necessary
supplies; #®1 particular, we have to
augment supply of articles of mass
consumption, of what the economists
call wage goods, that is, foodgroins,
common cloth and coarse and medium
varieties,, edible oil and g5 on.

SHRI JYOTIRMOY BOSU: 37 per
cent rise i1 the case of common
cloth,

SHRIMATI INDIRA GANDHI:
Equally important at this moment. in
fact, of the utmost importance, is
agricultural production. That holds
the kev to the success of our efforts
at controlling prices.

about increase in fertiliser prices?

SHRIMATI INDIRA GANDHI:
Fertiliser is 1n a class by itsell, and
I do not think that it can be mixed
up with other items. It is essential
for our farmers and we are doing
everything possible not only to in-
crease its production 1n India but to
get whatever is available from oat-
side and simultaneously tp maximise
the utilisation of compost and organic
fertiliser.

SHRI B. N. REDDY (Ningalgudo):
‘We go back to Ramrajya.

SHRIMATI INDIRA GANDHI: It
1s not a going-back These are two
different situations, One type of
simple life is where you have not
known anything like science or
sophistication, and the other s that
haviig the knowledge and the ex-
perience you go to a sumple life,
using what you have learnt in the
meantime. That is the type of simpli-
city that we want So, 1t 15 not going
back to the old.

SHRI SHYMANANDAN MISHRA:
All these years she did not pay any
attention 1o that.

SHRI PILOO MODY: That was
philosvphy and nol economucs.

SHRI SHYAMNANDAN MISHRA:
It 1s not 1n the year of grace 1947....

SHRIMATI INDIRA GANDHL:
What is not in the year of grace?
(Interruptions).
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I was just talking about agricul-
tural production. Hon. Members are

aware that I have heen ging
round with my colleagues and
with  other experts and offi-
cials to various States. We

have asked the Chief Ministers to
immediately personally direct, guide
and supervise agricultural production
programmes in their States. We have
found....

SHRI BHOGENDRA JHA (Jai-
nagar): What about land reforms?....

MR. SPEAKER: Order. I am not
going to allow him. He is getting up
without my permission.

SHRI SHYAMNANDAN MISHRA:
What did the Prime Minister do in
the conferences which she had? She
added only culture to agriculture?

SHRIMATI INDIRA GANDHI: Per-
haps, he can go and ask the other
people who attended the conference
1 have found great enthusiasm
amongst our young and other older
workers also at district and other
levels 1n the States, and I have found
that this exhange of views has been
extremely useful to the Centre as
well as to the States. There has un-
fortunately not been adequate co-
ordination between the experience of
one State and the experience of ano-
ther. This is going to be very useful,

In the whole world, whether it is in
agriculture or in other subjccts, our
knowledge is increasing all the time
and there has to be proper applica-
tion of it.

Recently I also met some of the
heads of our agricultural colleges. We
have to give the greatest priority to
our extension work. Their extension
workers are doing extremecly good
work, but this has to be strengthened
and expanded.

A great deal has been said about
black money, My colleague, the
Finance Minister, has explained the

1896 (S4AFA) »iotion of No-
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sleps that are being taken. Some

important aspects of the problem aré
often ignored.
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SHRI JYOTIRMOY BOSU: Why
was the Interim Report of the Wan~
choo Commuttee suppressed?

SHRIMATI INDIRA GANDHI: In
a sense, black money is a creature of
shortages. So gne of the effective
means of dealing with the problem is
to remove the vested interests 1n
shortages and to increase production.
Some of the steps taken to increase
production such as higher procure-
ment prices for foodgrains themselves
tend to effect a rise in prices. It is
also true that some of the controls to
check prices have breq corruption.
We simply cannot say that all controls
can be removed. If they could be re-
moved without increasing the growth
of economic monopoly, then we could
do so. We have to see how to mini-
mise malpractices and see that nobody
takes advantage of the situation.

SHRI BHOGENDRA JHA: Except
the monopolists.

SHRIMATI INDIRA GANDHI: We
have acknowledgeq that some mono-
poly houses or all monopoly houses
have taken advantage of the situation
and this is one of the problems which
we have to face, Certainly they have
to be dealt with very strongly.

So this is the paradox of the situa-
tion underlying the complexity of the
problem we face. It is easy for the
Opposition to speak dafferent things at
different times and in diffcrent voices.
They demand higher procurcment
price for one section and lower prices
for another section, continuance of
subsidy for one section and so on and
so forth. But it iz just not possible
to have all these things simultaneous-
ly. In the circumstances in which we
find ourselves today, lurger produc-
tion of essential goods and an effi-
cient public distribution system should
be the most essential components of
our programme against black money.
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OFr course, this must be supplemented
by the firmest action against hoarders
and tax evaders.

Something must also be said about
smugghng. This is also an evil. It
must be combated with all our
strength. On an earlier occasion, I
spoke about it somewhere. The De-
{ence Minister has also spoken about
it though not here. One Hon. Mem-
ber quoted his speech misinterpreting
1t that Government wanted to put all
the responsibility on the people. That
is not the point at all. The point is
that 1n these matters unless we have
the co-operation of the people, we
cannot tacle it. This is not a malter
which the army can deal with; it 1s
not a matter which the police can deal
with. It is a matter where the neigh-
bours of those who indulge in anti-
social acts are the first people who
can help to solve this. This I think,
is, what the Defence Minister said.

SHRI PILOO MODY:
you join Madhu Mehta?

Why don't

SHRIMAT] INDIRA GANDHI: I
have been talking about this subject
long ago. But Shri Madhu Mehta has
added his voice to this and I welcome
it. He is taking interest in this anti-
smuggling campaign, As a part of
this campaign, he has also suggested
that at least everybody should boy-
cott all smuggled goods. That is the
least that everybody can do. I would
like very strongly to commend that.

SHRI INDRAJIT GUPTA: What
about boycotling of smugglers who
are in respectable positions?

SHRIMATI INDIRA GANDHI: I
have also said—this was said by the
Defence Minister too—that there
should be a social boycott of all those
people whether they are smugglers,
tax evaders, hoarders or black mar-
keteers.

SHRI INDRAJIT GUPTA: Please
announce a list of them.
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SHRI PILOO MODY: Where will

these people go for dinner tonight?

SHRIMATI INDIRA GANDHI:
They will accept an nvitation from
you, Shri Piloo Mody. Shri Mishra
has said—if he does not mind my tak-
ing the House into confidence—this
is very hard to come by!

A group of ministers 1s trying to
recast our textile policy because it is
true that although the textile pro-
ducers and millowners have made
very large profits, they have not
abided by our rules for producing
larger quantities of the type of cloth
that i1s needed by the people. So, we
are going to impose definite obliga-
tions on the textile mills to produce
common cloth of coarse and medium
varieties. Thiy policy will be vigor-
ously imposed, and all those who
come In the way of effective imple-
mentation of this policy will be deall
with ruthlessly. The textile industry,
which is our most impoitant mndustry,
has to accept certain social obhiga-
tions. If it defaults in the fulfilment
of these obligations, the full force of
Government wu:! be bLrought to bear
on the defaulting mills.

Several memhcrs have talked about
transport and power bottlenecks.
These are really of grave concern to
us all and we are trying to remove the
difficulties which have come in the
way. Last year there was a big short-
fal} in production, but this year, there
has been significant improvement in
the movement of vital raw materials
like coal. Even during the railway
strike, this improvement was evident.
We are grateful to the railway wor-
kers for this.

With regard to power also, I have
been in close touch with the Chief
Ministers and we are all looking into
the problems of generation as well
as distribution of power. There are
some signs of significant improvement.

1 should like to tell the House that
adequate imports of foodgrains to
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supplement domestic availability have
been arranged. I do not think it
would help to give figures here, be-
cause we know that our food statis-
tics have been distorted by traders at
home and for manipulation in foreign
markets. This had an immediate
effect on the prices. So, the import of
foodgrains should enable us to main-
tain the public distribution system at
a satisfactory level. At the same
time, vigorous action will be tuken
apainst hoarders and proliteers, DBut
again this is a matter in which pub-
lic cooperation and cooperation of all
parties is very much needed. I know
there have been cases where the dis-
trict authorities have not tuken kindly
to such help, but wherever such ins-
tances have been brought to our
notice, we have looked into them and
I think the situation in this regard has
improved, and the Government’s per-
formance has improved. I am sorry
to hear that in Bihar there arc some
students involved in the agitation who
have tried to prevent anti-hoarding
activities.

SHRI SHYAMNANDAN MISHRA:
Completely wrong.

SHRIMATI INDIRA GANDHI:
These are the reports which we have
received.

SHRI SHYAMNANDAN MISHRA:
I want to bring to the nolice of the
Prime Minister one circular which
shows how unfair meang have been
permitied by the University in the
examination halls. That is how you
are conducting the examinations.

AWT T H AZ G TR A VLA AL
gl

SHRIMATI INDIRA GANDHI:
Just now we are talking about food-
grains and suddenly you jump 1o
examination. 1 am informing them
about one or two incidents which
came to our notice. So far as my
knowledge goes, this information
has appeared in the press, but it has
not been denied.

1896 (SAKA) Motion of No-
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I should like to go back to what I
was saying, namely, we have to fight
the mence of inflation with united will
and determination. We seck the co-
operation of all sections of soclety,
of our workers in factories, on the
land and in farms, even of the busi-
nessman and industrialists—because,
we wani to say to them this is not
the time to take advantage of the
difficulties of the people—and the
civil servants at all levels in imple-
menting our anti-inflationary pro-
gramme, 1 appeal to the opposition
also to help and not hinder these
attempts of ours.
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I have been twitted by some op-
position leader for referring to infla-
tion in other countries. I should like
to say that I have never over-simpli-
fled our inflation by saying that it is
wholly due to what happens outside.
But no one can deny that parts of
our economy are dircctly affected by
the risc in prices of wvital imporis.
There is a steep rise in the prices of
petroleum products and of fertilizers
and we have to pay more for our im=
ports, wherever they come from. This
is an economic realily. Foreign ex-
change resources which could have
been used to import other esvential
goods in short supply have been ab-
sorbed by the mounting will on im-
ports of oil and one or two other
commodities.

So. to the opposition I would only
gay: do criticise us to your heart's
content, as often as you like, with
all the vehemence and oratory at your
command.

SHRI SHYAMNANDAN MISHRA:
But you will go your own way.

SHRIMATI INDIRA GANDHI: We
will go the way which we consider
right. If you are able to convince
us on some points, we shall not stand
on prestige; we shall accept your
suggestion. We rarely get any alter-
native formulations. There has been
advice as to how to change the gov-
ernment, when to change it ang so
on.
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SHRI PILOO MODY: Even on a
matter like that you are late by one
day.

SHRIMATI INDIRA GANDHI: We
certainly do not object, as I think gne
hon. Member alleged, to one or more
opposition parties. But what saddens
us ig that the opposition i® obsessed
by only one thing, and that is the
Congress Party, what is the Congress
Party doing, what 1s it saying in its
party forms, what is being said in
Central Hall They are far more
occupied with these matters than by
the basic problems of the country.
This 15 what pains us.

SHRI SHYAMNANDAN MISHRA:
Your party issued a circular even
about your members hobnobbing with
members of the opposition.

SHRIMATI INDIRA GANDHI: If
You were not so obssessed with us
you would not bother about our cir-
culars to our own members. Since
You have given s0 much advice, may
1 give you advice on how to strengthen
the opposition?

If you get rid of this obsession with
the Congress party and deal with

vour own problems, deal with the
problems of the country, you will
find that you will gather more

strength. We shail not be able to
erode that stiength,

We have also been accused of doing
eveiylthing tor votes Simuitancously,
the «ame people tell us that our Ordi-
nances aie vely unpopular How can
both the statemonts be tiue? It 1s
not that we distegard the people’s
verdhiet. As I have alieady said, we
will always regard the people's ver-
dict We have the greatest respect
and faith in the people. But we do
take steps which we consider neces-
saly even though they may annoy
one scetion or another or are misun-
derslood by one section or another I
have said this publicly. Every politi-
cal party woulg lke to remamn in
power. But I can assure hon. Mem-
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bers opposite that I personally have
no desire that I should remain perma-
nently in power or even that the
Congress party should remain perma-
nently in power. t

What I should like to say js is that
while we would certainly like to have
the people’s support it is more impor-
tant for us to do the right thing today
even if by doing so, we create a better
atmosphere for the Opposition to win
in the future.

SHRI SHYAMNANDAN MISHRA:
Solicitous.

SHRIMATI INDIRA GANDHI: Not
solicitous, What I am saying is that
we are concerned for the future of the
country, even though it may make
ug do something which may be mis-
understood by certain people today
and it may even turn them against
us Even then, we have to do what
will strengthen the foundation of this
country and what we consider to be
for the people's welfare and for a bet-
ter future.

One thing more. Let the opposi-
tion parties not make out that the
Indian people are a race of mean men
and women. This 1s not a gelfish na-
tion, this 1s not a corrupt nation This
13 a natton which has scen wvisions of
greatnegs, greatness not of conven-
tional armed might or economic ar-
rogance, but a greatness measured in
terms of human worth. What can we
ever achieve 1if we erode the people's
pride in their own country, pride in
themselves, pride in their capacity to
do things There are people who run
down themselves. But the future is
not going to be built by them. Se,
I would only request the hon. Mem-
ber. opposite not to weaken the peo-
ple's wil] to face this challenge.

A-. I have said earlier, the people
have shown determination; they have
shown tremendous forbearance, the
capacity to face hardships, the capa-
city to face danger. And today we
face all these things. There is a
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tramendous challenge to us on the
econginic front and on many other
fronts. We can face them only if the
people are¢ convinced that they are
able to face them. Saying all the time
that nothing has happened, that the
nation is going down-hill which, of
course, is not a fact at all and in spite
of the many hardships and difficul-
ties, it 18 not going down-hill, it is
oot in a state of rumn or chaos...(In-
terruptions).

SHRI SHYAMNANDAN MISHRA:
I challenge. Can you give me even a
single instance?

SHRIMATI INDIRA GANDHI: 1
am not entering into any confronta-
tion with you. 1 am not going to be
provoked by anything that you say.
It 1s not a question of using particu-
lar words. It 1s the day-in and day-
out sayings which weaken the peo-
ple’s will 12 their own abibty This
has been told to me by young scien-
tists, Lthis has been said by engineers,
this has becn said by farmers; almogt
every scction says day-in and day-out
the country is being debigrated. If
this country 1a going down-hill, Ilet
some of us. those who can afford it
at least, leave it and go to other
vountries, This 1s the type of atmos-
phere that hay been buill. So I
would only urge on this House to
demonstrate our will and our deter-
mination to face this challenge with
courage, determination and humour
by rejecting thig motion.

SHRI JYOTIRMOY BOSU: I have
a very difficult task because I have to
answer the contentiong of not less thap
four Ministers and so many hon.
iriends on fhe vpposite, I would, to
start with, much rather like to deal
with what my hon. friend, Mr. Yesh-
wantrao Chavan, has said because
there is gubstance in what he has said
in the matter of holding a dialogue on
the floor of the House. I must say
with deep regret that I have found
the Prime Minister's speech nothing
but hallow-gounding.

1157 LS—13
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I was indeed surprised to see that
Mr. Chavan was very much on the
defensive although he had no defence
to put forward. I will take up the
points one by one. He talked gbout
dividend restriction. How much worth
18 1t? Rs. 50 croreg. Is it not an
eye-wash to defend the partial wage
freeze Ordinance worth nine times the
money, 1.e., Rs. 450 crores involving
18 million employees—private sector

6.1 millions and public sector 11,8
millhiong?

Are you aware of the distinction
between impounding of purchasing
power and reduction in money sup-
ply? 1 really do not think that you
had applhied your mung to that, Money
supply depends on its velocity. The
relation between expansion of mouney
supply and additional wage payment
15 indeed very Jittle. Examples are
there; in 1969-70 and 1872-73 there
was hardly any rise in lhe dearness
allowance, m a particular industry
the dearness allowance increased by
less than five per cent whereas the
money supply increased between 1870
and 1971 hy 11 8 per cent and between
1972 and 1973 by 157 per cent. And
in your regime, the erosion to the
workers' earming, has been monumen-
tal, Tha! 13 what has upset all us.
There is enormous erosion in working
rlass wages and earnings; 1t 1s with-
out a parallel in the history. The
higher retained earnings on account
of the dividend curb will, on the
whole, accrue to the large companies
and the money will go ultimately to
the non-prionty sector and the core
sector will thus be deprived of the
capital structure.

I said yesterday that your claims
are hollow. You claimed a saving of
Rs. 371.51 crores for the year 1973-74.
What is the pattern of the cut?

Agriculture . Rs. 1384 crores.
H
Assistance to State Plans  Hs. 93°9 crores.
Advance action for Fifth
Plan Rs. 34  crores.
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Where i3 the Planning Minister? He
has gone home? Then,

Educstion . Ras, 12°76 crores.
Irrigation & Power Rs. 23° 98 crores.
Steel > G . Rs. 31'72 crores.

Shri Malaviyaji is here. This is the informa=~
tion given in reply to n question.
Now, let us go to the increase to the sectors

which you consider to be very priority
sectors,

Central Police (1972-73" Rs. 13091
crores.
(1974-75 Budget Estimates)  Rs. 169-39
crores.

So, your priority sector has accepted a cut ?

Administrative Services (1972-73)
Rs. 233-66 crores.
(1974-75 Budget Estimates,
Rs. 389'09 crores.
So, a rise of 60 per cent for adminis-
trative expenses. Very productive
sector! You are fighting inflation in
this way? Then:

Defence (Post Bang
ladesh war) 1972-73. .Rs. 1652 22 crores.

Only outward—I am not talking

about the built-in.

1874-75 (Budget Estimates.. Rs. 1915
crores,

Now, let us go to the very vital
Department of this Government head-
ed by Mrs. Indira Gandhi—the Intelli-
gence Bureau,

Inteligence Bureau
1969-70
1974-75 (B.E.) |

Ry 4.49,31,000
Rs. $.,%7,52,000

A rise of 100 per cent only. Only
iwo-fold increase.

Discretionary Fund—a wvery very
important priority sector—no audit,
No voucher and no budget:

Discretionary Fund:
1969-70 . Rs. 3,72,27,000.

JULY 135, 1874
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In the past it was only in the Exter-
i is there.

From Es. 3 crores it has jumped

purpose and what is the economy you
are talking about?

It is a very small and indeed a very
small instance and this is all in reply
to a question—unstarred question No,
1831—given by Shri Om Mehta:

CPWD Works:

Maintenance expenditure of Prime
Minister’s bungalow:

Rs.

1972 August 16,246
1973 August. 17.253
A rise of how much? You can cal-

culate, Then, Sept>mber a little less

and again,
A%
1972 Octuhe 15,278
1973 Ot er . 12.392
1973 Nlovember, » ’ 14.590

I cannot understand for a bungalow
how can the maintenance cost for
CPWD be Rs. 15,000 odd This is the
economy you understand I am ask-
ing.

Previously, Pandit Jawaharlal
Nehru, used to take a cabin in an air-
craft--I am told. But these days they
have jets, let alone the ordinary air-
craft. Now, the Prime Minister tra-
vels in a chartered aircraft-y jet air-
craft. I am told a bill came the other
day for Rs. 65 lakhs. Then,

Orissa trips—Congress party. Pur-
pose—Winning the elections—a few
few trips...Rs. 18 lakhs,

These are all open facts, Cost of each
meeting—you calculate,
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1 do not want to go far.
ance of other Ministers' bungalows—
for 8 years (1971—73)—Rs. 36 lakhs.

Then, every Minister's security costs
-what? Prime Minister's security—
that blue book I quoted closely and I
«io not want to do jt now, In 1887 it
swas Rs. 3,14,822 and 1973—Rs 9,17,003,
A very productive sector! You want a
plastic emulsion painting in your room
But that costs money.

Your subservience and complete de-
pendence on money-bags and black
money c¢an be proved by one simple
documentary evidence that I  have
producedq on the floor ot the
House That is the suppression of
the interim report of the Wanchoo
Committee. Who is Mr, Wanchoo?
Mr Wanchoo is a retired Chief Justice
of this country, a Commission appoint-
ed by you, and who had made a speci-
fic recommendation for an immediate
demonetisation at that time in Novem-
ber 1970 when the black money to
the tune of Rs. 7000 crores but you
no{ only did not publish it but you
suppressed and destroyed the report
That shows that you are wedded to
black money; your very existence de-
pend. upon black monev Neither do
you want to restrict profits nor the
remittances And your Tariff Commis-
sion 1s a nam-kc=aste; agents of capi-
talists And what about the Sugar
Commission report? Whv is it that
you are sitting over it? Why are you
aiding the monopalists over there”
There is no point in saying that all
this is due to increased cost. I have
been crying hoarse over the years to
tell vou that producer is tryving to in-
crease the production cost and trying
to deflate the sales revenue. So if you
have the intention you have to take
quick action and not go beating about
the bush. You can do it, but you do
not want to do It.

The other day a senior police offi-
cer of Uttar Pradesh has said that the
industrialists in Uttar Pradesh do not

1896 (SA<A) ‘iotion 0 No-
confiderce
show more than forty per cent of their
actual production in their books of
accounts. Tell me what you cen do by
looking at the income-tax return when
you cannot physically verify as to
what he is producing and what he is
worth and what 1s the profit. You will
have no answer whatsoever to tackle

this problem.
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You are unwilling to accept the
recommendation of the Public Ac-
counts Committee that the Comp-
troller and Auditor General of India
should check the foreign exchange
transactions. For four years you are
sitting over it, You do not agree
because this cash assistance scheme
and import replenishment is the big-
gest racket that I have ever seen sit-
ting in the Public Accounts Com-
mittee. You do not want that. Why
is i1t that you do not want to agree
to the PAC report? You do not want
it because you do not want to inter-
fere with vested interests. That shows
the class character of yourself

Then 1 come to arrears of taxes.
The Finance Minister 1s not bothered
about this 1s it not true that the
arrears of tax amounts to Rs. 900
crores” 1s it not a fact that 600 large
companies own You Rs 10 lakhs?
There are big foreign companies, and
also Indian companies; they are Cen-
turies, Birlas, Modi Private Limited,
Mod: of flour-mill scandal. Modi
caught in Palam You cannot touch
such persons. There are 600 assessees
who owe you from Rs 10 lakhs to Rs,

4 crores.

Taking Haridas Mundhra and the
Indian Aluminium Company which
owe Rs 153 lakhs to the Income-tax
Department You don’s want to do all
that. You only play lip service and
ehed crocodile tears. You think you
can take us for a ride.

Then, may I point out to you that
customs exemption has been given to
the tune of Rs 241.65 crores in one
year, Let Mr. Chavan say about it
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here, Let us it and discuss the whole it out. But, I shall do that in dwe

ﬂ::‘. At the present moment I can. course of time. To-day supply of wa-

not disclose but a day will come when §ons is done by the Zonal Railways ac-

1 will make my submission. Rs. 241
crores in one year has been given as
customs exemption. Mr. Chavan, I re-
quest you not to take it otherwise.
‘We have been here for eight years; we
fight but we fight here; Mr. Chavan
showed his blisters out of my speech.
His good certificate would be a death
warrant for me.

Knowing Mr, Chavan from a layist
to his performance in Bangalore
AIC.C. and then with Shrimati Indira
Gandhi was a fiction by itself. In any
case, Mr Chavan' has clipped wings
holding Finance portfolio with finan-
cial powers. I have now to come to
my friend Shri Mishra who has made
a long speech. I would be talking
only on the basis of this Document.

About the railways, he has given an
incomplete and distorted picture If
only two lakhs went on strike, how tan
break in service take place with 11
likhs railwaymen, Mr Justice Bysak
of Calcutta High Court has given a
elear verdict that the railway workers
come under the Industrial Disputes Act
and that the Industrial Disputes Act 18
fully applicable to them. Of course,
you will go to the Supreme Court on
appeal because you have unlimited re-
sources and civil servants on whom
you count. I may tell you that they
would hoodwink you You are the
man to take a decision—political deci-
sion for your party—and why are you
subservient to them? That is because
you have no flesh and that is why you
may go to the court. At least on this
issue you should not go to the Supreme
Court. You should stick to the deci-
sion of the Calcutta High Court that
railway workers come under the Ia-
dustrial Disputes Act,

I now come to corruption. Mr’
Mighra said something about the sup-
Ply of wagons I have little time and

cording to an approved programme.

Bombay and at Rs. 60,000 if it is for
Haryana and Punjab. (Interruptions)
My dear friend, I am telling you, and
you will kindly listen to it Mr.
Speaker, Sir, I beg of you—Ilet there
be a probe on this.

I now come to Kapur Commission
Report. There are some interesting
paragraphs The report consists of Z1
volumes I have to book it to Cal-
cutta for reading, This weighs about
25 k.g.! I know 1t is very interesting;
you do not find time to read but, we
have been able to do some cleansing
ceremony. See Volume XI of the Re-
port, on page 97, what does it say? I
quote:

“The Unit Leaders wvoluntiarily
agreed for a deduction of a certain
percentage from the running bills
for community savings funds, the
total amount of “which was Rs.
9,62 256 04 and out of this sum acror-
ding to the Brhar Government there
were withdrawalgs by Mr. L. N.
Mishra and Lahtan Choudhary of
Rs 843038

I shall come to audit and reporting
part of it.

“The file also shows that on
August 24, 1967, Mr, J. K. Khanna,
Secretary of the Central Construc-
tion Service wrote as follows:—

“About 4} years ago the Kosi Pro-
ject Construction Committee had
constituted an Enquiry Commission
but the powers in the Bihar Pradesh
Bharat Sevak Samaj and the then
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General Secretary, Central Bharat
Bevak Samaj in 1963 did not allow
the Commission to founction with the
result that nothing came out” (In-
terruptions)

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir how do you allow
4his?

SHRI JYOTIRMOY BOSU: Now
1 come to M/s, Pandit and Co. I quote:

“M/s. L. R. Pandit and Co,, Char-
tered Accountants, went through the
Kosi Project Accounts upto the year
1962-63. They found the amount in
the balance sheet against Shri L. N.
Mishra but no adjustment thereof"—

a very honourable and a complimen-
tary reference it is! This is a very
<rucial thing.

SHRI K. P. UNNIKRISHNAN: 1Is

ihig No-Confidence Motion  agalnst
Mishra?
SHR] JYOTIRMOY BOBU: I would

request the hon Prime Minister to go
into this.

SHRI K. LAKKAPPA: He is saying
all kinds of irrelevant things. How
are you allowing him”

MR. SPEAKER: May I tell the hon.
Member that according to the practice,
he should have replied only to the
points raised!....

SHRI K. LAKKAPPA: He is Te-
eatedly saying all sorts of irrelevant
things.

MR. SPEAKEHR: All right, let him
dea] with him. I shall not come in
between,

SHRI K, LAKKAPPA: He is putt
ing all nonsense before the House,

SHRI JYOTIRMOY BOSU: It fur.
ther says:
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“This statement showg that Mr. L.’

N. Mishra had ceased to be the Con-

vener of the Kgsi Bharat Sevak Sa.

maj in May, 1857 but he continued

to be associated....”

MR, SPEAKER: ,May I invite the
hon, Member’s attention to one thing
that in the winding up speech, he has
only to deal with the points raised dur-
ing the discussion, and not raise new
points and new issues.

SHRI JYOTIRMOY BOSU: Exactly
so, Why do you not kindly read what
Shri L. N. Mishra said yesterday?

MR, SPEAKER: He has only to re-
Ply to the points raised by hon. Mem-
bers and not raise fresh points,

SHRI JYOTIRMOY BOSU: Would
you kindly read what Shri L. N.
Mishra had said yesterday?

SHRI VAYALAR RAVI: He cannot
raise new points now.

SHRI K. LAKKAPPA: How can he
raise new points now?

SHRI JYOTIRMOY BOSU: Kindly
read what Shri L. N. Mishra had said
yesterday. (Interruptions)

MR, SPEAKER: May I tell Shri
Lakkappa and s other friends that
there may be nothing therein, but
their insistence makes it doubtful?
For me, there is nothing therein, but
their insistence makes it doubtful. So,
let them kindly keep sitting and lis-
tening,

SHRI JYOTIRMOY BOSU: What
did Mr, L. N, Mishra say? He said:

“l am prepared for any probe,
and I am prepared to retire from
public life if there is amy charge
of corruption.”

So, I am only quoting from the re-
porb of a commission constituted
mhrtheordmdn.waud
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this Houge, So, why should that
cause blister in them? The report
further saya:

temeni shows {ihat Mr.
Lu.;mm’::m had ceased to be the
Conv'ener of the Kosi Bharat Se-
vak Sams) :n May, 1957 but he
continued to be gssociated with the
because he withdrew

Section ;
ﬁxf 210,000, fiom Community
Savings Fund and he prepared &

on July 26, 1860 about the
I(x:‘::oummm'nty Savings Fund which
was sent to the Planning Commis-
sion by the General Manager of the
Central Construction Service.
has already been said, Mr, Mishra
had stated that he rendered ac-
counts to the convener of the EI_B—
tern  Embankment Community
Savings Committee which had been
duly accepted by the Cemmittee
but it is very unfortunate that the
Bharat Sevak Sama) has to
produce 1iis records before tHs
commisgion or even produce them
pefore the Government of Bihar
because that would have shown how
the moneys were spent and by
whom and they would have been
capable of scrutiny by the Comrms-

The Committee would also like to
observe that 1t was the duty of the
convener to produce the accounts
at least to prove and cmobc_:rnte
the factum of proper expend_lture
of the money withdrawn by differ-
ent prominent office-bearers o( the
Sama) both past and present”—

Such as Mr L N, Mishra. What more
do my hon, friends want?

MR .SPEAKER: Llet him please
conclude now.

SHRI JYOTIRMOY BOSU: I have
still to say many things.

1 have still to address the Prime's
Minister. ...

JULY 25, 1974
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SHRI C, M, STEPHAENY I rise on
a point of order regarding that mat-
ter., We cannct remain here for »o
long, because it is governed by certsin.
rules, We want to know for how
long he 1s going to speak. He can-
not tell you like that The rule iz
very clear Rule 188(4) says:

Motion of No-confi-
dence

“The Speuker shall, at the ap-
painted hour on the allotted Jay
or the last of the gllotted days,
as the case may be, forthwith put
every question necessary to deter-
mine the decision of the House on
the motion.”

Here, the motion 18 the no-confi-
dence motion My submission is that
the time allotted for the discussion
was 11 hours and that 1s already
over, Further, rule 198 (5) says:

‘The Speaker may if he i¥inks fit,
prescribe a time-hmit for speech-
es.”,

In my submission, the allotted time
is over, and so you are bound to put
the motion to the vote of the House.
You may fix up the time I want to
know how much time 15 going to be
fixed We shall not be ordered to
remain here endlessly to hear what-~
ever he has got to say. We are bound
to remamn here only for a speafic
fime, namely no more than 11 hours.
and that time 18 more than over We
may make a concession for some
time. So, you may kindly fix up the
time and tel] us for how long we
have to sit here.

MR, SPEAKER: I have already
asked him to conclude, Let him
please conclude now,

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): May 1 say

a word on a point of personal expla-
nation?

MR, SPEAKER: The prdclice is
that at {le very beginning he speaks.
and after that, the Minister replies
&nd if any peints arise during the de~
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bate, he can deal with them, but he
should not bring in additional matters
now to which they would have no

opportunity to reply.

SHRI PILOO MODY: May I re-
mind you that that was not the point
of order he had raised?

MR. SPEAKER: I am asking him
to conclude because he is not rele-
vant,

SHRI L. N, MISHRA: May 1 say
a word on a point of personal expla-
nation?

MR, SPEAKER: If he raises a
fresh point, naturally others will
have the right of personal explana-
tion or fresh reply.

SHR1 JYOTIRMOY BOSU: As
regards the total work done for the
Kosi project, no account for Rs. 44
crores was rendered. The Chief Mi-
nister of Bihar, Shri Binodanand Jha
had waitten repeutedly, but in vain.

SHRI C. M. STEPHEN: To which
point 15 he replying? Who made this
point?

MR. SPEAKER: He has raised a
fresh point which is not very proper
at thig stage. He should reply to the
debate.

SHRI SHYAMNANDAN MISHRA:
1 reully do not understand this, The
longest time should go to the person
who is the Mover.

MR. SPEAKER: He can only reply
to the debate and not raise a fresh
point.

SHRI SHYAMNANDAN MISHRA:
I do not know whether the Chair can
do that. We just cannot put up with
this situation,

SHRI C. M. STEPHEN: We also
cannot put up with this (Interrup-

1896 (SAXA) Motion of No- 330
confldence

MR, SPEAKER: He made allega-
tions on the first occasion. But
when he makes a reply, he should
reply to the debate.

SHRI JYOTIRMOY BOSU: I have
been trying to see what is in the
Prime Minister's speech. I find there
18 not much substance in it Bhe
said that people will defend her, 3
only ask one question: with all the
official machinery mobilisation in UP,
why did her vote come down from 48
to 32 per cent? Now I tell you,
Madam Prime Minister, if you come
out of your office and fought an elec-
tion, the country would like tp see
how you would fare. We know that.
If somebody in or outside office col-
lects money....

SHRI PRIYA  RANJAN
MUNSI: You betler resign.
fight you (Interruptions),

SHRI JYOTIRMOY BOSU: You
get out of office first and fight an
election, We shall see what you do.

DAS
I will

Coming 1o the money collection
part, I want to touch this point that
Shrimati Gandhi argued here. If
somebody in office or outside office
collects money, doeg it justify that
she bemng in office could go to the
extent of collecting money?

The nation is stronger. She was
bragging or boasting I want to say
that below the poverty line is the
only sector where you have advan-
ced from 40 to 70 per cent. This is
the below poverty line living.

You talk about action against rail-
waymen, Why did you give out that
secret circular from the Home Minis-
try to apprehend by MISA as many
as you can one month before the
strike? It 'was wholly premeditated,
You say the railwaymen were mis-
guided. Seventeen years ago, in 19857,
vou promised a need-basel whage,
They have waited for 17 years and
their wages have eroded beyond dea-
cription, They are mot prepared to
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listen to your hollow sermona with
empty stomachs They tock to the
democratic course of collscive bar-
gamming and agitated They wanted a
negotiated settlement But that was
turned down (Interrupfions), Ihave
never worked 1n a tea plantation

SHRI C M STEPHEN Tea tast-
& I

SHRI JYOTIRMOY BOSU Yes, I
handle my tongue I do not handle
labour (Inferruptions)

I agree that 10 to 15 per cent of the
workers did not go on strike But
they had to stop the runmng of 200
iramns as early as 10 days before the
strike started How the strike ended,
all of you know

The Prume Minister talked about
provident fund I am sure she 1s
aware of the fact that in the non-
exempted sector alone the misappro-
priation of contributions 15 to the ex-
tent of R5 28 crores [ have no cal-
culation of the exempled sector Just
now they d4re misappropriating the in-
come tax deductions they are making
out of the emplovees salaries Now the
compulsory depowut also will be swal-
lowed But this Government cannot
iake any action against them because
it 18 dependent on them You talk
about anb-inflation campuaign nd
holding all the powers you sound like
the saying Runmng with the hare
and hunting with the hound —
73§ T 3 ITAY, S F AT IT 7
That 15 exactly what you are doing
You talk of arresting prices but
granting 25 per cent increase in the
price of Dalda To whom® To those
who have doubled their profits in the
last two vears Hindustan Lever's
balance sheet shows that their profits
have jumped up from Rs 5 fo 10
crores 1n two years Cement and steel
are available only in the black market

Coming to the agricultural produc-
tion programme, where 18 your land
reform you have been talking loudly
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about” How many times before the
elections you made promises, Land
reform is now in your pocket The
small peasantry is starving, If agncul-
tural production hass gone up, why 1a
the public distribution system dis-
mantled and why are your procure-
ment figures comung down to that size?
You talk about production of cheap
cloth Why did you give them a rise
of 374 ver cent last year’ You talk
about transport In 27 years you have
not been able to spell out an integrated
national transport policy Your im-
portation of food is by mortgaging the
country You have to give access bo
the US multinational corporations for
a free plunder in this country That
15 why you went to Teheran to tfalk
to them in detail

Coming to Bihar students through
the youth cult you have misled and
ruined many I have heard 1n the
AICC a youth from Karnataka who
wanted to say “What 1< jour promise
and what 15 vour performance”’ was
asked to shut up and =it down I
would sav that this Government ha®
a front of brass and feet of clay and
the only defence you take 1s charac'er
assasuination I have never talked
about anmibodys private life I have
only talked about persons in thewr
official capacity But what the Prime
Minister said about Mr Javaprakash
Narayan s private life—is 1t not char
acter as<assination?

SHRIMATI INDIRA GANDHI I
nave said nothing about his private
life at any time

SHRI SHYAMNANDAN MISHRA
What about yoyr statement regarding
his assoclation with disreputable busi
nessmen”? Hundreds of thogm are with
you This should not have been done
by the Prime Minister You have én-
tercd on dangerous ground (Interrup.
tions) You cannot say such things
abput Jaiprakash Narayan
(Interruptions)

SHRI JYOTIRMOY BOSU 8ir, I
talked about corruption I regret to
say
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MR, SPEAKER: You have taken a

lot of time. You have to conclude
now.

SHRI JYOTIRMOY BOSU: Sir, last
time I had raised the question of the
telex message. I had correspondence
for nine months in this regard. The
question was whether the photostat
was genuine, I have got a copy of
the Telex now and I suppose it is
correct and genuine. Let this be ex-
amined and if it is found to be gen-
uine, then Shri D. P. Dhar should
resign, because he has made a state-
ment on the floor of the House which
1s not true. Though 1 have many
details with me, I will pass on to the
next time for want of time.

MR, SPEAKER: I have been asking
him for many weeks to pass on these
papers to me and he has not done it.
How can 1 expeci that on this occasion
he will pass it on to me?

THE MINISTER OF PLANNING
{SHRI D. P. DHAR): Sir, I would like
to take....(Interruptions).

SHRI JYOTIRMOY BOSU: 1 have
got the telex message. You can verify
it,

MR. SPEAKER: He has not sent
{nose papers to me for the last many
weeks, ¢ven though 1 have been ask-
ing for them. Now he is showing this
in this House. instead of handing it
over to me. When they are already
pending before me, why does he not
send them to me instead of showing
it in the House?

SHRI JYOTIRMOY BOSU: Then
there is the case of the Asian Cables,
There is also the cagse of«K. P. Goenka
about posts, There is blackmarketing
in imported scarce raw materials which
nets a profit of Rs, 88 lakhs. You are
going to eye wash it with an enquiry
by the CBI. The actual culprits. X. P.
Goenka and R. P. Goenka have been
spared because some money has pas-
sed hands and so many relations of
high-ups are employees in the firms of
these people. 8o, nothing could be
done. Than, there are the Modis of
Modinagar.
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MR. SPEAKER: He should conclule
now. He has taken a long time, He
is also bringing in new facts.

SHRI JYOTIRMOY BOSU. Here I
would like to quote the New States~

man of England, which is a respected
paper:

“Even more damaging io the
Congress Party's image hsg been
the rising tide of dishonesiy and
corruption at the higher levels, Mrs.
Gandhi's set retort on this subject
is that the prevalence of these evils
is exaggerated, But only a few
days back the Estimates Committee
of Blhar State Legislature alleged
that several relations of Mr. L. N.
Mishra, a member of Mrs. Gandhi’s
cabinet, have been making large
gains out of government contracts
Ior‘ the giant Kosi river project
designed tg better the lot of the
long-suffering peasants of the back-
ward area....Over the years not a
single prominent politician has been
sent to jail, even after being found
guilty of gross msconducet by gov-
ernment appointed commissions of
enquiry. The sad truth is that a
morally bankrupt ruling party finds
it poltically expedient to turn a
blhind eye to their crimes.”

It is a big ocean of blackmarket. The
ruling party is full of corrupt people.
I had referred to Bansi Lal's case and
the Special Audit Report which points
a finger at him. But you do not take
action. So, this Government must go,
this mad Government must go.

MR. SPEAKER: It is not an audit
Report. I have verified it, It is only
an information, The Auditor-General
has not passed any orders on it.

SHRI D. P. DHAR: Sir, may I have
your permission....

SHRI PILOO MODY: If Shri Dhar
has something to say, he can do it by
way of personal explanation tomorrow
(Interruptions).

MR. SPEAKER: Just now.
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.ﬂ'l'RID P DHAR 8Sir, on a pomt
<l personal explanation, [ rise to draw
your attention and the attention of the
House to one or two facts which have
been referred to by the hon Member,
Sbr1 Jyotirmoy Bosu

Sir, you will recall that a reterence
wag made sometime ago about certain
lelexes and teleprints Without hesi
lation without equivocation I placed
myself al your disposal and begged
You to inquire into the matter fully,
<ome to a judgment of your own and
inform the House accoidingly For
the last 9 months a, you dre aware,
ihe correspondence has been going on
between your office and Mr Jyotirmoy
Bosu to produce the onginal docu-
menis to which he referred in fus
earlier statement many months ago
None of those documenis was produced
before you

SHR! JYOTIRMOY BOSU Who
says s0” That 15 utterly wrong

MR SPEAKER The Minister has
been enguiring about 1t 1 told hum
that I have asked Mr Jyotirmoy Bosu
{0 produce the onginal documents
When they come I will see to it

SHRI JYOTIRMOY BOSU What he
has stated 1s wrong Let it go fo a
Commttee I will comply with all the
reguirements

SHRI D P D{IAR Whatever I -ay,
1 say with the fullest sense of res-
ponsibihty I would be very grateful
and 1 would be happy indeed if the
hon Member were to respond sim-
larly to the spirit which I have shown
in the matter 1 have placed myself
unreservedly at vour disposal, SR I
will abide by any results of your
mmpartial mquiry But 1t 18 very une
fair and 1t 15 very unfortunate that a
matter which 15 at present being in-
vestigated by the Speaker at my re-
quest, at my free will, urging the
Speaker 1o intervene into i1t and In-
quire into all the facts, before the facts
have been placed before the Speaker,
before the Speaker has come to =»
Juigment, a reference has been made
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out of place, aut of occasion, without
4ny cause, without any reason, ,n
order to assessinate ry character,
(Inwrruphont),

MR SPEAKER
duce 1t before me?
it 1n the House?»

SHRI D P DHAR I would like to
repeat if the men of honour and in-
tegrity have got o find a place 1n this
House in this democratic system that
we have bwilt then they need protecs
tion against such vile malicious and
baseless charges

Why don't you pro-
Why do you quote

SHRI JYOTIRMOY BOSU Lei the
matter be judged by a Committea of
the House [ wm produce ihe docu-
ments that I haye

MR SPFAKER Whv should I send
it to a Commuttee (Interruptions)

SHRI JYOTIRMOY BOSU I have

gren all  the information to the
Speaker I have got this Let 1t be
examined

SHRILI N MISIIRA On a pomnt of
personal explanation

I am no doubl shocked to hear the
wild allegations made bv Shri Jyotn-
moy Bosu but defimlely not sur-
prised (Interruptions) This 1s per-
wonal explanation

st wy foerd A gEmETI,
affme weds, T wfeae
TS WEIZT WY B} A faar gy 2
% |

MR SPEAKER He 1s replymng to-
allegations made I have allowed him,

it wrw fagrd el (varferr)
ag I 3% § e wdaw owweAwe
W19 %) et frwrg A ¥ ey | we
QAT g & Ay faae e o

MR SPEAKER Allegations have
been made and, therefore, I have al-



337 Motion of No-con- SRAVANA 3. 1896 (SAKA)
fidence

tlowed him an opportunity to refute
themn.

SHRI L. N. MISHRA: Mr, Jyotirmoy
Bpsu had given advance notice and
molice was given to me much before
be staried speaking. That is why 1
am making this statement.

I had, in fact, made a statement in
this House on 2nd June 197] clari-
fying the matter fully....

W WRT ST ST Fer
e ] e g afew 2
ure 341 fmz & g w2

SHRI L. N. MISHRA: Mr. Speaker,
1 again refute Mr. Bosu's baseless and
mischievous  allegations  which, as
usual, are politically motivated,

Mr. Speaker, Sir, as far as I know,
the Kapur Commission in their find-
ings or conclusions or summary have
at no stage adverselv commented
aboul me, not even indirectly. In so
far as I am concerned, the Kapur Com-
mission have made a casual mention
as follows '~

“It 1s stated that Shri L. N.
Mishra  withdrew g sum of
Rs, 2.10 000 and 1 is also stated that
complete account regarding the same
have been rendered ., .»

The correct position in this regard is
that the full and complete accounts
regarding the above amount were duly
submitted by me more than ten years

back to the Convener, Community
Savings Fund Commiitee, Western
Embankment side, Bharat Sewak

Samaj. Ghoghardiha (Bihar) vide my
registered letter dated the 923rd May,
1963. These accounts, I understand,
were duly audited by the Chartered
Accountants and accepted by the Com-
Mmunity Savings Fund Committee as
confirmed in writing to me by the
Convener,

The Commisson had asked me fo
give any information, ete., available
with me relevant to their terms of
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reference only vide their letter dated

the 27th January, 1973. I had also in

turn agreed to submit to the Commis-

sion any available information that

the Commission may desire to have

from me as and when required by the

Commission vide my letter dated the

16th February, 1973.

I may reiterate that the Commission »
did not consider it necessary fo seek
any mformation from me during the
course of their enguiry ewvidenily be-
cause the Commission did not consider
1t necessary to have any clarnfication

from me.

1 had resigned as Convener of the
Kosi Section of the Bharat Sewak
Samaj mm May. 1957. 17 years back,
soon after my anpomntment as Parlia-
mentary Secretary in the Umon Gov-
ernment and as Treasurer of Western *
Section in May, 1963.

MR. SPEAKER I shall now put the -
mofion to the vote.

vy forerd : 57 3 s  famrr.
T® TAAN nFReATANA 29 fear # )

MR SPEAKER: This was not
against the rules. When he introduces
new malters, the Minister has a right
to reply. Mr. Jyotirmoy Bosu could
reply only to the debate, but when
he introductd a new subject, a new
matter, naturally I allowed him the

right to reply.

st wew fagrdt wrodedt © s wwi
B FaTa 2 ATEEA H AT H%AT AT AfEeT
ATk ag m_iam g |

off, rwRw faw : T & A
I a7 ¥ AN QFETANT 2 %7
WTq A 77 Ty ST )

MR, SPEAKER, I, becides replying:
to the debate, a new matter is intro-
duced, new allegations are made, the-
Minister has got the right to reply o
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[Mr, Speaker]

the new allegations. There 15 no ques-
tion of making personal explanation,
He hag a right to reply to the new
allegations which were made and
which did mot arise out of the
«debate,

Naw, the guestion is:

“That this Houses expresses iis
want of confidence in the Cour:il
of Ministers.,”

The Lok Sabha divideds:

Division No. 2] [19.57 hre

Banera, Shr1 Hamendra Singh
Banerjec. Shri S, M.
Bbagirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bha!achuryya, Shri Jagadish
‘Bhattacharyya, Shr1 S, P,
Bhaura, Shri B, S,

Bosu, Shri Jyotirmoy

Chandra Shekhar Singh, Shn
‘Chandiappan, Shr1 C, K,
Chavda, Shri K. S.
Dandavate, Prof. Madhu

Deb, Shr1 Dasaratha

Deo, Shn F. K,

Deshpande, Shrimati Roza
Guha, Shrl Samar

Gupta, Shri Indrajit

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra )
Horra, Shr1 Manoranjan
Huda, Shri Noorul

Jha, Shri Bhogendra ° - t e
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Jharkhande Rai, Shri
Joarder. Shri Dinesh

Joshi, Shri Jagannathrao
Kachwai, Shri Hukam Chand
Kalysnasundaram, Shri M,
Krishnan, Shrimati Parvathi
Limaye, Shri Madhu

Malik, Shri Mukhtiar Singh
Manjhi, Shri Bhola
Mavalankar, Shn P, G.
Mehta, Shri P, M

Mishra. Shri Shyamnandan
Mody, Shri Piloo

Mukhefrjee, Shri Samar
Mukherjee, Shri Saroj
Muruganantham, Shr1 S A
Nayar, Shrimat: Shakuntala
Pajanor, Shri Aravinda Bala
Panda, Shn D K,

Pandey, Shri1 Sarjoo
Pandeya, Dr Laxminarain
Parmar, Shr1 Bhaljibhai
Patel, Shr1 H M,

Patel. Kumar: Mamben
Pradhan, Shri Dhan Shah
Ramkanwar, Shri

Roy, Dr, Saradish

Saha, Shri Ajit Kumar

Saha Shri Gadadhar
Scindia, Shri Madhavrao
Scindia, Shrimati V. R,

Sen, Dr. Ranen !
Shakya, Shri Maha Deepak Singh
"SBharms, Shri R. R,

Shastri, Shri Ramavatar . P
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Singh, 8hri D. N.

Vajyapee, Shri Ata] Bihari
Verma, Shri Phool Chand
Yadav, Bhri G. P.

NOES
Achal Singh, Shri
Aga, Bhri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
Ambesh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Arvind Netam, Shri
Austun, Dr. Henry
Awdhesh Chandra Singh, Shri
Azad. Shri Bhagwat Jha
Az)z Imam, Shri
Babunath Singh. Shri
Fajpai. Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri
Banerjee, Shrimati Mukul
Barman, Shri R. N.
Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shn K.
Basumatari, Shri D.
Besra, Shri 8. C.
Bhagat, Shri H, K, L,
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bheeshmadev, Shri M.

1896 (SAKA) Mction of No-
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Bist, Shri Narendra Singh

Brahmanandji, Shri Swami
Brij Raj Singh-Kotah, Shri
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B,

Chandrashekharappa  Veerabasappa,.

Shri T. V.
Chandrika Prasad, Shri

Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shrimati Premalabai
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chellachami, Shri A, M,
Chhotey Lal, Shri
Chikkalingaiah, Shri K.
Choudhury, Shri Moinul Haque
Daga, Shnn M, C.

Dulbir Singh, Shri

Dalip Singh, Shri

Damam, Shri S R

Das, Shri Dharnidhar
Dasappa. Shn Tulsidas
Daschowdhury, Shri B. K.
Deo, Shr1 S. N, Singh

Deshmukh, Shri K, G,
Dechmukh, Shr1 Shivaji Rao S.
Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G, C.

Dixit, Shri Jagdish Chandra
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Doda, Shri Hiralal

Dube, Shri J. P.
Dumada, Shri L. K,
D\;ri\mdi. Shri Nageshwar
+Gandhi, Shrimiti Indira
*Ganesh, Shri K. R.
‘Ganga, Devi, Shrimati
*Gangadeb, Shri P.
Garcha, Shri Devinder Singh
Gautam, Shri C. D.
-Gavit, Shri T, H.

George, Shri A. C.
-Ghosh, Shri P. K

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
«Gogoi, Shri Tarun
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hari Singh, Shri
Ishaque, Shri A. K. M.
Jadeja, Shri D, P,
Jagjivan Ram, Shri
Jamilurrahman, Shri Md,
Jeyalakshmi, Shrimati V.
.Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatla] M.
Joshi, Shrimati Subhadra
XKadam, Shri J. G.

Kadir Shn“' a8 A ROV R
Kahandole, Shri Z. M,
Kailas, Dr, | - %
Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri )

Kamala Prasad, Shri

Kamble, Shri T, D,

Kamla Kumari, Kumari
Kapur, Shri Sat Pal

Karan Singh, Dr,

Kasture, Shri A, S.

Kaul, Shrimati Sheila

Kavde, Shri B, R.

Kedar Nath Singh, Shri
Khadilkar, Shri R, K,
Kinder Lal, Shri

Kisku, Shri A, K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A, K,
Krishnan, Shri G. Y.
Kulkarni. Shri Raja

Kurerl, Shri B. N,

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lakshminarayanan, Shri M, R.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri

Mahajan, Shri Vikram
Mahajan, Shri Y, S.

Mahata, Shri Debendra Nath
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Majhi, Shri Gajadhar

Majhi, Shri Kumar

Malaviva, Shri K. D,
Malhotra, Shri Inder J,
Mallanna, Shri K,
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Maurya, Shri B, P.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Melkote, Dr. G. 8.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L, N.

Mishra, Shri Shyamnandan
Modi, Shri Shrikishan
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F, H.
Muhammed Xhuda Bukhsh, Shri
Munsi, Shri Priya Ranjan Das
Murthy, Shri B, S.

Naik, Shri B. V,

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath

winfidense
Painuli, Shri Paripoornanand

Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S,

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T,
Panigrahi, Shri Chintamani
Pant, Shn K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Partap Singh, Shri
Paswan, Shri Ram Bhagat
Patel. Shri Arvind M.
Patel, Shri Natwarlal
Patil, Shri Krishnarao
Patil, Shri T. A.

Patnaik, Shnn J, B.

Peje, Shri S L.

Prabodh Chandra, Shri
Pradhani, Shn K.

Purty, Shri M. S.

Qureshi, Shri Mohd, Shafi
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Prakash. Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri
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Rao, Shri Jmﬁuﬁ

Rae, Dr. K. L,

Rao, Shri K, Narayana

Rao, Shri Nageswara .
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Eao, Dr. V. K, R, Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Ganga

Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Richhariya, Dr. Gevind Das
Rohtagi, Shrimati Sushila

Roy, Shri Bishwanath

Saini, Shri Mulki Raj

Salve, Shri N. K. P.

Samanta, Shri S. C,
*Sambhali, Shri Ishaque
Sangliana, Shri

Sarkar, Shri Sakti Kumar
Satish Chandra, Shri
Satpathy, Shri Devendra

Savant, Shri Shankerrae
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sethi, Shri Arjun
Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shambhu Nath, Shri

Shankar Dayal Singh; Seri -
Shankar bev. Shrl ; i
Shankaranand, Shri B,
Sharma, Shri A. P.

Sharma, Shri Madhoram _
Sharma, Shri Nawal Kishore
Sharma, Shri R. N.

Sharma, Dr. Shankar Dayal
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof.

Shetty, Shri K. K,

Shinde, Shri Annasaheb P.
Shivnath Singh, Shri

Shukla, Shri B. R.

Shukla, Shri Vidya Charan
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Prafap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C,
Sudarsanam, Shri M.

Sunder Lal, Shri
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swaran Singh, Shri

Tarodekar, Shri V. B.

Tayyab Hussain, Shri

*Wrongly vote for NOES
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Thakur, Shri Krishnarao

Tiwari, Shri R. G.

Tiwary, Shrli D. N.

Tombi Singh, Bhri N

Tula Ram, Shri

Tulsiram, Shri V.,

Uikey, Shri M. G.
Unnikrishnan, Shri K, P.
Vekaria, Shri
venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra

*The following M.mbt;‘hl also recorded their votes:==

Mc*ion of No- 380
confider.ce
Virbhadra Singh, Shri

Yadav, Shri Chandrajit
Yadav, Shri D. P.
Yadav Shri Karan Singh
Yadav, Shri N, P.
Yadav, Shri R. P.

MR. SPEAKER: The result of the
division®* is:
AYES: 61; NOES: 294

The motion was negatived

MR. SPEAKER: Now the House

stands adjourneq till 11 aM. to-
MOTTOW.

19.55 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
26, 1974/Sravana 4, 1896 (Saka).

Ayes: Sarvashri Janeshwar Misra and Ishague Sambhali.
Noes: Sarvashri Chandulal Chandrakar. Genda Singh and Ram Dayal.
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